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HAZARIBAGH RANCHI EXPRESSWAY LIMITED . . - R B s e e

Registered Office : The IL&FS Financial Centre, Plot C - 22, G - Block, Bandra Kurla Complex, - LOYA L e u I m e nts I I m Ited {Under Regulation & of the Insolvency and Bankruptcy Board of India

Bandra (East), Mumbai - 400051. http://www.itnlindia.com/HREL-SPV.aspx - {insohency Resalution Process for Corporate Persons) Regulations, 2016)
o CIN:- U45203MH2009PLC191070 (CIN: L29190GJ2007PLC050607) FOR THE ATTENTION OF THE CREDITORS OF
Extract of Financial Results for the quarter and half year ended September 30, 2023 (Rs. i Lok Regd Office: Block No.35/1-2-3-4, ViIIage — 7ak, Dahegam, Gandhinagar—382330, Gujarat, India M/S. PRECISION HE.&LT PRIVATE LIMITED {IN CIRF)
e — Quarter ended Half year ended S Tel No.. +91-2718-247236 « Fax No.: +91-2718-269033 » E-mail: cs@loyalequipments.com « Website: wwwloyalequipments.com - 1= e e or e E_mbmﬁnisia“ Roclty Doveligtrs
September June September | September | September March nF U UNAUL J FINANUIAL REJU 1 JUAR & HALF YEAR ENDEL " 1ENMDBER 39U, ZU | | Private Limited
30,2023 30,2023 30, 2022 30,2023 30, 2022 31,2023 2. | Date of incorporation of Corporate Debtor | 110172007 o
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Audited) (Amt. in Lakhs) 3. | Authority under which comarate deblor Registrar of Companies, Murnbal
~T | Total Tncome from Operations 1,734 2,332 7,312 7,065 1,318 22,013 Yearto-date frgures T—Previous | 1% Incorporated ! -’E!EI'EFETE{[ o _ I
7T Net Profit / (Loss) for the period 103 (13) (7,604] 90 (6,084 3,088 S For Quarter ended on for half year ended | Year Ended 4. | Comorate Identity No. of Comorate Deblor | LSRN /AL 1001

(before tax, Exceptional and/or Nr. Particulars 0-09-2023-30-06-20231-30-09-2022-30-09-20237-36:09-2022| 31/03/2023 b Mﬂfﬁﬁﬂ of the registerad office and Current Hﬂgﬁiﬁl‘ﬂd office: Shop Mo, 45,

Extraordinary items) 0. VJ. VL. UJ. oAk ALk principal office (if any] of carporate debdor Groynd Floar, Fwing, Hn.r.l'!a Hrade I:u_i-ring

3~ | Net Profit / (Loss) for the period 103 13) (7,604) 90 (6,084) 3,088| 1G: T4 AETRAR ST, Fiaka nalsal,

 before tax after Exceptional and/or ' ' - [ TotaT Tncome Trom Uperations 76T435| 41988 T16063| 303423 170624 496337 kgl slsrpoimtut ol

| Extraordinary items) | 27| NetProfit/ (Loss) for the period 43359 -208:69 198331 22490 3353 62438 House, Shyam Nagar, Off. Jogeshwari -

4| Net Profit / {Loss) for the period 103 (13) (7,604) 90 (6,084) 3,088 (before Tax and Exceptional items) Wikhrali link Road, Jogashwan - Easl
after tax (after Exceptional and/or ) ) Mumbas ~300050

Extraordinary items) —3 | "NetProfit7({Loss) for thg penpd 4337591208769 198733 224790 3353 624738 B | Insclvency commericament data in | ap 10 2023

5 ToTCompreRensve TRcome Tor the 103 13) (7,604) 90 (6,084) 3,088 before tax (after Exceptional items) | respect of corporate debtor | (Order received on 25.10.2023)

period (Comprising Profit / (Loss) 47| Net Profit 7 (Loss) for the period after|  375.04]  -208.03 T84.35 T67.01 2496 596.79 T. | Estimated date of closure of Insoivency 2204 2024

for the year (after tax) and Other tax (after Exceptional items) ] ﬁ&wu.hm.-' Process !

Comprehensive Income (after tax) 8. | Mame and registration number of the Pradeep Kumar Kabra

& | Paid-up equity share capital 13,100 13,100 13,100 13,100 13,100 13,100 | o] Total Lomprenensive Income for tne STo0R=—=205: it 107.01 2490 99181 nsalvancy professional acling as IBBHIPA-001/P-PO1104/2017-1811730

(face value - % 10 per share) period [Comprising Profit / (Loss) for | mterim resolution professional _

_ : the period (after tax) and Other 8, | Addrass and e-mail of the interim resclution | Pradeep Kumar Kabra

7 Ezzzxz)s (excluding revaluation (13,436) (13,540) (11,216) (13,436) (11,216) (13,526) Comprehensive Income (after tax)] orofiessional, as registered wilh the Board G905, Ofea Buikding V1P EDEG.

e : - - : - - & [ Equity Share Capral 1020001020001 1020.00[1020.00 102000 T020.00 Efﬂaﬂgpﬁj:mskﬂa%gﬂ;ﬁ”
19 Net worth (336) @40y | 1,884 3367 1884 (426)--; (face value of Rs. 10 each) 10| Addrass and e-mail to be usad for ' Pradeep Kumar Kabra

10T Paid-up Debt Capital 49163 48611 79669 79168 79,669 51,704 [ | Reserves (excmolng Hevalua.uon =1, — — 1399.07 659.21 1232.06 L;-:rrasp:':-::darr.:f- wi_lh ihe Inlerim 301, 3" Hioor, Reagues E‘.uihes_s. Certier, Abave

T T T sEe oS ! Reserve as shown in the Audited Resolution Professional Mercedes Ell'-g:m-:;cm. Maw City ngntﬂnaj,

o 8 Balance Sheet of the previous year) Shearthona, Vesy Srat Gigerat 395007,
ares . | Email: ip.prdpli@grmail com
12" Debt/Equity Ratio (number of times) (146.20) (110.57) 4779 (146.20) 4779 (121.26) | o | Earnings Fer Share (of Rs. 1U/- éach) 11. | Last date for submission of Claims Wednesday, 08.11,2023
o - for continuing and discontinued operations) [ Ciazeas of cra ' ader ¢ o | - :

13| Earnings per share (of X 10/- each) : ( _ 12.| Clazses of creditors, if any, under clausa (i) | Not Applicable

(* Not annualised) 1. Basic: 3.68 (2.04) 1.81 164 0.24 5.85 of sub-section (BA) of section 21, ascertsined

| Ta) Basic 0.08% 0oTF | 58¥ 007% | 46| 2367 2. Diluted: Bl bt e

" (b) Diluted 0.08% -0.01% -5.8% 0.07% -4.64% 7367 | Notes :- = ;aar;es -D;;Hmw : Eu:ﬁlzilgﬂﬁ otepieate

7 Capal Redemption Reserve ' 1. These r;esults hive ?18?:1] rev(i)e\{[vegi b)é ’ghez S\Sgit Committee and approved by the Board of Directors of the Company at their lina cl‘;'-‘ss (Three rﬂ'ﬁﬁﬁ% |
: . : rESpective meeting neid on UCtober 2o, : 14| {a) Redavant Forms and a) Wab link:
157 Debentur§ Redemption Re.serve 2,940 2,940 6,010 2,940 6,010 R ; 2. Theabove is an extract of the detailed format of quarterly financial results filed with the Stock Exchange under Regulation .;t.ﬂ Detads of authorized representatives hitps:!fitbi.gov infhomeldownloads
16 | Debt Service Coverage Ratio DSCR] R 0.38 050 Rt 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the quarterly are available at by Mot applicable
(number of times) | . . . ; . . . - - - -
= _ _ | unaudited financial results is available on the website of the Stock Exchange (www.bseindia.com) and also on the Notlica is hereby given that the Nabional Cormpany Law Tribunal has ordared the commencameant
171 Interest Service Coverage Ratio (ISCR) . 1.06 1.02 . Company's website (www.loyalequipments.com). By order of the Board of a carporate insclvency resclution process of Mis. Precision Realty Developers Private
(number of times) For L 03{(2[_ erofine Oarl, tod Limited on 20° October 2023 {Order received on 25.10.2023)
ote: or equipments limite The creditors of Mi's. Precision Realty Developers Private Limited, are heraby called upon to

1 The above is an extract of the detailed format of financial results filed with Stock Exchanges for the quarter and half year ended Sd/- submit thesr ctaims with proof on or before Wednesday, 08" November, 2023 to the Interim
September 30, 2023 under Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full Place: Dahegam. Guiarat Alkesh Rame.ShCh'andra Patel Resclution Professional ai the addrass manlionad agamst antny Mo, 10,
format of the results are available on the websites of the National Stock Exchange (NSE) -www.nseindia.com and the Company’s - . gam, S| (Managing Director) The financial creditors shall submit their claims with proof by elactronic means only. All ofher
wwuw.itnlindia.com/HREL-SPV.as Date: October 25, 2023. (DIN: 02672297) : bt :

: . Laspx . crediters may submit the claims with preof in person, by past or by electronic means,

2 For the items referred in sub-clauses (a), (b), (d) and (e) of the Regulation 52 (4) of the SEBI (Listing Obligations and Disclosure Submission of false or misleading proofs of clalm shall attraci penaltics. Sdi-
Requirements) Regulations, 2015, the pertinent disclosures have been made to the Stock Exchange (NSE) and can be accessed on CA_ IP Pradeep Kumar Kabra
the (www.nseindia.com) and on the Company’s website - www.itnlindia.com/HREL-SPV.aspx Data: 26102023 IRP for Mis, Precision Realty Developers Private Limited

3 The above results are in compliance with Indian Accounting Standards (“Ind AS”) notified by the Ministry of Corporate Affairs, read Place: Surat IBB| Registration No.: IBEIIPA-001/P-PO1104 /2017-18/11780
with SEBI Circular No. CIR/IMD/DFI/69/2016 dated August 10, 2016 .

4 The above financial results of the Company were reviewed by the Audit Committee and approved by the Board of Directors at their
meeting held on October 25, 2023 and have been reviewed by the Statutory Auditor of the Company.

For and on behalf of the Board
Jyotsna Matondkar
Place: Mumbai Non Executive Director
Date: October 25, 2023 DIN: 07602930
J (... Continued from previous page) \
No. ot No. of % | Total No. of % |Proportionate Ratio Total No. ot No. of % | Total No. of % Proportionate,  Ratio Total No. of No. of % Total No. of % | Proportionate  Ratio Total
Shares | Applica-| to |Equity Shares| to Shares Number Shares | Applica-| to |Equity Shares| to Shares Number Shares | Applica-| to | Equity Shares to Shares Number
Applied for| tions | total | appliedin | total | Available of shares Applied for| tions | total | appliedin | total Available of shares Applied for,  tions | total applied in total Available of shares
(Category | received this Category allotted (Category | received this Category allotted (Category | received this Category| allotted
wise) wise) wise)
4,62,000 1 0.01 462,000 | 013 3,000 1:1 4,000 6,99.,000 1 0.01 6,99,000 | 0.20 3,000 1:1 4,000 12,78,000 1 0.01 12,78,000| 0.36 6,000 14 6,000
4,65,000 2 0.03 9,30,000 | 0.26 3,000 1:2 3,000 7,02.000 2 0.03 14,04,000 | 0.39 3,000 1:1 6,000 13,35,000 1 0.01 13,35,000 0.38 6,000 1:1 6,000
4_:EELUDU 2 0.03 EIH.IHE.UI:JII} EI._P_fE B:EICI_D 1:2 _3._DDEI | ?aDEII:J{I' 5 DI:]? . HBUEIL'?DEI _1.l:’:11 BIEIII}EI '_II:T 15IIJDEI 14,189,000 1 0.01 | 1415,000| 0.40 6,000 1:1 6,000
4 71,000 2 0.03 942000 | 0.26 3,000 12 3,000 7,38 000 1 0.01 ¥.,38,000 g | 3,000 1:1 3,000 16,171,000 1 0.01 16,711,000 0.45 G, 000 ¥ 6,000
4.74,000 1 0.01 474,000 | 0.13 3,000 1:1 3,000 7,56,000 1 0.01 7,596,000 | 021 3,000 o 3,000 16,41,000 1 0.01 16,41,000 0.46 6,000 1:1 6,000
4.,92.000 3 0.04 14,76,000 | 0.41 3,000 2:3 6,000 7,59.000 1 0.01 7.89.000 [ 021 3,000 1:1 3,000 16,653,000 1 0.0 16,565,000 0.47 6,000 1:1 6,000
4,95,000 1 0.01 495000 | 0.14 3,000 1:1 3,000 7,80.000 1 0.01 780,000 | 0.22 3,000 1:1 3,000 17,16,000 1 0.01 17,116,000 0.48 6,000 1:1 6,000
4. 98,000 1 0.01 493000 | 014 3,000 1:1 3,000 7,859,000 1 0.01 7.89,000 0.22 3,000 13 3,000 17.82,000 1 0.0 17.82,000 0.50 6,000 1:1 6,000
5,04,000 1 0.01 2,04,000 | 0.14 3,000 1:1 3,000 8,01.000 1 0.01 8.,01,000 | D23 3,000 1) 3,000 18,00,000 3 0.04 54,00,000| 1.52 6,000 1:1 18.000
5,07,000 1 0.01 5,07,000 | 0.14 3,000 1:1 3,000 810,000 2 0.03 16,20,000 | 0.46 3,000 1:1 6,000 18,000,000 | 3000 additioral share is allocated for Serial no 202 in the rati of 1:3 3,000 1:3 3,000
5.10,000 3 0.04 15,30,000 | 0.43 3.000 2:3 6,000 8,22.000 1 0.01 8,22,000 | 0.23 3,000 1:1 3,000 18,03,000 1 0.01 18.03,000 | 0.51 6,000 1:1 6,000
5.16,000 1 0.01 516,000 | 0.14 3,000 1:1 3,000 8,28.000 1 0.01 8,28,000 | D23 3,000 1:1 3,000 19,358,000 1 0.01 19,38,000 | 0.54 6,000 1:1 6.000
5,159,000 1 0.01 5,19.000 | 0.15 3,000 11 3,000 8,46 000 1 0.01 &,46,000 0.24 3,000 13 3,000 19,44 000 1 0.01 1944000 | 055 6,000 11 6,000
9,22.000 2 0.03 10,444,000 | 0.29 3,000 1:2 3,000 8,505,000 1 0.01 8,55,000 0.24 3,000 11 3,001 19,580,000 1 0.01 19,850,000 | 056 6,000 11 6,000
5,259,000 1 0.01 5.,25,000 | 0.15 3,000 1:1 3,000 8,64.000 1 0.01 8,64.000 | D24 3.000 gl 3,000 19,98,000 1 0.01 19,98,000 | 0.56 9,000 1:1 8,000
5,28,000 1 0.01 5,28.000 | 0.15 3.000 1:1 3,000 8,85,000 1 0.01 885000 [ 025 3,000 1 3,000 20,10,000 1 0.01 20,110,000 | 0.56 9,000 1:1 8.000
5.31,000 2 0.03 10,62,000 | 0.30 3,000 1:2 3,000 8,891,000 2 0.03 17.82,000 0.50 3,000 1:1 &, 000 20,70,000 1 0.0 20,70,000 [ 0.58 9,000 1:1 9.000
5,34,000 1 0.01 5,34.000 | 0.15 3,000 1 3,000 g.21,000 1 001 8.21,000 0.26 3,000 15 3,000 21.00,000 1 0.01 21,00,000 | 0.59 9,000 g5 | g 000
5.40,000 1 0.01 540,000 | 0.15 3,000 11 3,000 9,60,000 1 0.01 9,60,000 | D.27 3,000 1:1 4,000 22.47,000 1 0.0 22.47,000 | 0.63 9,000 1:1 9.000
5,46,000 1 0.01 546,000 | 0.15 3,000 1:1 3,000 9,63.000 1 0.01 9,63,000 | 0.27 3,000 1:1 3,000 25,62,000 1 0.01 25,62,000 | 0.72 9,000 1:1 9,000
5,52,000 2 0.03 11,04,000 | 0.31 3.000 1:2 3,000 9,66.000 1 0.01 9.66,000 | 027 3,000 1:1 3,000 27,756,000 1 0.01 27,75,000 | 0.78 12,000 1:1 12,000
5,58,000 3 0.04 16,74,000 | 0.47 3,000 2:3 6,000 9,69,000 1 0.01 9.69,000 | 0.27 3,000 1:1 3,000 28,17,000 1 0.01 2817000 079 12,000 1:1 12.000
5.70,000 1 0.01 570,000 | 0.16 3,000 1:1 3,000 | 975,000 1 0.01 9,75,000 | 0.27 3,000 1:1 3,000 28,98,000| 0.01 28,98,000 | 0.8 12,000 1:1 12,000
_5.?9.[30(] 1 0.01 5.79.000 | 0.16 3.000 1:1 3,000 | 9.87,000 2 0.03 19.74,000 | 0.55 3,000 1:1 6,000 34,998,000 1 0.01 34,98,000| O 98 12,000 1:1 12,000 |
6,00,000 3 0.04 18.00,000 | 0.51 3.000 223 6,000 10,50.000 2 0.03 21,00,000 | D549 3,000 1:1 6,000 35.40,000 1 0.01 35,40,000 | 0.99 12,000 1:1 12,000
6,049,000 2 0.03 1218,000 | 0.34 3.000 1:1 6,000 10,50,000 |3000 addional share is alkocated for Serd no 184 in the ratio of 1:2 3,000 122 3,000 36.30,000 1 0.01 36.30,000 | 1.02 15,000 11 15,000
6.12,000 1 0.01 6,12,000 | 0.7 3,000 11 3,000 11,43,000 1 0.01 11,433,000 0.32 3,000 1:1 3,000 36.60,000 1 0.01 3660000 1.03 15,000 1 15,000
6,15,000 2 0.03 12,30,000 | 0.35 3,000 1.1 6,000 11,449,000 1 0.01 1149000 | 0.32 3,000 1:1 4,000 41,55,000 1 0.01 41,55,000 | 1.17 15,000 1:1 15,000
6,18,000 1 0.0 6,18,000 | 017 3.000 1:1 3,000 11,749,000 1 0.01 11,79,000 | 0.33 3.000 1:1 3,000 42,72,000 1 0.01 42,772,000 | 1.20 15,000 1:1 15.000
6,271,000 2 0.03 12,442,000 | D35 3.000 1: &,000 | 11,848,000 1 0.01 11,858,000 .53 3,000 11 3,000 44,94,000 1 0.0 4494000 1.26 18,000 1: 18,000
6,339,000 2 0.03 12,778,000 | D.36 3.000 1:1 6,000 | 11,97,000 3 0.04 35.91,000 1.01 3,000 1:1 9,000 45 03,000 3 0.04 1,35,08.000 | 3.80 15,000 11 45,000
6.42,000 1 0.01 642,000 | 0.18 3.000 1:1 3,000 11,97, 000 | 3000 additional share is allocated for Serial no 189 in the rafio of 2.3 3,000 2:3 6,000 45 03,000 {3000 addiicnal shar is allocated for Seng no 223 in the rafo of 2.3 3,000 2:3 6.000
6,45,000 1 0.01 6.45000 | 0.18 3.000 11 3,000 12,00,000 1 0.01 12.00,000 | 0.34 3,000 1:1 3,000 45,236,000 G 0.08 2,72,16,000| 7.65 15,000 11 90,000
6.51,000 1 0.01 6,51.000 | 0.18 3,000 11 3,000 12.18,000 I 0.01 12,18,000 | 0.34 6,000 1:1 6,000 45,36,000 {300 addgonal sha is alkocated for Seral no 224 in e rabio of 56 3,000 5:6 15,000
6.97,000 1 0.01 6.57,000 | 0.18 3.000 11 3,000 1242000 1 0.01 1242000 | 035 6,000 1 6,000 TOTAL| 7410 |100.00 | 355959000  100.00 1362000
6,684,000 1 0.01 6,84,000 | 0.19 3,000 1:1 3,000 12.69,000 1 0.01 12,69,000 | 0.36 6,000 1 6,000 |
3) Allocationto QIBs excluding Anchor Investors (After Rejections & Withdrawal): The Basis of Allotmentto QIBs, who have bid at Issue Price ofZ 50/- per Equity Shares or The Board of Directors of the Company at its meeting held on October 25, 2023 has approved the Basis of Allocation of Equity Shares as approved by the Designated Stock
above, was finalized in consultation with NSE. The category was subscribed by 32.09 times i.e. for 5,81,40,000 Equity shares the total number of shares allotted in this Exchange viz. NSE and has authorized the corporate action for issue of the Equity Shares to various successful applicants. The CAN-cum-allotment advices and/or notices will
category is 18,12,000 Equity Shares to 20 successful applicants. The category wise details of the Basis of Allotment are as under: forwarded to the email id's and address of the Applicants as registered with the depositories / as filled in the application form on or before October 26, 2023. Further, the
. : : instructions to Self-Certified Syndicate Banks for unblocking the amount was processed on October 23, 2023. In case the same is not received within ten days, investors may
No. of N_O- O_f % to Tol_al No.of | % to |Proportionate; Allocation per Ratio of | Serial | Number of, % to| Total No.| % to Surp_lu_s contact at the address given below. The Equity Shares allocated to successful applicants are being credited to their beneficiary accounts subject to validation of the account
Shares |Applications | total | Equity Shares| total | Shares Applicant allottees| Number | successful| total,  of | total | Deficit details with the depositories concerned. The Company is taking steps to get the Equity Shares admitted for trading on the NSE EMERGE within six working days from the date of
Applied for | received applied in available to of applicants shares (14)-(7) the closure of the issue.
(Category this Category Before | AMer |, qjicants Qualifying|  (after allocated - - - - - - - N

. rounding | rounding i di lloted Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated October 21, 2023 (“Prospectus”) filed with

wise) off off applicants rounding) atlote Registrar of Companies, Ahmedabad.

@ | @ [@] ® Jo| ® [o [O]d] o] o o] 0] ] o ool e terin rospets toed Otoer, 2173 et wih ROC- shmetabadlodin eaooth Ol n s et lss
201000 1 5 | 201000 | 034 | 6264 | 6264 | 6000 | 1] 1 | 51 6000 | 033] 264 | | notethefollowing. JHe ! ' Jare.p
gggggg ; 150 ;S;ggg ?gs ;g;?} 10191 192000000 1 1 12 150 294000000 | ?gg -1817911 (1) On page No. 41 of the Red Herring Prospectus, in the chapter titled “The Offer”, Allocation to Retail Individual Investors should be read as “Atleast 3174000 Equity

i 12435.5 { - Shares ofZ 10/- each ata price of X [®]/- per Equity Share each aggregatingto< [@] Lakhs.”
498000 1 d 498000 0.85 15521 15521 15000 | 1| 1 1 d 15000 | 0.82 | -521 \NVESTORS PLEASE NOTE
900000 1 ) 900000 1.54 28050 28050 | 27000 | 1| 1 1 51 27000 | 1.49| -1050 ) _ " . ) ) o o S ]
954000 ] 5 954000 164 59733 29733 30000 | 1] 1 ] 5 | 30000 | 1651 267 The details of the_allot_ment made wou_ld also be hosted on the websn_e of the Registrar to the_lssue, Link Intime Ind!a Private lel!ed at www_.llnkmtlme.co.m, AII_ future
1200000 5 10 5400000 | 412 24799 37399.5 | 36000 | 1| 1 5 101 72000 | 3.97 | -2799 correspondence in this regard may kindly be addressed to the Registrar to the Issue quoting full name of the First/ Sole applicants, serial number of the Bid cum
: ' . - Application Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:
1200000 3000 | 1] 2 2 5| 3000 | 0.16 | 3000 i . . . o
1722000 1 5 1722000 | 2.96 | 53668 53668 | 54000 | 1 1 1 5 | 54000 | 298 332 Link Intime India Private Limited
1998000 1 5 1998000 | 3.43 62270 62270 | 63000 | 1| 1 1 51 63000 | 3.47| 730 SEBI Registration Number: INR000004058
ggg?ggg 1 g ggﬁggg 2;‘: gig}g Sig}g 32888 [ ] 1 ] g 22888 | 2;‘; 4:32 Address: C-101, 1t Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai, Maharashtra, India— 400 083
: - Tel.N :+918108114949; | Fax: +9122491861
5841000 1 5 | 5841000 |10.04 | 182041 | 182041 | 183000 1| 1 1| 5 | 183000 10.09] 959 Ee _I“I':_be,’ e 38, 949; | l",“‘k, 91224918 6‘5‘1 TR
6348000 6 30 | 38088000 |65.51 | 1187056 |197842.67| 198000 1 | 1 6 | 30| 1188000 65.56] 944 mail ld: rajgorcastorderivatives.ipo@linkintime.co.in | Website: wwiw.inkintime.co.in
Total 20 100 58140000 | 100 1812000 [ 20 100 1812000/ 100 0 Investors Grievance Id: rajgorcastorderivatives.ipo@linkintime.co.in

4) Allocation to Anchor Investors (After Rejections & Withdrawal): The Company in consultation with the BRLM has allotted 2712000 Equity Shares to 8 Anchor Contact Person: Shanti Gopalkrishnian

Investors at Anchor Investor Issue Price of T 50/- per Equity Shares in accordance with the SEBIICDR Regulations. The category wise details of the Basis of Allotment are CIN: U67190MH1999PTC118368 For RAJGOR CASTOR DERIVATIVES .LIMITED

as under: On behalf of the Board of Directors

Sd/-
CATEGORY FIS/BANKS MF'S IC'S | NBFC'S AIF FPC OTHERS TOTAL Brijeshkumar Vasantlal Rajgor
Anchor - - - .~ 10,02,000 7,08,000 10,02,000 - 27,12,000 Date: October 25, 2023 Managing Director

5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Issue Price of ¥ 50/- per Equity Shares or above, Place: Ahmedabad DIN: 08156363

was finalized in consultation with NSE. The category was subscribed by 1.00 times i.e. for 501000 Equity shares the total number of shares allotted in this category is THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS

501000 Equity Shares. The category wise details of the Basis of Allotment are as under: PROSPECTS OF RAJGOR CASTOR DERIVATIVES LIMITED.

. . . Rajgor Castor Derivatives Limited is proposing, subject to market conditions, public issue of its equity shares and has filed the Prospectus with the Registrar of Companies,

No. of

NR' 0:.:3?;‘:3 Applications :f;t::: T:tall.':;:l' .ﬁ'tﬁg:gtih:rres :/ootta(: N:I.I:c:alstglt;l/tzlls(:]t?;ss Ratio Zol:::(:lsuz:ll::tre?lf s[)l::".':;'tse/ Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Lead Manager at www.beelinemb.com, website of the NSE at

C tpp iec 1o received ppiied in thi gory Aoplicant ict www.nseindia.com and website of Issuer Company at www.rajgorcastor.com, Investors should note that investment in Equity Shares involves a high degree of risk. For details,

(Category wise) : per Appiican investors shall refer to and rely on the Prospectus including the section titled “Risk Factors” beginning on page 26 of the Prospectus, which has been filed with ROC. The Equity

501000 1 100 201000 | 100 501000 1 1 501000 - Shares have not been and will not be registered under the US Securities Act (the "Securities Act") or any state securities law in United States and may not be Issued or sold within

TOTAL l - the United States or to, or for the account or benefit of, “U.S. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption from, orin a
transaction not subject to the registration requirements of the Securities Act of 1933. garima advi]

financi“.ep'.in - ® .. . @ .

New Delhi
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FORM A
. HAZARIBAGH RANCHI EXPRESSWAY LIMITED < 1= & PUBLIC ANNOUNCEMENT
Registered Office : The IL&FS Financial Centre, Plot C - 22, G - Block, Bandra Kurla Complex, - e u I m e nts I I m ItEd {Under Regulation & of the Insclvency and Bankrupley Board of India
Bandra (East), Mumbai - 400051. http://www.itnlindia.com/HREL-SPV.aspx - {Insalvency Rasolution Process for Corporate Persons) Regulations, 2016)
o CIN:- U45203MH2009PLC191070 (CIN: L29190GJ2007PLC050607) FOR THE ATTENTION OF THE CREDITORS OF
Firact of Financial Results for the quarter andhall vear ended September 30, 2023 (Rs. in Lakhs) Regd. Office: Block No.35/1-2-3-4, Village — Zak, Dahegam, Gandhinagar-382330, Gujarat, India WS, PRECISION REALTY DEVELOPERS PRIVATE LIMITED {IN GIRP)
: . . 010718, v Eumail- - . o : RELEVANT PARTICULARS
SR Quarter ended Half year ended Vear snded | Tel No.: +91-2718-247236 + Fax No.: +91-2718-269033 + E-mail: cs@Ioyalequipments.com « Website: www.loyalequipments.com | - - Carporats Deblar Wis Procition Raalty Bauspars
September June September | September | September March A, | UNAUL J FINANGIAL REOU UH JQUARIER & HALF YEAR ENDEL P TEVMIBER 30U, ZU | | Private Limited
30, 2023 30,2023 30, 2022 30, 2023 30, 2022 31,2023 2. | Date of ncorporation of Corparale Dablor NI 2007
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) (Audited) (Amt. in Lakhs) 3. | Authonty under which corparate deblor | Registrar of Companies, Murnbal
T TotaTThcome from Operations 1,734 7337 7312 2,065 7318 77,013 | Year to date figures | Previous” | = incorporated | registered _
7| Net Profit / (Loss) Tor the period TO3 (13) (7,604) 90 (6,084) 3,088 Sr For Quarter ended on for half year ended | Year Ended : . iﬂ;;i:?:ig:;fjﬁﬁﬁfﬁ Deblor | gﬁﬂéﬁﬁéﬁflﬁﬁihup e
bef E i | and | i e Seou ST TTr e X - : ; L Ea,
(Exir:;i;?nxaryxict?,::))na andfer No. PR 30-09:2023 30.06.2023] 30.09.2022|30:09:2023130:09:2022) 31/03/2023 principal office (If any) of corporate deblor | Geound Floor, Fwing, Knsha Arcade, bulldng
3~ | Net Profit /{Loss) for the period 103 (13) (7,604) 90 (6,084) 3,088 AUdited it b Eniﬁ?r'
before tax (after Exceptional and/or ' ' ' T Total Tncome from Operations J6TA35 41988 TT6U63[ 303423 1706 28 496337 ;hr:ﬁﬁf :ﬁi;ﬂﬁﬁ;ﬁﬂ;ﬂ
| Extraordinary items) 2" NetProfit/ (Loss) for the period 43359 -20869 19833 22490 3353 62438 FioU56, imyam Nagar, O, Jogeshwar —
| NeE Profit / (LG5 for the period 103" (03[ 17608) 90 (6084|3088 (before Tax and Exceptional items) VARLAO Nk R, doge st Bel
after tax (after Exceptional and/or N a—— L L o = pe—— S— o Mumbaz -4000610.
Extraordinary items) 3 NetProfit7{toss) forthe period 43359 20869719833 224790 3353 624738 6. | Insovency commencement date In 20102023
5| Total Comprehensive Tncome for the 103 (13) (7,604) 90 (6,084) 3,088 before tax (after Exceptional items) | respect of corporate deblor | (Order received on 25.10.2023)
period (Comprising Profit / (Loss) 47 Net Profit / (Loss) for the period after|  375.04] -208.03 184.35 167.07 2496 596.79 T. | Estimated date of closure of Insolvency 22.04.2024
for the year (after tax) and Other tax (after Exceptional items) | Raszolubion Process .
Comprehensive Income (after tax) . ', . ] — B. | Marma and registration number of the Pradeep Kumar Kabra
5 - Paid-up equity share capital 13,100 13100 13100 13,100 13100 3100 ) Totgl Comprehepswe Inf:ome for the 379.04 -206.03 104.39 167.01 24.90 99/7.01 insolvency professional acting as IBRINPA-001/IP-PO11 04204 T-18M 9750
(face value - X 10 per share) period [Comprising Profit / (Loss) for | interim resolution profassional .
| the period (after tax) and Other 0. | Address and e-rall of the interim resolution | Pradeep Kumar Kabra
T gy e revaluaon e R R | B | ] [ Comprehensive Income (after tax)] professional, s registered with the Board | /905, Ofra Buikiing V1P Road,
8 | Securities Premium Amount - - - : = 1 6 | Equity Share Capital 7020000] 1020.00] 1020.00] 1020.00] 1020.00[ 1020.00 Eﬂiﬂ.”iEb?ffé@séﬁfagﬂﬁfﬁﬁﬂ‘?
I Networth 1336) [440) 837 1336) 837 @77 | i (_face valuej of .RS_-' 10 faCh? _ 10, Addrass and =-mail to be usad for | Pradeep Kumar Kabra
10 | Paid-up Debt Caprtal 79,168 78,611 79,669 75,168 79,669 ST,704 I Reserves (excliding kevaluation — — — 1399.07]  659.21] 1232.06 comespondence with the Interim 31, 3 Floor, Resgus Business Certer, Above
| | Reserve as shown in the Audited Resolution Professional Mercedes Shawraom, Naw City Light Rioad,
1T (S)hutstandlng Redeemable Preference E | Balance Sheet of the previous year) B"lﬂl'!l:"li’!ﬂﬂ. Wiesy sum Gu_-.aral:iEIE-E-:l?
| Shares _ i | | Email; ip.prdpl@gmail.com
T2 | Debt/Equity Ratio (number of times) [146.20) (110.57) 2729 (146.20) 2729 (121267 | o | Earnings Per Share (or Rs. 10/- each) 11| Last date for submission of Clairms Wednasday, 0B 11,2023
' . ' for continuing and discontinued operations) [ YR : 7 =r :
13 | Farnings per share (of X 10/- each) : ( 12.| Classes of creditors, if any, under clauss (5] | Nat Applicable
(* Not annualised) 1. Basic: 3.68 (204) 1.81 1.64 0.24 5.85 of sub-section (BA) of saction 21, ascarained
a) Basic 0.08% -0.01 58 0.07% 764 7367 | 2. Diluted: | By the interim resolution professional | :
5 o ted — 0T m— T e — Nofes - 13.| Mameas m:g Fr:ﬂesﬁ::.na]:fudmlljﬁm Mol Applicable
14 Capital Redemption Reserve | 1. These r;esults hive ?18?(? rev(i)e\{[vegj b)é ’ghez S\Sgit Committee and approved by the Board of Directors of the Company at their _ E :1:?;5 {Three mi’f‘;ﬁﬁﬂﬁ class) |
~51 ; | respective meeting heid on ctober 2o, 20za. 14.| {a) Refevant Forms and a) Web fink:
5 Debentur§ Redemption Re'serve %944 S B =94 e = ! 2. The above is an extract of the detailed format of quarterly financial results filed with the Stock Exchange under Regulation slh_;l. Detads of authorized representafives ' ,'mpﬁ:,-,-ibhi_gD,,_ir..rm,-dmnmds
16 | Debt Service Coverage Ratio (DSCR) o 0.38 o0 0421 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the quarterly are available at by Mot agplicatie
(number of times) | . . . ; . . . L ]
unaudited financial results is available on the website of the Stock Exchange (www.bseindia.com) and also on the Notice i hereby gheen that the Mational Company Law Tribunal has ordered the commencament
17 | Tnterest Serv!ce Coverage Ratio (ISCR) 1.04 1.06 1.05 1.66 l Company's website (www.onalequipments.com). By order of the Board of & corporate insclvency resclulion process of Mis, Precision Realty Developers Private
| (number of times) : Lo¥(2|r_ erotine ‘t’arl e Limited on 20" October 2023 (Order received on 25.10.2023)

Note: or eqsutlj[l)men S limite The craditors of Mis. Precision Realty Developers Private Limibed, ane henaby called upon to

1 The above is an extract of the detailed format of financial results filed with Stock Exchanges for the quarter and half year ended ) submit ther claims with proof on or before Wednesday, 08" November, 2023 o the Interim
September 30, 2023 under Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full Place: Daheaam. Guiarat Alkesh Rame,ShChlandra Patel Resofuton Professional a1 tha address mentioned against entry Mo, 10,
format of the results are available on the websites of the National Stock Exchange (NSE) -www.nseindia.com and the Company’s - . gam, ) (Managing Director) The fnancia creditors shal submit their clasms with proof by electronic means only. All olher
www.itnlindia.com/HREL-SPV.aspx (DIN: ) creditors may submit lhe daims wilth proof in person, by post or by aleclanic meaans,

2 For the items referred in sub-clauses (a), (b), (d) and (e) of the Regulation 52 (4) of the SEBI (Listing Obligations and Disclosure Submission of false or misleading proofs of claim shall attract penalties., Sdl-
Requirements) Regulations, 2015, the pertinent disclosures have been made to the Stock Exchange (NSE) and can be accessed on CA. IP Pradeep Kumar Kabra
the (www.nseindia.com) and on the Company’s website - www.itnlindia.com/HREL-SPV.aspx Date: 6 10,2023 IRP for Mis. Precision Realty u:eﬂhpﬂﬁ Privats Limitad

3 The above results are in compliance with Indian Accounting Standards (“Ind AS”) notified by the Ministry of Corporate Affairs, read Placs: Swrat IBBI Registration No,: IBBIIPA-001/1P-PO1104 /2017-18/11790
with SEBI Circular No. CIR/IMD/DFI/69/2016 dated August 10, 2016 .

4  The above financial results of the Company were reviewed by the Audit Committee and approved by the Board of Directors at their
meeting held on October 25, 2023 and have been reviewed by the Statutory Auditor of the Company.

For and on behalf of the Board
Jyotsna Matondkar
Place: Mumbai Non Executive Director
Date: October 25, 2023 DIN: 07602930
_} (... Continued from previous page) \.
No. of No. of % | Total No. of % |Proportionate Ratio Total No. ot No. of % | Total No. of % Proportionate],  Ratio Total No. of No. of % Total No. of % Proportionaté  Ratio Total
Shares | Applica-| to |Equity Shares| to Shares Number Shares | Applica-| to | Equity Shares| to Shares Number Shares | Applica-| to | Equity Share to Shares Number
Applied for| tions | total | appliedin | total | Available of shares Applied for| tions | total | appliedin | total Available of shares Applied for, tions | total applied in total Available of shares
(Category | received this Category allotted (Category | received this Category allotted (Category | received this Categor allotted
wise) wise) wise)
4.62,000 1 0.01 4,62,000 | 013 3,000 1:1 3,000 6,99.000 1 0.01 6,99,000 | 0.20 3,000 1] 3,000 12.78,000 1 0.01 12,78,000| D.36 6,000 1.1 6,000
4,65,000 2 0.03 9,30,000 | 0.26 3,000 1.2 3,000 7.02.000 2 0.03 14,04,000 0.39 3,000 1:1 &,000 13,353,000 1 0.01 13,35.000 | 0.38 6,000 11 6,000
4.68,000 2 0.03 9,36,000 | 0.26 3,000 1.2 4,000 7,20,000 ] 0.07 36,00,000 1.01 3,000 1:1 15,000 14,19,000 1 0.01 14,19,000 | 0.40 6,000 1) 6,000
4,71,000 2 0.03 942000 | 0.26 3,000 1:2 3,000 7,38.000 1 0.01 7,348,000 [ 021 3.000 1:1 3,000 16.11,000 1 0.01 16,111,000 ' 0.45 6,000 1:1 6.000
4,774,000 1 0.01 474000 | 013 3.000 1:1 3,000 7.56.000 1 0.01 7,56,000 | 0.21 3,000 11 3,000 16.41,000 1 0.01 16.41,000 | 0.46 6,000 1:1 6.000
e 00] 3 | D041 1476000 | D41 | 5000 23 6000 | || 7.59000f 1 | 001 § 799000 021 1 83.000 LY 3,000 | | |16,65000] f 0.01 | 16.65000) 0.47 Dyt 14 6,000
4,95,000 1 0.01 4,95.000 | 0.14 3.000 1:1 4,000 ¥,80.000 1 0.01 7,80,000 | 0.22 3,000 11 4,000 17,16,000 i 0.0 17.16,000 | 0.48 6,000 1:1 6.000
4,98,000 1 0.01 4,98,000 | 0.14 3.000 1:1 3,000 7,89,000 1 0.01 7.89.000 | 022 3,000 11 3,000 17.82,000 1 0.0 17.82,000 | 0.50 6,000 1:1 6.000
5,04,000 1 0.01 5,04,000 | 0.14 3.000 1:1 3,000 8,01.000 1 0.01 8.,01,000 | 0.23 3,000 11 3,000 18,00,000 3 0.04 54,00,000 | 1.52 6,000 1:1 18,000
5,07,000 1 0.01 507,000 | D14 3.000 1:1 3,000 8,10,000 2 0.03 16,20,000 0.46 3,000 11 &,000 18.00,000 | 3000 addiioral shane is aliocated for Serial no 202 in the raio of 1.3 3,000 1:3 3,000
2.10,000 3 0.04 15,30,000 | 0.43 3,000 2:3 6,000 8,222,000 1 0.0 8,22 000 0.23 3,000 11 3,000 18.03,000 1 0.01 18,03,000 | 0.51 6,000 11 6,000
5,16,000 1 0.01 516,000 | 0.14 3,000 1:1 3,000 8,28,000 1 0.01 8,28,000 | D.23 3,000 1:1 4,000 19,38,000 1 0.0 19,38,000 | 0.54 6,000 1:1 6,000
519000 1 | 001 519000 | 015 | 3,000 iH 3,000 _8.46.0001 1 0.01 | 846000 | 024 _3.000 11 3,000 19440001 1 | 001 | 1844000} 055 6,000 HE 5.000
5,22 000 2 0.03 10,44 000 | 0.29 3.000 1:2 3,000 8,55.000 1 .01 8,55,000 0.24 3.000 | 1:1 3,000 19,80,000 1 0.0 19,80,000 [ 0.56 6,000 11 6.000
5.25,000 1 0.01 5,25,000 | 0.15 3,000 1:1 3,000 8,64.000 1 0.01 8,64,000 0.24 3,000 1:1 3,000 19.98,000 1 0.0 19,98,000 | 0.56 9,000 11 a.000
2,28,000 1 0.01 2,268,000 | 0.15 3,000 1:1 4,000 8,85.000 1 0.01 &,85,000 0.25 3,000 1:1 3,000 20,110,000 1 0.01 20,710,000 | 0.56 9,000 11 g 000
5.31,000 2 0.03 10,62,000 | 0.30 3,000 1.2 3,000 8,91.000 2 0.03 17.82,000 | 0.50 3,000 | 1:1 6,000 20,770,000 1 0.0 20,70,000 | 0.58 9,000 11 8.000
5.34,000 1 0.01 534,000 | 015 3.000 1:1 3,000 9,21.000 1 0.01 921,000 | 0.26 3,000 1:1 3,000 21,00,000 1 0.01 21.00,000 | 0.59 9,000 1:1 9.000
| 540000] 1 | 001 | 540000 015| 3000 [ 11 | 3000 | | | 960000[ 1 |001 | 960000 | 027 | 3000 11 3000 | | [2247000] 1 | 001 | 2247000] 063 | 000 | 11 | 9000
5,46,000 1 0.01 5,46,000 | 0.15 3,000 1:1 4,000 9,63,000 1 0.01 89.63,000 | 0.27 3,000 1:1 3,000 25.62,000 L 0.0 2562000 D.72 9,000 1:1 8.000
5.52,000 2 0.03 11.04,000 | 0.31 3,000 1:2 3,000 9,66.000 1 0.01 8.66,000 | 0.27 3,000 111 4,000 27,75,000 1 0.0 2775000 | 078 12,000 1:1 12,000
5.58,000 3 0.04 16.74,000 | 0.47 3,000 2:3 6,000 9,69.000 1 0.01 969,000 | 0.27 3,000 1:1 3,000 28,17,000 1 0.01 2817000 0.79 12,000 1:1 12,000
5,70,000 1 0.01 570,000 | 0.16 3.000 1:1 3,000 9,75.000 1 0.01 8. 75000 | D27 3,000 1:1 3,000 28.98,000 1 0.01 28,98,000 0.81 12,000 1:1 12,000
5.79,000 1 0.0 5.79.000 | 0.16 3,000 1:1 3,000 9,87 000 2 0.03 18,774,000 0.55 3,000 1:1 a,000 34.98,000 1 0.01 34.98,000| 098 12,000 11 12,000
6.00,000 3 0.04 18.00,000 | 0.51 3,000 2:3 6,000 10,50,000 2 0.03 21,000,000 | 0.59 3,000 1:1 6,000 35.40,000 1 0.01 3540000 | D099 12,000 1:1 12,000
609000] 2 | 0.03| 1218000 | 0.34 | 3,000 1:1 6,000 10.50,000 |3000 adiional stre s allcated fo Sard no 184 nheraio o 1:2| 3000 1:2 3,000 | | (3630000 1 | 0.01 | 3630000 1.02 | 15,000 1| 15,000
612,000 1 0.01 6,12.000 | 017 3.000 11 3,000 11,43,000 1 0.01 11,43,000 | 0.32 3,000 1:1 3,000 36,60,000 1 0.01 36,60,000 1.03 15,000 1:1 15,000
6,715,000 2 0.03 12,30,000 | 0.35 3.000 1:1 &,000 11,45 000 1 0.01 11,449,000 052 3,000 11 3,000 41,55,000 1 0.01 4155000 117 15,000 1 15,000
6,18,000 1 0.01 6,18,000 | 0.17 3,000 1:1 4,000 11,759,000 1 0.01 11,79,000 [ 0.33 3,000 5 3,000 4272000 1 0.01 42 72000| 1.20 15,000 1:1 15,000
6,21,000 2 0.03 12.42,000 | 0.35 3,000 1:1 6,000 11,848,000 1 0.01 11,868,000 | 0.33 3,000 13 3,000 44,94 ,000 1 0.01 44.94,000 1.26 18,000 1:1 18,000
6,39,000 2 0.03 12,78,000 | 0.36 3,000 1:1 6,000 11,497,000 3 0.04 35.91.000 | 1.01 3,000 1:1 9,000 45,03,000 3 0.04 1,35,09,000 3.80 15,000 1:1 45,000
642,000 1 0.01 6,42.000 | 0.18 3.000 1:1 3,000 11,97 ,000 | 3000 additional share 15 dlocated hor Serial no 189 b e ralio of 2: 3.000 2:3 6,000 45,003,000 {3000 addisonal shar is allocated for Serg no 223 in the rafio of 2.3 3,000 2:3 6,000
B,45,000 1 0.01 6,445,000 | 0.18 3,000 1:1 3,000 12,000,000 1 0.01 12,00,000 0.34 3,000 13 3,000 45,336,000 B 0.08 2,7216,000 [ 7.65 15,000 11 90,000
6,571,000 1 0.01 6,571,000 | 0.18 3,000 1:1 3,000 12,18,000 1 0.01 12, 18,000 0.34 6.000 1:1 6,000 45,36,000 {3000 addiional share is aliocated for Jeia no 224 m e rafio of 56 3,000 56 15,000
6,597,000 1 0.01 6,567,000 | 0.18 3.000 11 3,000 12,442,000 1 0.01 12.42,000 | 0.35 6000 | 1:1 6,000 TOTAL| 7410 |100.00 | 355959000 | 100.00 1362000
6.84,000 1 0.01 6.,84.000 | 0.19 3,000 1:1 3,000 12,69.000 1 0.01 12.69,000 036 6,000 | 1:1 6,000 l
3) Allocationto QIBs excluding Anchor Investors (After Rejections & Withdrawal): The Basis of Allotmentto QIBs, who have bid at Issue Price ofZ 50/- per Equity Shares or The Board of Directors of the Company at its meeting held on October 25, 2023 has approved the Basis of Allocation of Equity Shares as approved by the Designated Stock
above, was finalized in consultation with NSE. The category was subscribed by 32.09 times i.e. for 5,81,40,000 Equity shares the total number of shares allotted in this Exchange viz. NSE and has authorized the corporate action for issue of the Equity Shares to various successful applicants. The CAN-cum-allotment advices and/or notices will
category is 18,12,000 Equity Shares to 20 successful applicants. The category wise details of the Basis of Allotment are as under: forwarded to the email id's and address of the Applicants as registered with the depositories / as filled in the application form on or before October 26, 2023. Further, the
. _ _ instructions to Self-Certified Syndicate Banks for unblocking the amount was processed on October 23, 2023. In case the same is not received within ten days, investors may
No. of N_0- O_f % to Tot_al No.of | % to |Proportionate| Allocation per Ratio of | Serial | Number of, % to| Total No.| % to Surp_lu_s contact at the address given below. The Equity Shares allocated to successful applicants are being credited to their beneficiary accounts subject to validation of the account
Shares | Applications | total | Equity Shares| total | Shares Applicant allottees| Number | successful| totall ~ of | total | Deficit details with the depositories concerned. The Company is taking steps to get the Equity Shares admitted for trading on the NSE EMERGE within six working days from the date of
Applied for | received applied in available to of applicants shares (14)-(7) the closure of the issue.
(Category this Category Before | AMer |, qjicants Qualifying|  (after allocated o : - - - : - ) N o
. rounding | rounding 1 \lcants] rounding) alloted Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated October 21, 2023 (“Prospectus”) filed with
wise) off off applicants g Registrar of Companies, Ahmedabad.
RRIGENDUM TO THE RED HERRING PROSPECTUS DATED OCTOBER 7,2023 NOTICE TO THE INVESTORS (“THE CORRIGENDUM”) NOTICE TO INVESTOR
i £l £ i 4 il ®) i {1 {0 it i) 10 ], gl?lS co(:ri enudum(:s with reference tf the(F):ed :erl:ii Pros 251:: dated Octobe?7 Zozgﬁled with zO(:: i\l(lmeda(:):d iilgd in rl(jelati)on?o ttl:le O?fer Insthi(: r: ard, please
201000 1 5 | 201000 | 034 | 6264 | 6264 | 6000 | 1] 1 | 5 6000 | 033] 264 | | notethefollowing. JHe ! ' gare.p
gggggg ; 150 ;S;ggg ?gg ;2;?1 10191 192000000 1 ] 12 150 294000000 - ?gg -1817911 (1) On page No. 41 of the Red Herring Prospectus, in the chapter titled “The Offer”, Allocation to Retail Individual Investors should be read as “Atleast 3174000 Equity
: 12435.5 | - - Shares ofT 10/- each ata price of ¥ [®]/- per Equity Share each aggregating to< [®] Lakhs.”
498000 1 d 498000 0.85 15521 15521 15000 | 1| 1 1 d 15000 | 0.82 | -521 'NVESTORS PLEASE NOTE
900000 1 9 900000 1.54 28050 28050 | 27000 | 1| 1 1 9 27000 | 1.49 | -1050 ) \ " . ) ) o o o ]
954000 ] 5 954000 164 59733 29733 30000 1 11 1 ] 5 30000 | 1651 267 The details of the_allot_ment made wou_ld also be hosted on the websn_e of the Registrar to the_lssue, Link Intime Ind!a Private lel!ed at www_.llnkmtlme.co.m, AII_ future
1200000 5 10 5200000 | 412 =479 373995 | 36000 | 1| 1 5 10 72000 | 3.97 | 2799 correspondence in this regard may kindly be addressed to the Registrar to the Issue quoting full name of the First/ Sole applicants, serial number of the Bid cum
: '  — Application Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:
1200000 3000 | 1] 2] 2 5 | 3000 | 0.16 3000 PPTCaton erel PPl PP geaantiay gistard
1722000 1 5 1722000 | 296 | 53668 | 53668 | 54000 | 1 | 1 1 5 | 54000 | 2.98 | 332 Link Intime India Private Limited
1998000 1 5 1998000 | 3.43 62270 62270 | 63000 | 1| 1 1 5 1 63000 | 347 730 SEBI Registration Number: INR000004058
gggfggg 1 g ggﬁggg 3;‘? gig}g ?3?]2 32888 1 1 1 g 22888 : 2;‘; 4:32 Address: C-101, 1t Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai, Maharashtra, India— 400 083
5841000 1 5 | 5841000 |10.04| 162041 | 182041 | 163000 1| 1 | 5 | 163000 10.09| 959 Ze" '_'I“I“‘_be_" +916106114949; | Fl",“‘;(frw 224918 61;,35 e
Total 20 100 58140000 | 100 1812000 20 1007 1812000/ 100 0 Investors Grievance Id: rajgorcastorderivatives.ipo@linkintime.co.in
4) Allocation to Anchor Investors (After Rejections & Withdrawal): The Company in consultation with the BRLM has allotted 2712000 Equity Shares to 8 Anchor Contact Person: Shanti Gopalkrishinian
Investors at Anchor Investor Issue Price of T 50/- per Equity Shares in accordance with the SEBI ICDR Regulations. The category wise details of the Basis of Allotment are CIN: U67190MH1999PTC118368 For RAJGOR CASTOR DERIVATIVES .LIMITED
as under: On behalf of the Board of Directors
_ _ Sd/-
CATEGORY FIS/BANKS MF'S IC'S NBFC'S AlIF FPC OTHERS TOTAL Brijeshkumar Vasantlal Rajgor
! Anchor - B - - _ 10,02,000 | 7,008,000 | 10,02,000_ - . 27,12,000 Date: October 25, 2023 Managing Director
5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Issue Price of ¥ 50/- per Equity Shares or above, Place: Ahmedabad DIN: 08156363
was finalized in consultation with NSE. The category was subscribed by 1.00 times i.e. for 501000 Equity shares the total number of shares allotted in this category is THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS
501000 Equity Shares. The category wise details of the Basis of Allotment are as under: PROSPECTS OF RAJGOR CASTOR DERIVATIVES LIMITED.
: : : Rajgor Castor Derivatives Limited is proposing, subject to market conditions, public issue of its equity shares and has filed the Prospectus with the Registrar of Companies,
No. of b b ) ) . o . : .
NR' o:i:g?;fs Applications :{th: T:tallil:(a. iﬁitﬁ?sm(t:‘;tzhzrres Znta(: N:III:;aEtZ:I/“;I?(:]t?;:s Ratio EoggleNsu::Il;(:trezf s[)l::'?(l::'tz/ Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Lead Manager at www.beelinemb.com, website of the NSE at
(Catzp ory wise) received pp gory er Anolicant www.nseindia.com and website of Issuer Company at www.rajgorcastor.com, Investors should note that investment in Equity Shares involves a high degree of risk. For details,
gory wi per Appil investors shall refer to and rely on the Prospectus including the section titled “Risk Factors” beginning on page 26 of the Prospectus, which has been filed with ROC. The Equity
501000 1 100 501000 100 501000 1 1 501000 - Shares have not been and will not be registered under the US Securities Act (the "Securities Act") or any state securities law in United States and may not be Issued or sold within
TOTAL - the United States or to, or for the account or benefit of, “U.S. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption from, orin a
transaction not subject to the registration requirements of the Securities Act of 1933. garima adu
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FARIBACH RANCHI EXPRESCSWAY 1IMITEDR FORM A
HAZARIBAGH RANCHI EXPRESSWAY LIMITED - - - PUBLIC ANNOUNCEMENT
Registered Office : The IL&FS Financial Centre, Plot C - 22, G - Block, Bandra Kurla Complex, o e u I m ents I l m Ited [Under Regulation & of the Insalvency and Bankrugicy Board of India
Bandra (East), Mumbai - 400051. http://www.itnlindia.com/HREL-SPV.aspx - (Insolvency Rescbutlon Process for Comporate Persons] Regulations, 2018)
o CIN:- U45203MH2009PLC191070 (CIN: L29190GJ2007PLC050607) FOR THE ATTENTION OF THE CREDITORS OF
Extract of Financial Resuilts for the quarter and half year ended September 30, 2023 (Rs. in Lakhs) Regd. Office: Block No.35/1-2-3-4, Village — Zak, Dahegam, Gandhinagar-382330, Gujarat, India WS, PREGISION REALTY DEVELOPERS PRIVATE LIMITED {IN GIRF)
. . . v E.mail- - + Wehcita: - RELEVANT PARTICULARS
S— Quarter ended Half year ended S— Tel No.. +91-2718-247236 + Fax No.: +91-2718-269033 « E-mail: cs@loyalequipments.com + Website: www.loyalequipments.com - Corparate Deblor Mis, Procision Realty Developers
September June September | September | September March A | At UNAUL ) FINANGIAL RESU 1]) JUARIER & HF TEAR ENDEL PIENIBER oU, ZU | | Private Limited
30, 2023 30, 2023 30, 2022 30, 2023 30, 2022 31,2023 2. | Date of Incorporation of Corporate Debtar | 1100172007
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Audited) (Amt. in Lakhs) 3. | Autharity undes which comorate debbar | Ragistrar of Companies, Mumbai
T Total Tncome from Operations 1,734 27337 7317 7,065 Z818 27,013 Yeartod — Previous | Is ncomorated | registered _
7| Net Profit / {Loss) for the period 103 (13) (7,604 90 (6,084 3,088 St For Quarter ended on for half year ended | Year Ended 4. | Corarate ensity No. of Corporate Debtor | UTDZ00MH200TPTC166332 .
(before tax, Exceptional and/or N i Particulars 2023730092022 -30:09-20237-30:092022] 31/03/2023 3. | Address of the regislered office and Current Registered office: Shop No. 43,
Extraordinary items) 0. V0. 99 R Rl principal affica (if any) of congarale debtor | Ground Floor, F wing, Hnsh_aﬁ:@:le, l:-|._|i-_irg
3| Net Profit/ (Loss Tor the period m 13 (7:604] % (6.084] 1088 Unaudited | Unaudited” Unaudited "Unaudite Audited ho. 11, Yashwant Shrusti, Khaira Boisar
’ ) ’ ﬁhm G
before tax (after Exceptional and/or T Total Tncome from Operations 2614.35] 419.88 T160.637 3034.23  1706.24] 4963.37 ;hmm;.'ﬁ:',f: Eﬁ:f:&ﬂ nm’&:“ﬂﬂgﬁ:
Extraordinary items) 27| NetProfit /{Loss) for the period 433597 -208:69 198331 2249 3353 62438 Huuse, Shyam Nagar, OF. Jogeshwar -
4 Net Profit / (Loss) for the period 103 (13) (7,604) 90 | (6,054) 3,088 (before Tax and Exceptional items) Wikhrali Iink Foad, JDgEIEI'M'aI‘i — East
after tax (after Exceptional and/or N N L L P — B | B Mumbai -400060,
Extraordinary items) 3| INEUPTOIt7 {COSS) 10T the period 433997 -206.09 198-33 22479 33753 624738 5. | insalvency commencament date in (a0 102073
5 Total Comprehensive Income for the 103 (13) (7,604) 90 (6,08%) 3,088 before tax (after Exceptional items) | respect of corporate debtor | {Order received on 25.10.2023)
period (Comprising Profit / (Loss) 47| Net Profit/ (Loss) for the period after|  375.04]  -208.03 184.35 167.01 2496 596.79 7. | Eslimated date of closure of Insofvency 22.04.2024
for the year (after tax) and Other tax (after Exceptional items) | Resohilion Prosess |
Comprehensive Income (after tax) ‘ . . 1 ] . 8. | Mame and ragistration number of tha | Pradeep Kumar Kabra
6 | Paic-up equity share capital 13100 R 1001~ 131007 13100 13,100 o TOtlaI L,ompreh'elnswe Inpome tor the ar0.04]  -208.05 164.39 10/7.01 24.90 097.01 | inspivency prafessional acting as IBBPA-O01/AP-PO1104/2017-12M1790
(face value - X 10 per share) period [Comprising Profit / (Loss) for | intesim resoiution professional _ _
the period (after tax) and Other 9. | Address and e-mall of the intarim resolution | Pradeep Kumar Kabra
7 E:z:x:)s (excluding revaluation (13,436) (13,540) (11,276) (13,436) (11,276) (13,526) Comprehensive Income (aﬂer tax)] prafiessional, as registersd with tha Board 205, Olira Budding WP Raad,
S e — & ["Equity Share Capital 020,007 T020.00 102000 T020.00 102000 102000 22:3““,;:”?;;:3;”;!&%;‘?;;13;”“
5[ Net worth 1336) [440) 1,884 (336) 1,884 [476) (face value of Rs. 10 each) 10.| Address and e-mail 1o be used for | Pradeep Kumar Kabra
T0 | Paid-up Debt Capieal 79168 18611 79669 79163 757669 51704 /| REServes (excmolng Kevalua.uon — i — 139907 65921 1232.06 | carrespoadance will the Interim 3N, 5 Floor, Reedus Busnass Center, Abave
111 Gutstandine Redearable Fraferencs Reserve as shown in the Audited | Resplution Professianal | Mercedas Showroom, r-.lrewﬁlg,r Light Riaad,
o 8 Balance Sheet of the previous year) Bharthana, Vesu Sure Gujerst 385007
ares . _ | Emall; ip prpli@igmail.com
T2 | Debt/Fqurty Ratio (number of times) (146.20] [I1057) 4729 [146.20) 7729 (121.26) o | Earnings Per Share (of ks. 1U/- each) | 1. | Last date for submission of Claims | Wednesday, 08.11.2023
: . for continuing and discontinued operations) ' are i e | :
13| Earnings per share (of X 10/- each) : ( . 12.| Classes of creditars, i any, under clause (0] | Mot Applicable
(* Not annualised) 1. Basic: 3.68 (2.04) 1.81 1.64 0.24 5.85 | of sub-section (BA) of saction 21, ascertained
(a] Basic 0.08* 00T 58 007 60 7367 2. Diluted: o L BAE IR VOSSOt proloeicgl: |
(b) Diluted 0.08% 20.01% 5.8 0.07% | 4.64% 2.36% Notes :- i e, ':'{, Imﬂ“ !gdmﬁ’;mmmﬂ;ﬁ;'ﬂa NetRpplcatiia
12| Captal Redemption Reserve 1. These [[gsults hive ?18?3 rev(i)e\i[vebd b)é ghe2 S;git Committee and approved by the Board of Directors of the Company at their ﬁ:ﬂffﬁ (Thves “awgﬂéﬁ?ﬂ; m?ﬁ}m |
respective meetng neld on Uctober 2o, : 14.| (a} Refevant Foms and | a) Wed firk:
b DEbentur? Redemption Relserve Gy 5% 6010 240 6010 2940 2. Theabove is an extract of the detailed format of quarterly financial results filed with the Stock Exchange under Regulation .:t.!. Details of authurized raprasentatives " hittps:/ibai govinhomeldownkoads
16 '(Dneb;E::";‘;eﬁ?;Srage Ratio (DSCR) 1837 0:38 0:50 0.42 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the quarterly are available at b) Mot applicable
! unaudited financial results is available on the website of the Stock Exchange (www.bseindia.com) and also on the Motice is hereby given that the National Campany Law Tribunal has ondered the commencement
17" | Interest Service Coverage Ratio (I5CR) 109 1.0 105 1.66 Company's website (www.loyalequipments.com). of & corparate insclvancy resolulion process of Mis. Precision Realty Developers Private
(number of times) - Lg%xlr_der of the Bi’a:‘.j e Limited or 20° October 2023 (Order received on 25.10.2023)
Note: or eqsutlj;l)men S limrte The ereditars of Mis. Precision Realty Developers Private Limited, are heraby called upen b
1  The above is an extract of the detailed format of financial results filed with Stock Exchanges for the quarter and half year ended A subenil thiir claims with prool on or belors Wednesday, 08 November, 2023 o the Inerim
September 30, 2023 under Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full Place: Dah Guiarat Alkesh RameIShCh.andra Patel Resolulion Profassianal al tha address menbonaed againslaniny Mo, 10
format of the results are available on the websites of the National Stock Exchange (NSE) -www.nseindia.com and the Company’s - ace. Lianegam, \>ujara (Managing Director) jal i 2 thair clai :
ge (NSE) pany Date: October 252023 The fingncizd creditors shall subma their claims with proof by electranic means oaly, Al ofher
www.itnlindia.com/HREL-SPV.aspx ' ) 06 (DIN: 02672297) creditirs miy subenit the claims with proof in persan, by postor by electronic means
2 For the items referred in sub-clauses (a), (b), (d) and (e) of the Regulation 52 (4) of the SEBI (Listing Obligations and Disclosure = Submiszsion of false or misleading proafs of claim shall attract penalfies. Sdi-
Requirements) Regulations, 2015, the pertinent disclosures have been made to the Stock Exchange (NSE) and can be accessed on CA. IP Pradeep Kumar Kabra
the (www.nseindia.com) and on the Company’s website - www.itnlindia.com/HREL-SPV.aspx Diabe: 26.10.2023 IRP far Mis. Precision Realty I}levﬂnpier‘! Private Limited
3 The above results are in compliance with Indian Accounting Standards (“Ind AS”) notified by the Ministry of Corporate Affairs, read Placa: Surat IBEI Registration No.: IBEIPA-0014P-PO1104 [2017-18M1750
with SEBI Circular No. CIR/IMD/DFI/69/2016 dated August 10, 2016 .
4 The above financial results of the Company were reviewed by the Audit Committee and approved by the Board of Directors at their
meeting held on October 25, 2023 and have been reviewed by the Statutory Auditor of the Company.
For and on behalf of the Board
Jyotsna Matondkar
Place: Mumbai Non Executive Director
Date: October 25, 2023 DIN: 07602930
(... Continued from previous page)
No. oi No. of % | Total No. of % |Proportionate Ratio Total No. of No. ot % Total No. of % Proportionate Ratio Total No. o No. of % Total No. ofsl % Proportionate  Ratio Total
Shares | Applica-| to |Equity Shares| to Shares Number Shares | Applica-| to |Equity Shares to Shares Number Shares | Applica-| to | Equity Share to Shares Number
Applied for| tions | total | appliedin | total | Available of shares Applied for| tions | total | appliedin | total Available of shares Applied for tions | total applied in total Available of shares
(Category | received this Category allotted (Category | received this Category allotted (Category| received this Category allotted
wise) wise) wise)
4,62,000 | 0.m 462,000 | 0.13 3,000 1:1 3,000 6,99.000 1 0.01 6,99.000 | 0.20 3,000 1:1 3,000 | 12,778,000 1 0.0 12,78.000 0.36 6,000 1:1 &,000
4 65,000 2 0.03 930000 | 0.26 3,000 12 3,000 ¥.02.000 2 0.03 14,04,000 0.39 3,000 11 6,000 { 13,35,000 1 0.01 13,35,000 0.38 6,000 11 B,000
4,68, 000 2 0.03 936,000 [ 0.26 3,000 1:2 3,000 ¥.20.000 & 0.07 a6, 00,000 1.1 3,000 11 15,0040 { 14.15,000 1 0.01 14,159,000 0.40 6,000 11 G000
4,71,000 2 0.03 942,000 | 0.26 3,000 1:2 3,000 7,368,000 1 0.0 7,368,000 | 0.21 3,000 1:1 3,000 { 16,11,000 1 0.m 16,11.000 0.45 6,000 1:1 6,000
4,774,000 1 0.01 474,000 | 0.13 3,000 1:1 3,000 | 7.56,000 1 0.01 7.56,000 | 0.21 3.000 11 3,000 | 16,41,000 1 0.0 16,41,000 0.46 6,000 g B,000
492 000 3 0.04 1476000 | 0.41 3,000 23 6,000 | 7,589,000 1 0.01 ¥.59.000 0.21 3,000 11 3,000 { 16,65,000 1 0.0 16,65, 000 0.47 6,000 " | B, 000
4,95,000 1 0.0 495000 | 0.14 3,000 1:1 3,000 | 7.80,000 1 0.01 780,000 | D22 3,000 11 3,000 { 17,16,000 1 0.01 17,16,000 0.48 6,000 1 &,000
4,98,000 1 0.01 498,000 | 0.14 3,000 1:1 4,000 I 7. 89,000 1 0.01 7,889,000 | 0.22 3,000 11 3,000 | 17,82,000 1 0.0 1782000 0.50 6,000 14 6,000
5,004,000 1 0.01 504000 [ 0.14 3.000 1:1 3,000 I 8,071,000 1 0.01 &.01,000 0.23 3,000 11 R | 18,00,000 3 .04 54,00, 000 1.52 6,000 1:1 18,000
5,007,000 1 0.01 2.07.000 | 014 3,000 11 3,000 | &10,000 2 0.03 16,20,000 0.46 3,000 1:1 6,000 : 18,00,000 | J000 addtioral shar is afocated for Sana no 202 in the raio of 1: 3,000 1:3 3,000
| 510000 3 | 0.04 | 1530000 | 043 | 3.000 23 6000 | || 822000] 1 | 001 822,000 | 0.23 3,000 11 3,000 18030000 1 | 0.01 18,03.000 | 0.51 6,000 A 6,000
5,16,000 1 0.01 516,000 | 0.14 3,000 1:1 3,000 8,268,000 1 0.0 8,268,000 | 0.23 3,000 1:1 3,000 [ 19,38,000 1 0. 19,38,000 0.54 6,000 B 6,000
5,19 000 1 0.01 5.19.000 | 015 3,000 1:1 3,000 &.46.000 1 0.01 8,46 000 0.24 3.000 11 3,000 j 19,44, 000 1 0.01 19 44, 000 0.55 6,000 1:1 B, 000
| 2,22,000| 2 0.03 | 10.44.000 | 0.23 3,000 1:2 3000 | | | 855000) 1 0.0 8,55.000 | D.24 3,000 11 3.000 | 19,680,000 1 0.0 1380000 056 | 6000 1:1 5,000
5,25,000 1 0.0 525,000 | 0.15 3,000 1:1 3,000 | 864,000 1 0.01 8.64.000 | 0.24 3,000 11 3,000 | 19,98,000 1 (.01 19,98,000 (.56 9,000 1:1 8,000
5,28,000 1 0.01 5,28,000 | 015 3,000 1:1 4,000 | 885,000 1 0.01 885000 | 0.25 3,000 1:1 3,000 | 20,10,000 1 0.01 20,110,000 0.56 9.000 1:1 3,000
5,341,000 2 0.03 10,62,000 | 0.30 3,000 1:2 3,000 8.91.000 i 0.03 17,382,000 0.50 3,000 11 6,000 { £0,70,000 1 .01 20,70,000 0.53 9,000 1:1 3,000
5,34.000 1 0.m 5.34.000 | 015 3.000 11 3.000 9.21.000 1 0.01 9.21.000 | D.26 3.000 1:1 3,000 { 21.00,000 1 0.1 21,000,000 0.59 9,000 1:1 5,000
5,40,000 1 0.01 540,000 | 0.15 3,000 11 3,000 9,60,000 1 0.01 9.60.000 | 0.27 3,000 11 3,000 | 22,47.000 1 0. 2247000 0.63 9,000 11 9,000
546000] 1 | 001 546000 [0.15 [ 3000 Hl 3000 | | [esspo0] 1 001 | 963000 [ 027 | 3000 1:1 3,000 | | [2562000( 1 | 001 | 2562000[ 072 [ 8000 | 11 [ 8000
5,952,000 2 0.03 11,004,000 [ 0.31 3,000 1:2 3,000 9.66,000 1 0.01 566000 0.27 3,000 1:1 3,000 | 27,775,000 1 0.01 27, 75,000 0.73 12,000 1:1 12,000
5,58,000 3 0.04 16,74.000 | 0.47 3.000 2:3 6,000 9.69,000 1 0.01 9.69.000 | 0.27 3,000 1:1 3,000 | 28,17,000 1 0. 28,177,000 0.79 12,000 11 12,000
E?I}DEI'EI 1 0.01 5,70,000 | 0.6 Eﬂlﬂlﬂ 121 ?iilﬂ_ﬂ_ 1 975000 1 0.01 | 975000 | 0.27 3,000 11 3,000 | 28,98,000 1 0.01 | 28,98,000 0.81 12,000 1:1 12,000
5,79 D00 1 0.01 5.79.000 [ 016 3,000 1:1 4,000 ' 8 87 000 g 0.03 19,74,000 0.55 3.000 11 G, 000 { 34,98,000 1 0.01 34,93 000 0.98 12,000 1:1 12,000
6,00,000 3 0.04 18,000,000 [ 0.51 3,000 23 6,000 { 10,50,000 i 0.03 21,00 000 0.59 3,000 1:1 6,000 . aa,40,000 1 0.01 35,40,000 1.99 12,000 1:1 12,000
6,09,000 2 0.03 12,118,000 | 0.34 3,000 11 6,000 ' 10,50,000 | 3000 addtiona share is Jhocated for Sefalno 184 in the ratio of 1.2 3,000 1:2 3,000 { 36,30,000 1 0.01 36,30,000 1.02 15,000 1 15,000
6,12,000 1 0.01 612,000 | 017 3,000 1:1 3.000 1 11,43.000 1 0.01 11,43,000 | 0.32 3,000 11 3,000 | 36,60,000 1 0.01 36,60,000 1.03 15,000 1:1 15,000
6,715,000 2 0.03 1230000 | 0.35 3,000 11 6,000 1 A8.000 1 0.01 11,498,000 0.32 3.000 11 3,000 i 41,55 000 1 0.01 41,55 000 1.7 15,000 1:1 15,000
6,18,000 1 | 0.01 6.18.000 | 07 3,000 1:1 3,000 111,79.000 1 0. 11,79.000 | 0.33 3,000 1:1 3,000 | 42,772,000 1 L 0.01 42,72,000 1,20 15,000 1:1 15,000
6,27 000 2 ] 0.03 12 42,000 | 0.35 3.000 1 6,000 11,88.000 1 0.01 11,88,000 .33 3,000 1:1 3,000 | 44,984,000 1 ] 0.01 44,94,000 1.26 18.000 1.1 18,000
6,39,000 2 0.03 12,78,000 | 0.36 3,000 1:1 6,000 { 11,897,000 3 0.04 35,591,000 1.01 3,000 1:1 9,000 | 45,03,000 4 ] 0.04 1,35.08,000 3.80 15,000 1:1 45,000
6,42 000 1 0.01 B42000 | 018 3.000 1:1 3,000 | 11,97.000 | 3000 addtional shar & alincated for Serial no 189 in e o of 2:3 3.000 23 G.000 | 45,03, 000 3000 addtional share is alocsed for Seral no 223 in the ratio of 2:3 3.000 2:3 ERA
6,45,000 1 0.m 6,45.000 | 018 3,000 11 3,000 r 12,000,000 1 0.01 12,00,000 | 0.34 3.000 1:1 3,000 45,356,000 6 0.08 2.72,16,000 7.65 15,000 141 50,000
6,517,000 1 0.01 6,51.000 | 0.18 3,000 1: 3,000 112,118,000 1 0.01 12,118,000 | 0.34 6,000 1:1 6,000 45,36, 000 | 3000 asditional share is liocated for Serial no 224 in the ratio of 56 3,000 5.6 15,000
G,57,000 1 0.01 657,000 [ 018 3,000 1:1 3,000 112,42,000 1 0.01 12 42 000 (.35 &,000 11 6,000 TOTAL| 7410 100.00 | 355959000 | 100.00 1362000
6,84,000 1 | 0. 6.84.000 [ 0.19 3,000 1:1 3,000 Ir 12,69,000 1 0.01 12,69.000 | D.36 6,000 1:1 6,000
3) Allocation to QIBs excluding Anchor Investors (After Rejections & Withdrawal): The Basis of Allotmentto QIBs, who have bid at Issue Price ofZ 50/- per Equity Shares or The Board of Directors of the Company at its meeting held on October 25, 2023 has approved the Basis of Allocation of Equity Shares as approved by the Designated Stock
above, was finalized in consultation with NSE. The category was subscribed by 32.09 times i.e. for 5,81,40,000 Equity shares the total number of shares allotted in this Exchange viz. NSE and has authorized the corporate action for issue of the Equity Shares to various successful applicants. The CAN-cum-allotment advices and/or notices will
category s 18,12,000 Equity Shares to 20 successful applicants. The category wise details of the Basis of Allotment are as under: forwarded to the email id's and address of the Applicants as registered with the depositories / as filled in the application form on or before October 26, 2023. Further, the
' . . instructions to Self-Certified Syndicate Banks for unblocking the amount was processed on October 23, 2023. In case the same is not received within ten days, investors may
No. of No. of %t | Total No.of | %to (Proportionate| Allocation per Ratio of | Serial | Number of| % to| Total No.| %to | Surplus contact at the address given below. The Equity Shares allocated to successful applicants are being credited to their beneficiary accounts subject to validation of the account
Shares | Applications | total | Equity Shares| total |  Shares Applicant allottees| Number | successful] total| ~ of | total | Deficit details with the depositories concerned. The Company is taking steps to get the Equity Shares admitted for trading on the NSE EMERGE within six working days from the date of
Applied for | received applied in available Before After to of applicants shares (14)-(7) the closure of the issue.
(Cat_egory il rounding |rounding Al Quall_liymtg| (af(tlc_ar a"?ﬁt%d Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated October 21, 2023 (“Prospectus”) filed with
wise) off off applicants rounding) allote Registrar of Companies, Ahmedabad.
RRIGENDUM TO THE RED HERRING PROSPECTUS DATED OCTOBER 7,2023 NOTICE TO THE INVESTORS (“THE CORRIGENDUM”) NOTICE TO INVESTOR
2 ) el ) ) u (6) ) i il i L) L Ll :':I?s co[:r' e:d mqs ith reference If Ihe?%sed :erlrj'i Pros ::l Osdated, Ogtosbe?7 (2:02: filed with ?%0(:: il(lmeda(l;)gd flgd in rltjalat')on(t]o I(I:Ie O?fer Insthg r: ard, please
i i umis wi i u , iled wi - iled i i : i ,
201000 1 5 | 201000 | 0.34 | 6264 | 6264 | 6000 | 1] 1 | 51 6000 | 033] 264 | | notethefallowing. gHee dart.e
gg;ggg ; 150 %;888 ?gg ;2;3] 10191 192000000 ] 1 ; 150 294000000 ?gg '1;7911 (1) On page No. 41 of the Red Herring Prospectus, in the chapter titled “The Offer”, Allocation to Retail Individual Investors should be read as “Atleast 3174000 Equity
: 12435.5 : = Shares ofZ 10/- each at a price ofZ [®]/- per Equity Share each aggregating to<T [®] Lakhs.”
498000 1 5 498000 | 0.85 15521 15521 15000 | 1| 1 1 5 15000 | 0.82 | -521 \NVESTORS PLEASE NOTE
900000 1 5 900000 1.54 28050 28050 | 27000 | 1] 1 1 5 27000 | 1.49| -1050 ) ) " . ] ) o L R )
| 954000 1 5 954000 1.64 29733 29733 30000 1 1 1 5 30000 1.65 267 The details of the-allot-ment made Wou-ld also be hosted on the WebSIt-e of the Reglstrar to the-lssue, Link Intime Indl-a Private lel!et’ at WW‘N-.Imkm“me.CO.m, A" future
1200000 5 10 5400000 | 4.12 24799 373995 | 36000 | 11 1 5 10 72000 | 3.97 | 2799 ;:\orrlgsptqndtle:nce in thlz regfar: may kmlc_lhzI :)e adng;ess:cll3 to th: Rhegls::]ar to tlpe :_ssu; (Lul:)tmglft‘;u ndamt:I of the Fltr(sivt S_:)Ietatgl)]pluijadnts, sefr:zl l;{um_bttar of !he Bl;dlcum
' : : : ication Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:
1200000 3000 | 12| 2 5 | 3000 | 0.16| 3000 ppcation erd! Pl PP geaanciay gistarg
" 1722000 1 5 1722000 | 2.96 | 53668 | 53668 | 54000 | 1 [ 1 1 5 | 54000 | 298| 332 Link Intime India Private Limited
| 1998000 1 5 1998000 | 3.43 62270 62270 | 63000 | 1| 1 1 5 | 63000 | 3.47| 730 SEBI Registration Number: INR000004058
= gggfggg 1 g gggfggg jﬁ gzg]g giglg ggggg ] ] ] g sgggg 2?2 4;2 Address: C-101, 1stFloor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai, Maharashtra, India— 400 083
| ' ' Tel.N :+918108114949; | Fax: +9122491861
5841000 1 5 5841000 |10.04 | 182041 | 182041 | 183000 1| 1 1 5 | 183000 | 10.09] 959 Ee _I“I'(:'_"e_’ 918 38, 949, | l‘f"‘k, 91224918 6“?‘1 e
" 6348000 6 30 | 38088000 |65.51| 1187056 |197842.67| 198000 | 1 | 1 6 30 | 1188000| 65.56] 944 mail ld: rajgorcastorderivatives ipo@linkintime.co.in | Website: www.linkintime. co.in
Total 20 100 58140000 | 100 | 1812000 20 1001 1812000/ 100 0 Investors Grievance Id: rajgorcastorderivatives.ipo@linkintime.co.in
l4) Allocation to Anchor Investors (After Rejections & Withdrawal): The Company in consultation with the BRLM has allotted 2712000 Equity Shares to 8 Anchor Contact Person: Shanti Gopalkrishnan
Investors at Anchor Investor Issue Price of T 50/- per Equity Shares in accordance with the SEBIICDR Regulations. The category wise details of the Basis of Allotment are CIN: U67190MH1999PTC118368 For RAJGOR CASTOR DERIVATIVES .LIMITED
as under- On behalf of the Board of Directors
; Sd/-
_ Anchor - - - 10,02,000 7,08,000 10,02,000 - 27,12,000 Date: October 25, 2023 Managing Director
5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Issue Price of T 50/- per Equity Shares or above, Place: Ahmedabad DIN: 08156363

was finalized in consultation with NSE. The category was subscribed by 1.00 times i.e. for 501000 Equity shares the total number of shares allotted in this category is
501000 Equity Shares. The category wise details of the Basis of Allotment are as under:

No. of Shares N_O- U_f % to | Total No. of Equity Shares| % to No. of Equity Shares Ratio Total Number of Surplus/
Applied for Applications | total | applied in this Category | total allocated/ allotted shares allotted Deficite
(Category wise) | received per Applicant
| 501000 i 1 100 501000 100 501000 1 1 501000 -
;l TOTAL l -

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS
PROSPECTS OF RAJGOR CASTOR DERIVATIVES LIMITED.

Rajgor Castor Derivatives Limited is proposing, subject to market conditions, public issue of its equity shares and has filed the Prospectus with the Registrar of Companies,
Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Lead Manager at www.beelinemb.com, website of the NSE at
www.nseindia.com and website of Issuer Company at www.rajgorcastor.com, Investors should note that investment in Equity Shares involves a high degree of risk. For details,
investors shall refer to and rely on the Prospectus including the section titled “Risk Factors” beginning on page 26 of the Prospectus, which has been filed with ROC. The Equity
Shares have not been and will not be registered under the US Securities Act (the "Securities Act") or any state securities law in United States and may not be Issued or sold within
the United States or to, or for the account or benefit of, “U.S. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption from, orin a
transaction not subject to the registration requirements of the Securities Act of 1933.
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FORM A
HAZARIBAGH RANCHI EXPRESSWAY LIMITED = = o PUBLIC ANNOUNCEMENT
Registered Office : The IL&FS Financial Centre, Plot C - 22, G - Block, Bandra Kurla Complex, - e u I m e nts I I m ItEd {Under Regulation & of the Insclvency and Bankrupley Board of India
Bandra (East), Mumbai - 400051. http://www.itnlindia.com/HREL-SPV.aspx - tInsalvency Rasolution Process for Corporate Persons) Regulations, 2016)
o CIN:- U45203MH2009PLC191070 (CIN: L29190GJ2007PLC050607) FOR THE ATTENTION OF THE CREDITORS OF
Fractof Financial Results for the quarter andhall year ended September 30, 2023 (Rs. in Lakhs) Regd. Office: Block No.35/1-2-3-4, Village — Zak, Dahegam, Gandhinagar-382330, Gujarat, India WS, PRECISION REALTY DEVELOPERS PRIVATE LIMITED {IN GIRP)
: . . 010718, v Eumail- - . o : RELEVANT PARTICULARS
PR Quarter ended Half year ended S — Tel No.: +91-2718-247236 + Fax No.: +91-2718-269033 » E-mail: cs@Ioyalequipments.com « Website: www.loyalequipments.com | - - s Mis. Pracision Raalty Davelopars
September June September | September | September March 1 A, | UNAUL J FINANGIAL REOU UH JQUARIER & HALF YEAR ENDEL P TEVMIBER 30U, ZU | | Private Limited
30, 2023 30, 2023 30, 2022 30, 2023 30, 2022 31,2023 2. | Date of Incorporation of Corparale Dablor 2007
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) (Audited) (Amt_ in Lakhs) 3 | Authority under which corparate debdor ' Registrar nf'::':-::ﬂ'.;anﬁ._ Maimbal

T ' Total Tncome from Operations T,73% 72,332 2,312 7,065 1818 22,013 ' ".m_m . i= incomarated § ragistered .

7 Net Profit / {Loss) for the period 103 (13 (7,604) 90 (6,084] 30881 Sr For Quarter ended on for half year ended | Year Ended : | Eﬂ;ﬂi!?:g;;gfj:’:ﬁﬁ:ﬁ Debtor | gﬁl‘ﬂﬂﬁﬁéﬁfﬁﬁjzﬁﬁup e
bef E i | and | i = — —l e e =N £ : L da,
(Ex:r:;idt?nxaryxictzrr;hsc)ma anler No. PRI 30.09:202330.06.2023] 30.09.2022[ 30.09:2023] 30:09:2022 31/03/2023 principal office (If any] of corporate deblor | Geound Floor, F wing, Knsha Srcade, buiding

31"Net Profit /{Loss) for the period 103 (13) (7,604) 90 (6,084) 370887 K 1, eghwale = e Hoiea

. - - 088 Unaudited| Unaudited | ~Unaudited | Unaudited “Unaudited —Audited 2 ’
before tax (after Exceptional and/or 1| lotal Income from Uperations 2014.39 419.60 1100.03 alad. 2ol  1/706b.24 4905.3/1 ;ﬁﬁnu:gg|;ﬁm@ﬂﬁr:eh}?%m1§2
| Extraordinary items) 27" Net Profit/{Loss) for the period 433591 -208.69 19833 224.90 3353 62438 House, Shyam Nagar, Off. Jogeshwari —

"4 Net Profit / (Loss) for the period 103" a3y (7,604 90| (6083 3,088 (before Tax and Exceptional items) Wiheall link Road, Jogeshwar - East

after tax (after Exceptional and/or ) L L o = pe— S— L Mumbaz -300080.
Extraordinary items) 37 NetProfit7{Loss) for the period 43359 20869719833 224790 3353 624738 6. | Insovency commencement date In 20102023

5| Total Comprehensive Tncome for the 103 (I3) (7,604) 90 (6,084 3,088 before tax (aﬁer Exceptional |tems) | respect of corporate deblor ) | (Order received on 25.10.2023)
period (Comprising Profit / (Loss) 47 Net Profit / (Loss) for the period after|  375.04] -208.03 184.35 167.07 2496 596.79 1. | Estimated date of chosure of Insohvency 22.04.2024
for the year (after tax) and Other tax (after Exceptional items) | Raszolulion Process .

Comprehensive Income (after tax) . o . ] — B. | Marma and regstration number of the Pradeep Kumar Kabra
5 - Paid-up equity share capital 13,100 13100 13100 3100 13,100 13,100 ] ) Totgl Comprehepswe Ingome for the 3/9.04 -206.03 104.39 167.01 24.90 99/7.01 insolvency professional acting as IBRINPA-O01IP-PO1 040204 T-12M 9750
(face value - % 10 per share) period [Comprising Profit / (Loss) for | interim rasolution profassional .
| ! the period (after tax) and Other 0, | Address and e-rall of the interim resolution | Pradeep Kumar Kabra
7 Egzgxz; (excluding revaluation (13,436) (13,540) (11,216) (13,436) (11,216) (13,526) Comprehensive Income (after tax)] i gl a8 ."Egiﬁrera:f'.'.lilh the Baand C/905. Ofra Euil-.'lil'lg V1P Road.
| Bharthana, Yasu, Sural. Gujarat, 395007

8 | Securities Premium Amount 6 | Equity Share Capital T020.00[ 102000 1020.00[ 1020.00] 1020.00] 1020.00 Bl prakabaa i

I Networth 1336) [440) 837 1336) 837 @eT il (_face valug of RS_-_ 10 faCh? _ 10,] Addrass and &-mail to be usad for | Pradeep Kumar Kabra

T0 | Paid-up Debt Capiaal 79163 15 61T 79660 29,168 79,669 ST707 | /| Reserves (excluding Revaluation — - — 1399.07 659.21 1232.06 msppﬂdeme wi!:h fhe Irrbarim 31, 37 Floor, Reegus Busru:s:-a qu-er, Abires

| Reserve as shown in the Audited Resolution Professional Mercedes Shawroom, Naw City Light Fioad,

11 (S)hutstandlng Redeemable Preference Balance Sheet of the previous year) B"tﬂl'!li"lal'lﬂ. ez sum Gu_-.aralﬂEIE-I:-:l?.

| Shares _ i | | Email; ip.prdpl@gmail.com
12 | Debt/Equity Ratio (number of times) [146.20) (11057) 7779 (146.20) 7779 (121.26) o | £amings Fer ohare (of ks. 10/- each) 11| Last date for submission of Claims Wednasday, 08 11.2023
: . 1 for continuing and discontinued operations) [t TR . ERE R :

13| Earnings per share (of X 10/- each) : ( 12,| Classes of creditors, if any, under clause () | Nat Applicable

(* Not annualised) 1. Basic: 3.68 (204) 181 1.64 0.24 5.85 of sub-section (BA&) of sacion 21, ascarained
"(a) Basic 0.08" 0.017 5.8% 0.077 4647 2.36% | 2. Diluted: Al LU ] | .
5 o e — 0T m— . e B Nofes - 13.| Mames mg Fr:.'l‘IEEEiG.I'I{:I]l:E-fIdEﬂlljﬁEIE Mol Applicable

T CapraT Redempton eserve : 1. These r;esults hive ?18?(? rev(i)e\{[vegi b)é :tjhe2 g\ggit Committee and approved by the Board of Directors of the Company at their _ ﬁ ﬁﬁ; {Three m,n._'EE for ach class) |

g { respective meeting neid on uctober 2o, : 14.| {a) Redevant Forms and a) Web link

LoT] Jebenture fedemption Teserve ik 420 o010 ==t o010 il 2. The above is an extract of the detailed format of quarterly financial results filed with the Stock Exchange under Regulation ;h_;l. Delails of authcrized feprasentalives ; hitpe bk govinhomaldownioads

16 | Debt Service Coverage Ratio (DSCR) 18 0.38 o550 0421 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the quarterly are available at by Mot agplicatie
(number of times) . . . ; . . . L d

| unaudited financial results is available on the website of the Stock Exchange (www.bseindia.com) and also on the Notice i hereby gheen that the Mational Company Law Tribunal has ordered the commencament
17 | Interest Serv!ce Coverage Ratio (ISCR) 1.04 1.06 1.05 1.66 | Companyls WebSIte (WWW|Oya|GQUIpment300m) B d fth B d of | D}I'FIEITEtE i."IEI:'I'.l'EI'IE'f' resalulion process of Mis. Precision R'E‘IBH:I' ﬂE‘i‘ElﬂlFEI'E- Privata
| (number of times) J c Lo¥(2r|_ erotine ‘t’arl e Limited on 20" October 2023 (Order received on 25.10.2023)

Note: or eéquipments fimite The craditors of Mis. Precision Realty Developers Private Limibed, ane henabry called upon to

1 The above is an extract of the detailed format of financial results filed with Stock Exchanges for the quarter and half year ended Sd/- submit thewr claims with proof on or before Wednesday, 08" November, 2023 o the Interim
September 30, 2023 under Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full Place: Daheaam. Guiarat Alkesh RameIShChlandra Patel Resofubon Professional a1 the address mentioned against entry Mo, 10
format of the results are available on the websites of the National Stock Exchange (NSE) -www.nseindia.com and the Company’s - Date: .Octobgr 25’ 20123 (Managing Director) The fnancia creditars shal submit their clains with proof by electronic means only, Al other
www.itnlindia.com/HREL-SPV.aspx ’ ' ' (DIN: 02672297) creditors may submit the daims with proof in person, by post or by aleclonic means,

2 For the items referred in sub-clauses (a), (b), (d) and (e) of the Regulation 52 (4) of the SEBI (Listing Obligations and Disclosure Submission of false or misleading proofs of claim shall attract penalties., g4l
Requirements) Regulations, 2015, the pertinent disclosures have been made to the Stock Exchange (NSE) and can be accessed on CA. IP Pradesp Kumar Kabra
the (www.nseindia.com) and on the Company’s website - www.itnlindia.com/HREL-SPV.aspx Date: 76 10,2023 IRP for Mis. Precision Realty u:eﬂhpﬂﬁ Privats Limibad

3 The above results are in compliance with Indian Accounting Standards (“Ind AS”) notified by the Ministry of Corporate Affairs, read Place: Swrat IBBI Registration No,: IBBIIPA-001/1P-PO1104 /2017-18/11790
with SEBI Circular No. CIR/IMD/DFI/69/2016 dated August 10, 2016 .

4 The above financial results of the Company were reviewed by the Audit Committee and approved by the Board of Directors at their
meeting held on October 25, 2023 and have been reviewed by the Statutory Auditor of the Company.

For and on behalf of the Board
Jyotsna Matondkar
Place: Mumbai Non Executive Director
Date: October 25, 2023 DIN: 07602930
_} (... Continued from previous page) \.
No. of No. of % | Total No. of % |Proportionate Ratio Total No. ot No. of % | Total No. of % Proportionate]  Ratio Total No. of No. of % Total No. of % Proportionaté  Ratio Total
Shares | Applica-| to |Equity Shares| to Shares Number Shares | Applica-| to | Equity Shares| to Shares Number Shares | Applica-| to | Equity Share to Shares Number
Applied for| tions | total | appliedin | total | Available of shares Applied for| tions | total | appliedin | total Available of shares Applied for, tions | total applied in total Available of shares
(Category | received this Category allotted (Category | received this Category allotted (Category | received this Categor allotted
wise) wise) wise)
4.62,000 1 0.01 4,62,000 | 0.13 3,000 1:1 3,000 6,99.000 1 0.01 6,99,000 | D0.20 3,000 1:1 3,000 12.78,000 1 0.0 12,78,000| 0.36 6,000 ] 6,000
4,65,000 2 0.03 9,30,000 | 0.26 3,000 1.2 3,000 7,022,000 2 0.03 14,04,000 0.39 3,000 i &,000 1.3.35,000 1 0.01 13,35,0040 | 0.38 6,000 111 &, 000
4.68,000 2 0.03 9,346,000 | 0.26 3,000 1.2 4,000 7,20,000 ] 0.07 36,00,000 1.01 3,000 | 1:1 15,000 14.19,000 1 0.01 14,19,000 | 0.40 6,000 | 6,000
4,71,000 2 0.03 942000 | 0.26 3,000 1:2 3,000 7,38.000 1 0.01 7,348,000 [ 0.21 3.000 1:1 3,000 16,11,000 1 0.01 16,111,000 | 0.45 6,000 1:1 6.000
4,74,000 1 0.01 474000 | 013 3.000 1:1 3,000 7.56.000 1 0.01 7,56,000 | 0.21 3,000 1:1 3,000 16.41,000 1 0.01 16.41,000 | 0.46 6,000 1:1 6.000
4920001 3 | D04 ] 1476000 | 0.4 | 3,000 | 23 6.000 | || £99.000] 1 0.00 | 759000 | 021 | 3000 | 11 3,000 | | [1665000] 1 0.01 | 16.65000] 047 ALl .51 6.000
4,95,000 1 0.01 4,95,000 | 0.14 3.000 1:1 4,000 7,680,000 1 0.01 7,80,000 | 0.22 3,000 1:1 3,000 17,16,000 i 0.01 17.16,000 | 0.48 6,000 1:1 6.000
4,98,000 1 0.01 4,98,000 | 0.14 3.000 11 3,000 7.89.000 1 0.01 7.89.000 | 022 3,000 1:1 3,000 17.82,000 1 0.0 17.82,000 | 0.50 6,000 1:1 6.000
5,04,000 1 0.01 5,04,000 | 0.14 3.000 1:1 3,000 8,01.000 1 0.01 801,000 | 0.23 3,000 1:1 3,000 18,000,000 3 0.04 54,00,000 | 1.52 6,000 1:1 18,000
5,07,000 1 0.01 507,000 | D14 3.000 1:1 3,000 8,10.000 2 0.03 16,20,000 0.46 3,000 | 11 G,000 18,00,000 | 3000 additioral shane is aliocated for Serial no 202 in the rafio of 1.3 3,000 13 3.000
5.10,000 3 0.04 15,30,000 | 0.43 3,000 2:3 6,000 8,22.000 1 0.01 8,22 000 0.23 3,000 11 3,000 18.03,000 1 0.01 18,03,000 [ 0.5 i, 000 11 B, 000
5,16,000 1 0.01 516,000 | 0.14 3,000 1:1 3,000 8,28,000 1 0.01 8,28,000 | D.23 3,000 1:1 4,000 19,38,000 1 0.0 19,338,000 | 0.54 6,000 1:1 6,000
519000) 1 | 001 | 519000 | 015 | 3.000 iLH 3,000 _846.0001 1 0.01 | 846000 | 024 _3.000 11 3,000 | | |19.44000] 1 1 0.01 | 19,44.000] 0.55 6,000 H 5.000
5,22 000 2 0.03 10,44 000 | 0.29 3.000 1:2 3,000 8,55.000 1 0.01 8,55,000 0.24 3.000 1:1 3,000 19,80,000 1 0.0 19,80,000 [ 0.56 6,000 1:1 6,000
5.25,000 1 0.01 5,25.000 | 0.15 3,000 1:1 3,000 8,64.000 1 0.01 8,64, 000 0.24 3,000 LS 3,000 19.98,000 1 0.0 19.98,000 [ 0.6 9,000 11 8.000
2,28,000 1 0.01 2,268,000 | 0.15 3,000 1:1 4,000 8,85.000 1 (.01 &,85,000 0.25 3,000 1:1 3,000 20,110,000 1 0.01 20,170,000 | 0.56 9,000 11 8.000
5.31,000 2 0.03 10,62,000 | 0.30 3,000 1:2 3,000 8,91.000 2 0.03 17.82,000 | 0.50 3,000 1:1 6,000 20,70,000 1 0.0 20,70,000 0.58 9,000 1:1 9.000
5.34,000 1 0.01 534,000 | 015 3,000 1:1 3,000 9,21,000 1 0.01 921,000 | 0.26 3,000 1:1 3,000 21,000,000 1 0.01 21,00,000 0.59 9,000 1:1 9,000
| 540000 1 | 001 | 540000 |015| 3000 | 11 | 3000 | | | 960.000] 1 | 001 | 960000 | 027 | 3000 1| 3000 || (22470001 1 | 001 | 2247000 063 | 9000 | 11 | 9,000
2,46,000 1 0.01 5,46,000 | 0.15 3,000 1:1 4,000 9,63,000 1 0.01 9,63,000 | 0.27 3,000 1:1 3,000 25.62,000 i 0.0 25.62,000 | 0.72 9,000 1:1 8.000
5.52,000 2 0.03 11.04,000 | 0.31 3,000 1:2 3,000 9,66.000 1 0.01 9.66,000 | 0.27 3.000 11 4,000 27,759,000 1 0.0 27.75,000 | 0.78 12,000 1:1 12,000
5,598,000 3 0.04 16.74,000 | 0.47 3,000 2:3 6,000 9,69.000 1 0.01 969,000 | 0.27 3,000 1:1 3,000 28,17,000 1 0.01 28.17,.000) 0.79 12,000 1:1 12,000
5,70,000 1 0.01 5,70,000 | 0.16 3.000 1:1 3,000 9, 75.000 1 0.01 8.75,000 [ 027 3,000 1:1 3,000 28.98,000 1 0.01 28,98,000 0.81 12,000 1:1 12,000
5.79,000 1 0.0 5.79.000 | 0.16 3,000 1:1 3,000 9.87.000 2 0.03 18,74,000 0.55 3,000 B a,000 34,958,000 1 0.01 34.98,000 0.98 12,000 11 12,000
6.00,000 3 0.04 18.00,000 | 0.51 3,000 2:3 6,000 10,50,000 2 0.03 21,00,000 | 0.59 3,000 1:1 6,000 35.40,000 1 0.01 35,40,000 0.99 12,000 1:1 12,000
609000] 2 | 0.03| 1218000 | 0.34 | 3,000 1:1 6,000 10.50,000 [3000 addiiona share s liscaed o Sera no 184intheratiof 12| 3,000 1:2 3,000 | | [36.30.000] 1 | 001 | 3630000] 102 | 15,000 1:1 15.000
6.12,000 1 0.01 6,12.000 | 017 3,000 11 3,000 11,43,000 1 0.01 11,43,000 | 032 3,000 11 3,000 36,60,000 1 0.01 36,60,000 1.03 15,000 1:1 15,000
6,115,000 2 0.03 12,300,000 | 0.35 3.000 1:1 &,000 11,459 000 1 0.01 11,49,000 0.32 3,000 11 3,000 41,55,000 1 0.01 41.55,000 117 15,000 11 15,000
6,18,000 1 0.01 6,18,000 | 0.17 3,000 1:1 4,000 11,79,000 1 0.01 11,79,000 | 0.33 3,000 1+ 3,000 4272000( 1 0.01 42 72000| 1.20 15,000 1:1 15,000
6,21,000 2 0.03 12.42,000 | 0.35 3,000 1:1 6,000 11,848,000 1 0.01 11,868,000 | 0.33 3,000 g 3,000 44,94,000 1 0.0 44.,94,000 1.26 18,000 1:1 18,000
6,39,000 2 0.03 12.78,000 | 0.36 3,000 1:1 6,000 11,497,000 3 0.04 35.91.000 | 1.01 3,000 1:1 9,000 45.03,000 3 0.04 1,35,09,000 3.80 15,000 1:1 45,000
6.42,000 1 0.01 6,42.000 | 018 3.000 1:1 3,000 11,97 000 | 3000 additional share |5 2llocated for Seria no 189 in e ratio o 2:3 3.000 2:3 6,000 45,003,000 {3000 addisonal shar is allocated for Serg no 223 in the rafio of 2.3 3,000 2:3 6,000
6,45,000 1 0.01 6,45,000 | 0.18 3,000 1:1 3,000 12,000,000 1 0.01 12,00,000 0.34 3,000 1:1 3,000 45,336,000 B 0.08 2,72,16,000 [ 7.65 15,000 11 90,000
6,571,000 1 0.01 6,571,000 | 0.18 3,000 1:1 3,000 12,18,000 1 0.01 12, 18,000 0.34 6.000 1:1 6,000 45,.36,000 {3000 add&ional share is aliocated for Jeria no 224 m e rafio of 56 3,000 56 15,000
6,597,000 1 0.01 6,567,000 | 0.18 3.000 11 3,000 12,442,000 1 0.01 12,442,000 | 0.35 6,000 , 1:1 6,000 TOTAL| 7410 |100.00 | 355959000 | 100.00 1362000
6.84,000 1 0.0 6,84.000 | 0.19 3,000 1:1 3,000 12,69.000 1 0.01 12.69,000 0356 6.000 | 1:1 6,000 |
3) Allocationto QIBs excluding Anchor Investors (After Rejections & Withdrawal): The Basis of Allotment to QIBs, who have bid at Issue Price ofZ 50/- per Equity Shares or The Board of Directors of the Company at its meeting held on October 25, 2023 has approved the Basis of Allocation of Equity Shares as approved by the Designated Stock
above, was finalized in consultation with NSE. The category was subscribed by 32.09 times i.e. for 5,81,40,000 Equity shares the total number of shares allotted in this Exchange viz. NSE and has authorized the corporate action for issue of the Equity Shares to various successful applicants. The CAN-cum-allotment advices and/or notices will
category is 18,12,000 Equity Shares to 20 successful applicants. The category wise details of the Basis of Allotment are as under: forwarded to the email id's and address of the Applicants as registered with the depositories / as filled in the application form on or before October 26, 2023. Further, the
. _ _ instructions to Self-Certified Syndicate Banks for unblocking the amount was processed on October 23, 2023. In case the same is not received within ten days, investors may
No. of N_0- O_f % to Tot_al No.of | % to |Proportionate| Allocation per Ratio of | Serial | Number of| % to| Total No., % to Surp_lu_s contact at the address given below. The Equity Shares allocated to successful applicants are being credited to their beneficiary accounts subject to validation of the account
Shares | Applications | total |Equity Shares| total | Shares Applicant allottees| Number | successful| totall  of | total | Deficit details with the depositories concerned. The Company is taking steps to get the Equity Shares admitted for trading on the NSE EMERGE within six working days from the date of

Applied for | received applied in available to of applicants shares (14)-(7) the closure of the issue.

(Category this Category Before | AMer |, jicants Qualifying|  (after allocated L : . . . , . ) U
. rounding | rounding \lcants rounding) alloted Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated October 21, 2023 (“Prospectus”) filed with

wise) off off applican g Registrar of Companies, Ahmedabad.
RRIGENDUM TO THE RED HERRING PROSPECTUS DATED OCTOBER 7,2023 NOTICE TO THE INVESTORS (“THE CORRIGENDUM”) NOTICE TO INVESTOR
i £l £ il i il ®) i {1 U i | ) ], (i '(:I:S co(:ri enudum(:s with reference t((); the?iid :erl:ii Pros 2([::1:: dated Octobe? 7 Zozgﬁled with fxo(:: i\l(lmeda(l;)gd iilgd in rl(jelati)on(t)o ttl:le O?fer Insthi(: r: ard, please
201000 1 5 | 201000 |034 | 6264 | 6264 | 6000 | 1] 1 | 5 6000 | 033] 264 | | notethefollowing. JHe ! ' gare.p
gggggg ; 150 ;S;ggg ?gg ;2;31 10191 192000000 1 ] 12 150 294000000 ?gg -1817911 (1) On page No. 41 of the Red Herring Prospectus, in the chapter titled “The Offer”, Allocation to Retail Individual Investors should be read as “Atleast 3174000 Equity
: 12435.5 : - Shares ofT 10/- each ata price of ¥ [®]/- per Equity Share each aggregating to< [®] Lakhs.”
498000 1 d 498000 0.85 15521 15521 15000 | 1| 1 1 d 15000 | 0.82 | -521 'NVESTORS PLEASE NOTE
900000 1 9 900000 1.54 28050 28050 | 27000 | 1| 1 1 9 27000 | 1.49 | -1050 ) \ " . ) ) o o S )
954000 ] 5 954000 164 59733 29733 30000 | 11 1 ] 5 30000 | 1651 267 The details of the_allot_ment made wou_ld also be hosted on the websn_e of the Registrar to the_lssue, Link Intime Ind!a Private lel!ed at www_.llnkmtlme.co.m, AII_ future
1200000 5 10 5200000 | 412 =479 373995 | 36000 | 1| 1 5 10 72000 | 3.97 | 2799 ;:\orrlgsptqndtle:nce in ""f, regfarg may kmlt_il\:I :)e adgrl;ess;(li3 to thl? F:]egls::]ar to tll_le ::ssu; (:Iul;)tmglf:ll n;mt:l of the Fltr(sit/t S_:)Ie tat|IJ]pI|(i’adnts, sefr:zl nRum_btter of t_he Bl;dlcum
' : L= ication Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:
1200000 3000 | 1] 2] 2 5 | 3000 | 0.16 3000 PpTCaton ere! PRl PP gecantiay gistard
1722000 1 5 1722000 | 2.96 | 53668 | 53668 | 54000 | 1| 1 1 5 | 54000 | 2.98 | 332 Link Intime India Private Limited
1998000 1 5 1998000 | 3.43 62270 62270 | 63000 | 1| 1 1 5 | 63000 | 3.47| 730 SEBI Registration Number: INR000004058
gggfggg 1 g ggﬁggg 3;‘? gig}g ?3?]2 32888 ] ] 1 g Sgggg 2;‘; 4:32 Address: C-101, 1t Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai, Maharashtra, India— 400 083
: | 4 . : .
5841000 1 5 5841000 | 10.04 | 182041 | 182041 | 183000 1 | 1 1 5 | 183000 | 10.09] 959 Ze" '_'I“I':_be_" 91 812871 4949; | F:xl;'+91 224918 ewsb e
Total 20 100 58140000 | 100 1812000 20 1001 181 2000i 100 0 Investors Grievance Id: rajgorcastorderivatives.ipo@linkintime.co.in
4) Allocation to Anchor Investors (After Rejections & Withdrawal): The Company in consultation with the BRLM has allotted 2712000 Equity Shares to 8 Anchor Contact Person: Shanti Gopalkrishinian
Investors at Anchor Investor Issue Price of T 50/- per Equity Shares in accordance with the SEBIICDR Regulations. The category wise details of the Basis of Allotment are CIN: U67190MH1999PTC118368 For RAJGOR CASTOR DERIVATIVES .LIMITED
as under: On behalf of the Board of Directors
_ _ Sd/-
CATEGORY FIS/BANKS MF'S IC'S NBFC'S AlIF FPC OTHERS TOTAL Brijeshkumar Vasantlal Rajgor
! Anchor - B - - J 10,02,000 | 7,008,000 | 10,02,000_ - _ 27,12,000 Date: October 25, 2023 Managing Director
5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Issue Price of ¥ 50/- per Equity Shares or above, Place: Ahmedabad DIN: 08156363
was finalized in consultation with NSE. The category was subscribed by 1.00 times i.e. for 501000 Equity shares the total number of shares allotted in this category is THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS
501000 Equity Shares. The category wise details of the Basis of Allotment are as under: PROSPECTS OF RAJGOR CASTOR DERIVATIVES LIMITED.
: : : Rajgor Castor Derivatives Limited is proposing, subject to market conditions, public issue of its equity shares and has filed the Prospectus with the Registrar of Companies,
No. of b A ) ) . S . : .

NR' o:i:g?;fs Applications :{th: T:tallil:(a. iﬁitﬁ?:gtihz:es Znta(: N:III:;aEtglt;l/“;I?(:]tta;:s Ratio Eogglerlsuz:ll::trezf s[)l::'?é:'tse/ Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Lead Manager at www.beelinemb.com, website of the NSE at

(Catzp ory wise) received pp gory er Anolicant www.nseindia.com and website of Issuer Company at www.rajgorcastor.com, Investors should note that investment in Equity Shares involves a high degree of risk. For details,
gory wi per Appil investors shall refer to and rely on the Prospectus including the section titled “Risk Factors” beginning on page 26 of the Prospectus, which has been filed with ROC. The Equity

501000 1 100 501000 100 501000 1 1 501000 - Shares have not been and will not be registered under the US Securities Act (the "Securities Act") or any state securities law in United States and may not be Issued or sold within
TOTAL - the United States or to, or for the account or benefit of, “U.S. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption from, orin a
transaction not subject to the registration requirements of the Securities Act of 1933. garima adu
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FORM A
. HAZARIBAGH RANCHI EXPRESSWAY LIMITED < 1= & PUBLIC ANNOUNCEMENT
Registered Office : The IL&FS Financial Centre, Plot C - 22, G - Block, Bandra Kurla Complex, - e u I m e nts I I m ItEd {Under Regulation & of the Insclvency and Bankrupley Board of India
Bandra (East), Mumbai - 400051. http://www.itnlindia.com/HREL-SPV.aspx - {Insalvency Rasolution Process for Corporate Persons) Regulations, 2016)
o CIN:- U45203MH2009PLC191070 (CIN: L29190GJ2007PLC050607) FOR THE ATTENTION OF THE CREDITORS OF
Firactof Financial Results for the quarter andhall year ended September 30, 2023 (Rs. in Lakhs) Regd. Office: Block No.35/1-2-3-4, Village — Zak, Dahegam, Gandhinagar-382330, Gujarat, India WS, PRECISION REALTY DEVELOPERS PRIVATE LIMITED {IN CIRP)
: . . 010718, v Eumail- - . o : RELEVANT PARTICULARS
SR Quarter ended Half year ended Vear snded | Tel No.: +91-2718-247236 + Fax No.: +91-2718-269033 » E-mail: cs@Ioyalequipments.com « Website: www.loyalequipments.com | = - e s Procition Raalty Dauepars
September June September | September | September March A, | UNAUL J FINANGIAL REOU UH JQUARIER & HALF YEAR ENDEL P TEVMIBER 30U, ZU | | Private Limited
30, 2023 30,2023 30, 2022 30, 2023 30, 2022 31,2023 2. | Date of ncorporation of Corparale Deblor i 2007
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) (Audited) (Amt. in Lakhs) 3. | Authority under which corparate debdor ' Registrar of Companies, Mumbal
T TotaTTncome from Operations 1,734 7337 7312 7,065 7318 77,013 | Year to date figures | Previous” | = incorporated | registered _
7| Net Profit / (Loss) Tor the period TO3 (13) (7,604) 90 (6,084) 3,088 Sr For Quarter ended on for half year ended | Year Ended : . i‘.;';p':"am flfh&:m!" -Mtirzﬁﬁmmz Deblor | E?DE":'E:";HE';':LPFELTSESH T
befi , E i | and [ i T ) aa [ 1255 Of e regis omnce an WITEND hegisiers GBS 2N0p N0, &3,
(Exir:;i;fnxaryxictzﬁ':)ma andor No. Particulars 30.09:202330.06.2023] 30.09:2022/30:09.2023730.09:2022| 31/03/2023 principal office (If any) of corporate deblor | Geound Floar, F wing, Krisha Arcade, bulding
3~ | Net Profit /{Loss) for the period 103 (13) (7,604) 90 (6,084) 3,088 AUdited FOgk A1, - =it K e Eniﬁ?r'
before tax (after Exceptional and/or ' ' ' T Total Tncome from Operations J6TA35 41988 TT6U63[ 3034231706 28 496337 ;hr:ﬁﬁf :ﬁi;ﬂ%ﬂﬁﬂﬁiﬂ;ﬁ
| Extraordinary items) 27| NetProfit/ (Loss) for the period 43359 -208169 19833 22490 3353 62438 FioU56, impam Nagar, U8, Jogeshwar —
| NeE Profit / (LG5 for the period 103" (03[ 17608) 90 (6084|3088 (before Tax and Exceptional items) VARoH Nk B, doge st 1 B!
after tax (after Exceptional and/or = L L o = pe—— S— o Mumbaz -4000610.
Extraordinary items) 3 NetProfit7{toss) forthe period 43359 20869719833 224790 3353 624738 6. | Insohvency commencement date In 20102023
5| Total Comprehensive Tncome for the 103 (13) (7,604) 90 (6,084) 3,088 before tax (after Exceptional items) | respect of corporate deblor | (Order received on 25.10.2023)
period (Comprising Profit / (Loss) 47| Net Profit / (Loss) for the period after|  375.04] -208.03 184.35 167.07 2496 596.79 T. | Estimated date of closure of Insolvency 22.04.2024
for the year (after tax) and Other tax (after Exceptional items) | Raszolulion Process .
Comprehensive Income (after tax) . ] . . ] . : B. | Mame and regisiration number of the Pradeep Kumar Kabra
5 - Paid-up equity share capital 13,100 13100 13100 13100 3,100 13,100 ) Totgl Comprehepswe Inf:ome for the 3/9.04 -206.03 104.39 167.01 24.90 99/7.01 insolvency professional acting as IBRINPA-001/P-PO11 040204 T-1 819750
(face value - % 10 per share) period [Comprising Profit / (Loss) for | interim resolution profassional .
| the period (after tax) and Other 0. | Address and e-raall of the interim resolution | Pradeep Kumar Kabra
T ey e revaluon e R | B | ] I Comprehensive Income (after tax)] professional, s registered with the Board | /905, Ofra Buikiing V(1P Road,
8 | Securities Premium Amount - - - : = 1 6 | Equity Share Capital 7020000] 1020.00] 1020.00] 1020.00] 1020.00[ 1020.00 Eﬂ“ﬂTE;;T??SEE@E‘S:QEffﬁ“"'?
I Networth 1336) [440) 837 1336) 837 @2y | J (_face valuej of .RS_-' 10 faCh? _ 10, Addrass and &-mail to be usad for | Pradeep Kumar Kabra
10 | Paid-up Debt Caprtal 79,168 43,611 79,669 75,168 79,669 ST,704 I Reserves {excliding kevaluation — — — 1399.07]  659.21] 1232.06 comespondence with the Interim 31, 3 Floor, Resgus Business Certer, Above
| | Reserve as shown in the Audited Resolution Professional Mercedes Shawraom, Naw City Light Rioad,
1T (S)hutstandlng Redeemable Preference E | Balance Sheet of the previous year) B"lﬂl'!'-:"li’!ﬂﬂ. Wesy sum Gu_-.aral:iEIE-E-:l?
| Shares _ i | | Email: ip. prdpl@gmail.com
17 | Debt/Equity Rafio (number of Ames) (146.20) (110.57) 4779 (146.20) 4779 (121267 | o | tarnings Fer Share (o s. 10/- each) 11.| Last date for submission of Claims Wednasday. 0B.11.2023
' . ' for continuing and discontinued operations) e VRS : , =r :
13| Earnings per share (of X 10/- each) : ( 12,| Classes of creditors, if any, under clausa () | Nat Applicable
(* Not annualised) 1. Basic: 3.68 (204) 1.81 1.64 0.24 5.85 of sub-section (BA) of saction 21, ascarained
"(a) Basic 0.08* 0.017 5.8% 0.077 4647 2.36% | 2. Diluted: LoLe inlgr;m Lol prmgssinnm - :
by DTt T o e T e Sy Nofes - 13| Mamas al |r|5r.|.h.~|en|:é]r Frnmﬁ::.na]:fudmhﬁm Mol &pplicable
14 Capital Redemption Reserve | 1. These r;esults hive ?18?(? rev(i)e\{[vegj b)é ’ghez S\Sgit Committee and approved by the Board of Directors of the Company at their _ ﬁ :1:?;5 {Three miﬁm class) |
~51 ; | respective meeting heid on ctober 2o, 20za. 14.| {a) Refevant Forms and a) Web fink
5 Debentur§ Redemption Re'serve %944 Lol Bl =240 Ry ah ! 2. The above is an extract of the detailed format of quarterly financial results filed with the Stock Exchange under Regulation slh_;l. Dedads of aulhorized representafives ' ,'mpﬁ:,-,-ibhi_gD,,_ir..rm,-dmnmds
16 | Debt Service Coverage Ratio (DSCR) o 0.38 o0 0421 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the quarterly are available at by Mot agplicatie
(number of times) | . . . ; . . . L : ]
unaudited financial results is available on the website of the Stock Exchange (www.bseindia.com) and also on the Notice i hereby gheen that the Mational Company Law Tribunal has ordered the commencement
17 | Interest Serv!ce Coverage Ratio (ISCR) 1.04 1.06 1.05 1.66 l Companyls WebSIte (WWW|Oya|GQUIpment300m) B d fth B d of & D}I'FIEITEtE i."lEﬂ-I'.l'EI'IE'r' resalulion Process af Mis. Precision H’E"HH:I' ﬂE‘i‘ElﬂlPE'I'E- Privata
| (number of times) : Lo¥(2|r_ erotine ‘t’arl e Limited on 20" October 2023 (Order received on 25.10.2023)

Note: or eéquipments fimite The craditors of Mis. Precision Realty Developers Private Limibed, ane henabry called upon to

1 The above is an extract of the detailed format of financial results filed with Stock Exchanges for the quarter and half year ended Sd/- submit thew claims with proof on or before Wednesday, 08" November, 2023 to the Interim
September 30, 2023 under Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full Place: Daheaam. Guiarat Alkesh Rame,ShChlandra Patel Resofuton Professional at the address mentioned against entry Mo, 10,
format of the results are available on the websites of the National Stock Exchange (NSE) -www.nseindia.com and the Company’s - . gam, ) (Managing Director) The: financial creditors shall submit teir claims with proof by slectronic means only. All other
www.itnlindia.com/HREL-SPV.aspx (DIN: ) creditors may submit lhe daims wilth proof in person, by post or by aleclanic meaans,

2 For the items referred in sub-clauses (a), (b), (d) and (e) of the Regulation 52 (4) of the SEBI (Listing Obligations and Disclosure Submission of false or misleading proofs of claim shall attract penalties., Sdl-
Requirements) Regulations, 2015, the pertinent disclosures have been made to the Stock Exchange (NSE) and can be accessed on CA. IP Pradesp Kumar Kabra
the (www.nseindia.com) and on the Company’s website - www.itnlindia.com/HREL-SPV.aspx Date: 6.10,2023 IRP for Mis. Precision Realty u:eﬂhpﬂﬁ Privata Limited

3 The above results are in compliance with Indian Accounting Standards (“Ind AS”) notified by the Ministry of Corporate Affairs, read Placs: Swrat IBBI Registration No,: IBBIIPA-001/1P-PO1104 /2017-18/11790
with SEBI Circular No. CIR/IMD/DFI/69/2016 dated August 10, 2016 .

4  The above financial results of the Company were reviewed by the Audit Committee and approved by the Board of Directors at their
meeting held on October 25, 2023 and have been reviewed by the Statutory Auditor of the Company.

For and on behalf of the Board
Jyotsna Matondkar
Place: Mumbai Non Executive Director
Date: October 25, 2023 DIN: 07602930
_} (... Continued from previous page) \.
No. of No. of % | Total No. of % |Proportionate Ratio Total No. ot No. of % | Total No. of % Proportionate]  Ratio Total No. of No. of % Total No. of % Proportionaté  Ratio Total
Shares | Applica-| to |Equity Shares| to Shares Number Shares | Applica-| to | Equity Shares| to Shares Number Shares | Applica-| to | Equity Share to Shares Number
Applied for| tions | total | appliedin | total | Available of shares Applied for| tions | total | appliedin | total Available of shares Applied for, tions | total applied in total Available of shares
(Category | received this Category allotted (Category | received this Category allotted (Category | received this Categor allotted
wise) wise) wise)
4.62,000 1 0.01 4,62,000 | 013 3,000 1:1 3,000 6,99.000 1 0.01 6,99,000 | 0.20 3,000 14 3,000 12,78,000 1 0.0 12,78,000| D0.36 6,000 %1 6,000
4,65,000 2 0.03 9,30,000 | 0.26 3,000 1.2 3,000 7,002,000 2 0.03 14,04,000 0.39 3,000 1:1 &,000 13,353,000 1 0.01 13,35.000 | 0.38 6,000 11 &, 000
4.68,000 2 0.03 9,346,000 | 0.26 3,000 1.2 4,000 7,20,000 ] 0.07 36,00,000 1.01 3,000 1:1 15,000 14,19,000 1 0.01 14,19,000 | 0.40 6,000 1) 6,000
4,71,000 2 0.03 942000 | 0.26 3,000 1:2 3,000 7,348,000 1 0.01 7,348,000 [ 0.21 3.000 1:1 3,000 16,111,000 1 0.01 16.11.000 ' 0.45 6,000 11 6,000
4,774,000 1 0.01 474000 | 013 3.000 1:1 3,000 7.56.000 1 0.01 7,56,000 | 0.21 3,000 11 3,000 16.41,000 1 0.01 16.41,000 | 0.46 6,000 1:1 6.000
_ 4920001 3 | D.O4 | 1475000 | 041 | 3,000 23 5,000 | (| 7590001 1 | 001 | 7.59.000 ) 0.21 | 3,000 121) 3,000 | | |16,65000] f 0.01 | 16.65000]) 047 Dyt 14 6,000
4,95,000 1 0.01 4,95.000 | 0.14 3.000 1:1 4,000 7,680,000 1 0.01 7,80,000 | D.22 3,000 11 4,000 17,16,000 i 0.0 17.16,000 | 0.48 6,000 1:1 6.000
4,98,000 1 0.01 498,000 | 0.14 3.000 1:1 3,000 7.89,000 1 0.01 7.89.000 | 0.22 3,000 11 3,000 17.82,000 1 0.0 17.82,000 | 0.50 6,000 1:1 6.000
5,04,000 1 0.01 5,04,000 | 0.14 3.000 1:1 3,000 8,01.000 1 0.01 8,01,000 | 0.23 3,000 11 3,000 18,00,000 3 0.04 54,00,000 | 1.52 6,000 1:1 18,000
5,07,000 1 0.01 507,000 | D14 3.000 1:1 3,000 8,10,000 2 0.03 16,20,000 0.46 3,000 11 G,000 18.00,000 | 3000 addiioral shane is aliocated for Serial no 202 in the ratio of 1.3 3,000 1:3 3,000
2.10,000 3 0.04 15,30,000 | 0.43 3,000 2:3 6,000 8,222,000 1 0.0 8,22,000 0.23 3,000 11 3,000 18.03,000 1 0.01 18,03,000 | 0.51 &,000 11 6,000
5,16,000 1 0.01 516,000 | 0.14 3,000 1:1 3,000 8,28,000 1 0.01 828,000 | D.23 3,000 1:1 4,000 19,38,000 1 0.0 19,38,000 | 0.54 6,000 1:1 6,000
5190000 1 ) 001 | 519000 | 015 |  3.000 iH 3,000 _846.0001 1 0.01 | 846000 | 024 3.000 | 11 3,000 19.440001 1 | 001 | 19.44,000] 055 6,000 HE 5.000
5,22 000 2 0.03 10,44 000 | 0.29 3.000 1:2 3,000 8,55.000 1 .01 8,55,000 0.24 3.000 [ 1:1 3,000 19,80,000 1 0.0 19,80,000 [ 0.56 6,000 1:1 6,000
5.25,000 1 0.01 5,25,000 | 0.15 3,000 1:1 3,000 8,64.000 1 0.01 8,64, 000 0.24 3,000 1:1 3,000 19.98,000 1 0.0 19,98,000 | 0.56 9,000 11 a.000
2,28,000 1 0.01 2,268,000 | 0.15 3,000 1:1 4,000 8,85.000 1 (.01 &,85,000 0.25 3,000 1:1 3,000 20,110,000 1 0.01 20,170,000 I 0.56 9,000 11 8.000
5.31,000 2 0.03 10,62,000 | 0.30 3,000 1:2 3,000 8,91.000 2 0.03 17,82,000 | 0.50 3.000 | 1:1 6,000 20.70,000 1 0.0 20,70,000 | 0.58 9,000 11 9.000
5.34,000 1 0.01 534,000 | 0.15 3.000 1:1 3,000 9,21.000 1 0.01 921,000 | 0.26 3,000 1:1 3,000 21,00,000 1 0.01 21.00,000 | 0.59 9,000 1:1 9,000
| 540000] 1 | 001 | 540000 |015| 3000 [ 11 | 3000 | | | 960000[ 1 | 001 | 960000 | 027 | 3000 11 3000 | | |2247000] 1 | 001 | 2247000] 063 | 000 | 1:1 | 9000
5,46,000 1 0.01 5,46,000 | 0.15 3,000 1:1 4,000 9,63,000 1 0.01 9.63,000 [ 0.27 3,000 1:1 3,000 25,62,000 i 0.0 25,62000| D.72 9,000 1:1 8.000
5.52,000 2 0.03 11.04,000 | 0.31 3,000 1:2 3,000 9,66.000 1 0.01 9,66,000 | 0.27 3.000 111 4,000 27,75,000 1 0.0 2775000 | 078 12,000 1:1 12,000
5.58,000 3 0.04 16,74,000 | 0.47 3,000 2:3 6,000 9,69.000 1 0.01 969,000 | 0.27 3,000 1:1 3,000 28,17,000 1 0.01 2817000 0.79 12,000 1:1 12,000
5,70,000 1 0.01 5,70,000 | 0.16 3.000 1:1 3,000 9,75.000 1 0.01 8.75000 | D27 3,000 1:1 3,000 28.98,000 1 0.01 28,98,000 0.81 12,000 1:1 12,000
5.79,000 1 0.01 5,779,000 | 0.16 3,000 11 3,000 9 Br.000 2 0.03 19,744,000 0.55 3,000 1:1 a,000 34,958,000 1 0.01 3498000 098 12,000 11 12,000
6.00,000 3 0.04 18.00,000 | 0.51 3,000 2:3 6,000 10,50,000 2 0.03 21,000,000 | 0.59 3,000 1:1 6,000 35.40,000 1 0.01 3540000 | 099 12,000 1:1 12,000
609000 2 | 0.03| 1218000 | 0.34 | 3,000 1:1 6,000 10.50,000 [3000 addiiona share s allcad or Sera o 184intheratioof 12| 3,000 1:2 3,000 | | [36.30.000] 1 | 001 | 3630000 102 | 15000 1:1 15.000
6.12,000 1 0.01 6,12.000 | D17 3.000 11 3,000 11,43,000 1 0.01 11,43,000 | 0.32 3,000 1:1 3,000 36,60,000 1 0.01 36,60,000 1.03 15,000 1:1 15,000
6,115,000 2 0.03 12,330,000 | 0.35 3.000 1:1 &,000 11,45 000 1 0.01 11,449,000 032 3,000 11 3,000 41,55,000 1 0.01 4155000 117 15,000 1 15,000
6,18,000 1 0.01 6,18,000 | 0.17 3,000 1:1 4,000 11,759,000 1 0.01 11,79,000 [ 0.33 3,000 5 3,000 4272000 1 0.01 42 72,000| 1.20 15,000 1:1 15,000
6,21,000 2 0.03 12.42,000 | 0.35 3,000 1:1 6,000 11,848,000 1 0.01 11,868,000 | 0.33 3,000 13 3,000 44,494,000 1 0.01 44.94,000 1.26 18,000 1:1 18,000
6,39,000 2 0.03 12,78,000 | 0.36 3,000 1:1 6,000 11,497,000 3 0.04 35.91.000 | 1.01 3,000 1:1 9,000 45,03,000 3 0.04 1,35,08,000 3.80 15,000 1:1 45,000
6.42,000 1 0.01 6,42.000 | 018 3.000 1:1 3,000 11,97 000 | 3000 additional share 15 2lkocated for Seria no 189 in e ratioof 2:3 3.000 2:3 6,000 45,003,000 {3000 addisonal share is allocated for Serg no 223 in the rafio of 2.3 3,000 2:3 6,000
B,45,000 1 0.01 6,445,000 | 0.18 3,000 1:1 3,000 12,000,000 1 0.01 12,00,000 0.34 3,000 13 3,000 45,336,000 B 0.08 2,72,16,000 [ 7.65 15,000 11 90,000
6,571,000 1 0.01 6,571,000 | 0.18 3,000 1:1 3,000 12,18,000 1 0.01 12, 18,000 0.34 6.000 1:1 6,000 45,336,000 {3000 addiional share is allocated for Jeia no 224 m e rafio of 56 3,000 5:6 15,000
6,597,000 1 0.01 6,567,000 | 0.18 3.000 11 3,000 12,442,000 1 0.01 12.42,000 | 0.35 6000 | 1:1 6,000 TOTAL| 7410 |100.00 | 355959000 | 100.00 1362000
6.84,000 1 0.1 6.,84.000 | 0.19 3,000 1:1 3,000 12,69.000 1 0.01 12.69,000 036 6,000 | 1:1 6,000 l
3) Allocationto QIBs excluding Anchor Investors (After Rejections & Withdrawal): The Basis of Allotmentto QIBs, who have bid at Issue Price ofZ 50/- per Equity Shares or The Board of Directors of the Company at its meeting held on October 25, 2023 has approved the Basis of Allocation of Equity Shares as approved by the Designated Stock
above, was finalized in consultation with NSE. The category was subscribed by 32.09 times i.e. for 5,81,40,000 Equity shares the total number of shares allotted in this Exchange viz. NSE and has authorized the corporate action for issue of the Equity Shares to various successful applicants. The CAN-cum-allotment advices and/or notices will
category is 18,12,000 Equity Shares to 20 successful applicants. The category wise details of the Basis of Allotment are as under: forwarded to the email id's and address of the Applicants as registered with the depositories / as filled in the application form on or before October 26, 2023. Further, the
. _ _ instructions to Self-Certified Syndicate Banks for unblocking the amount was processed on October 23, 2023. In case the same is not received within ten days, investors may
No. of N_0- O_f % to Tot_al No.of | % to |Proportionate| Allocation per Ratio of | Serial | Number of, % to| Total No.| % to Surp_lu_s contact at the address given below. The Equity Shares allocated to successful applicants are being credited to their beneficiary accounts subject to validation of the account
Shares | Applications | total | Equity Shares| total | Shares Applicant allottees| Number | successful| totall  of | total | Deficit details with the depositories concerned. The Company is taking steps to get the Equity Shares admitted for trading on the NSE EMERGE within six working days from the date of
Applied for | received applied in available to of applicants shares (14)-(7) the closure of the issue.
(Category this Category Before | AMer |, qjicants Qualifying|  (after allocated o : . . . : . ) U
: rounding | rounding \lcants] rounding) alloted Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated October 21, 2023 (“Prospectus”) filed with
wise) off off applican g Registrar of Companies, Ahmedabad.
RRIGENDUM TO THE RED HERRING PROSPECTUS DATED OCTOBER 7,2023 NOTICE TO THE INVESTORS (“THE CORRIGENDUM”) NOTICE TO INVESTOR
i £l £ il i il ®) i {1 {0 it . {0, () gl?lS co(:ri enudum(:s with reference tf the(F):ed :erl:ii Pros 251:: dated Octobe?7 Zozgﬁled with zO(:: i\l(lmeda(:):d iilgd in rl(jelati)on?o ttl:le O?fer Insthi(: r: ard, please
201000 1 5 | 201000 |034 | 6264 | 6264 | 6000 | 1] 1 T | 5 6000 | 033] 264 | | notethefollowing. JHe ! ' gare.p
gggggg ; 150 ?g;ggg ?gg ;2;31 10191 192000000 1 ] 12 150 294000000 - ?gg -1817911 (1) On page No. 41 of the Red Herring Prospectus, in the chapter titled “The Offer”, Allocation to Retail Individual Investors should be read as “Atleast 3174000 Equity
: 12435.5 | - - Shares ofT 10/- each ata price of ¥ [®]/- per Equity Share each aggregating to< [®] Lakhs.”
498000 1 d 498000 0.85 15521 15521 15000 | 1| 1 1 d 15000 | 0.82 | -521 'NVESTORS PLEASE NOTE
900000 1 d 900000 1.54 28050 28050 | 27000 | 1| 1 1 9 27000 | 1.49 | -1050 ) \ " . ) ) o o S ]
954000 ] 5 954000 164 59733 29733 30000 | 11 1 ] 5 30000 | 1651 267 The details of the_allot_ment made wou_ld also be hosted on the websn_e of the Registrar to the_lssue, Link Intime Ind!a Private lel!ed at www_.llnkmtlme.co.m, AII_ future
1200000 5 10 5200000 | 412 =479 373995 | 36000 | 1| 1 5 10 72000 | 3.97 | 2799 correspondence in this regard may kindly be addressed to the Registrar to the Issue quoting full name of the First/ Sole applicants, serial number of the Bid cum
: '  — Application Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:
1200000 3000 | 1] 2] 2 5 | 3000 | 0.16 3000 PpTCaton ere PRl PP geaantiay gisard
1722000 1 5 1722000 | 296 | 53668 | 53668 | 54000 | 1| 1 1 5 | 54000 | 2.98 | 332 Link Intime India Private Limited
1998000 1 5 1998000 | 3.43 62270 62270 | 63000 | 1| 1 1 5 1 63000 | 3.47 | 730 SEBI Registration Number: INR000004058
ggg?ggg 1 g ggﬁggg 3;‘: Siglg Sig}g 32888 ] 1 1 g 22888 : j;‘g 4:32 Address: C-101, 1t Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai, Maharashtra, India— 400 083
: — Tel.N :+918108114949; | Fax: +9122491861
5841000 1 5| 5641000 |10.04| 182041 | 182041 | 183000] 1 | 1 1| 5 | 183000 10.09] 959 Ee _I“I':_be,’ e 38, 949 | l",“‘k, I1224918 6‘5‘1 R
Total 20 100 58140000 | 100 1812000 20 1007 1812000/ 100 0 Investors Grievance Id: rajgorcastorderivatives.ipo@linkintime.co.in
4) Allocation to Anchor Investors (After Rejections & Withdrawal): The Company in consultation with the BRLM has allotted 2712000 Equity Shares to 8 Anchor Contact Person: Shanti Gopalkrishinian
Investors at Anchor Investor Issue Price of T 50/- per Equity Shares in accordance with the SEBI ICDR Regulations. The category wise details of the Basis of Allotment are CIN: U67190MH1999PTC118368 For RAJGOR CASTOR DERIVATIVES .LIMITED
as under: On behalf of the Board of Directors
_ _ Sd/-
CATEGORY FIS/BANKS MF'S IC'S NBFC'S AIF FPC OTHERS TOTAL Brijeshkumar Vasantlal Rajgor
! Anchor - B - - J 10,02,000 | 7,008,000 | 10,02,000_ - ! 27,12,000 Date: October 25, 2023 Managing Director
5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Issue Price of ¥ 50/- per Equity Shares or above, Place: Ahmedabad DIN: 08156363
was finalized in consultation with NSE. The category was subscribed by 1.00 times i.e. for 501000 Equity shares the total number of shares allotted in this category is THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS
501000 Equity Shares. The category wise details of the Basis of Allotment are as under: PROSPECTS OF RAJGOR CASTOR DERIVATIVES LIMITED.
: : : Rajgor Castor Derivatives Limited is proposing, subject to market conditions, public issue of its equity shares and has filed the Prospectus with the Registrar of Companies,
No. of b A ) ) . o . : .
NR' o:i:g?;fs Applications :{Jt:: T:tallil:(a. iﬁitﬁ?sm(t:‘;tzhzrres Znta(: N:III:;aEtZ:I/“;If(:]t?;:s Ratio ?ht::eNsuz:ll::tre?lf s[)l::'?(l::'tz/ Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Lead Manager at www.beelinemb.com, website of the NSE at
(Catzp ory wise) received pp gory er Anolicant www.nseindia.com and website of Issuer Company at www.rajgorcastor.com, Investors should note that investment in Equity Shares involves a high degree of risk. For details,
gory wi per Appil investors shall refer to and rely on the Prospectus including the section titled “Risk Factors” beginning on page 26 of the Prospectus, which has been filed with ROC. The Equity
501000 1 100 501000 100 501000 1 1 501000 - Shares have not been and will not be registered under the US Securities Act (the "Securities Act") or any state securities law in United States and may not be Issued or sold within
TOTAL - the United States or to, or for the account or benefit of, “U.S. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption from, orin a
transaction not subject to the registration requirements of the Securities Act of 1933. garima adu
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HAZARIBAGH RANCHI EXPRESSWAY LIMITED - - . PUBLIC :,ﬂ:‘g'uﬁ CEMENT
Registered Office : The IL&FS Financial Centre, Plot C - 22, G - Block, Bandra Kurla Complex, = LOYA L e u I m e nts I I m Ited (Under Regulation & of the Insclvency and Bankrupicy Board of India
Bandra (East), Mumbai - 400051. http://www.itnlindia.com/HREL-SPV.aspx - q p (inzalency Resolution Process for Conporate Persons) Regulations, 2016)
i e e 30 2023 (CIN: L29190GJ2007PLC050607) FOR THE ATTENTION OF THE CREDITORS OF
tract t t t t , . . . . . i
xtract of Financial Results for the quarter and half year ended September (Rs.in Lakhs) Regd. Office: Block No.35/1-2-3-4, Village — Zak, Dahegam, Gandhinagar-382330, Gujarat, India M/S. PRECISION RE#.LT PRIVATE LIMITED (IN CIRP)
R — Quarter ended Half year ended vesrended Tel No.: +91-2718-247236 * Fax No.: +91-2718-269033 « E-mail: cs@loyalequipments.com ¢ Website: www.loyalequipments.com 1 | Neer o Ciimarate Debbor ™ m_"”mmmm Ralty Daveiopers
September June September September September March KT RA U HE UNAUL ) VANUIAL H I DR THE UUAR X HI YEAR ENDET ’ TRER 3l | | . p,—'ﬁ.a.te Limited
30, 2023 30, 2023 30, 2022 30, 2023 30, 2022 31,2023 2. | Date of Incorporation of Corporate Debtor | 11/01/2007
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) (Audited) (Amt_ in Lakhs) o :ﬂ.u_lhnn'!!.l uner whu:_.ﬁ comparate debior Registrar of Cormpamas, Mumbai
T~ Total Tncome from Operations 1,734 2,337 7,312 7,065 7,818 77,013 Yo T | I8 incorporated / registered . .
7| Net Profit / {Loss) for the period 103 (13) (7,604) 90 (6,084) 3,088 S For Quarter ended on for half year ended | Year Ended 5. | Louptc ekl oo, & orporale behlor | ol 00NN O07FIL Ohgeile
(before tax, Exceptional and/or I Particulars 20-00-9092-30-0920921 31/03/2023 5. | Address of the registered office and Current Registerad office: Shop No. 45,
Extraordinary items) No. 30.09:2023730.06.2023]30.09.2022|30.09.2023]"30:09:2022 principal office (if any) of corporate deblor | Growund Floor, Fwing, Krisha Arcade, buiding
et ProHE {Los o e period 03 ) 6] 50 o] — Unaudited] Unaudited | Unaudited| Unaudited Unaudited — Audited M. 11, Yashwant Shrusti, Khaira Boisar,
before tax (after Exceptional and/or , , ' Tofal Tncome from Operations 2014.55 419.00 11060.65 o034.23 1/00.24 4903.57 ;:;?nﬁjlg:::ﬁ:fmihaiﬁ;ﬁ
| Extraordinary ftems) 27 Net Profit 7 (Loss) for the period 43359| 20869 198:33[ 22490 3353 62439 House, Shyam Nagar, Off. Jogeshwari -
4| Net Profit / (Loss) for the period 103 (13) (7,604) 90 (6,084) 3,088 (before Tax and Exceptional items) ‘ihrali link Road, Jogashwari — Easl
after tax (after Exceptional and/or I - e . — L —l — Mumbat 200050,
Extraordinary items) 3 NetProfit7/(Loss) for the period 4337591 -208.69 198.33 22490 33.53 624.38 §:. | Wsealvancy. commanderment daka in | 20,10 7023
5 Total Comprehensive Tncome Tor the 103 (3] (7,604) 30 (6,084) 3,088 before tax (after Exceptional items) | respect of corporate debor | (Order recerved on 25.10.2023)

period (Comprising Profit / (Loss) 47| NetProfit T (Loss) for the period after|  375.04] -208.03 18435 T67.01 2496 596.79 T, | Esfimated date of closure of insclvency 22.04.2024

for the year (after tax) and Other tax (after Exceptional items) | Resolulion Process _

Comprehensive Income (after tax) i . Il I I A | 6. | Mame and regisiration number of fhe Pradeep Kumar Kabra

5T Paid-up equity share capita] 13100 13100 13100 13100 13100 13100 5 TO’[<’.:1| Comprehepswe lnpome for the 375.04| -208.03 184.35 167.01 24.96 297.81 insalvency professional acting as IBRIIPA-DO1AP-POY104/201 T-18M1750

(face value - % 10 per share) period [Comprising Profit / (Loss) for | interim resolution professional _

— . : - 2 =1- oo - - the period (after tax) and Other 9, | Addrass and =-mail of the inferim resclution | Pradeep Kumar Kabra

7 E:Z::XE; (excluding revaluation (13,436) (13,540) (11,216) (13,436) (11,216) (13,526) Comprehensive Income (after tax)] professional, as registered with the Boasd | G305, Offira Building V.ILP Road,

| h W . jarad, 7
& Securities Pramium Amount - - - _ - : & [ Equity Share Capital 1020.00]1020.001  1020,00[ 1020.00]  1020,00] 1020.00 E,;qﬁfr{;ﬁ,:ﬁéf;ﬂa,%ﬂﬁ{:}ffﬁm
5| Net worth (336) (440) 1,884 (336) 1,884 476) (face value of Rs. 10 each) 10.| Address and e-mail to be used for | Pradeep Kumar Kabra

I=—r - (| Reserves (excluding Revaluation = — = 1399.07 659.21 1232.06 correspondence with the Interm 301, 37 Fioor, Reegus Business Cener, Above

1(1) : Zald up jebtRCadpltaI e 49,168 48,611 79,669 49,168 79,669 51,704 Reserve as shown in the Audited Picid ion Professlonal ercedes Showroor, New Cly Light Raad,

Shu::(t;n ing Redeemable Preference Balance Sheet of the previous year) El'ar!ha.na_ Vesu Sura.‘: Ciugarat 395007,

Email: ip.prdpliEgrmail com

12 | Debt/Equity Ratio (number of fimes) ([146.20) | (11057 | 4229 (146.20) | 4229 (121.26) o | kamings Fer Share (of ks. 10/- each) 1. | Last date for submission of Claims | Wednesday, 08.11.2023

2Ty . for continuing and discontinued operations) [ T ool e T e | i

13 | Earnings per share (of X 10/- each) : ( Y p 12.| Classes of craditors, F any, under clausa {b) | Not Applicable

(* Not annualised) 1. Basic: 3.68 (2.04) 1.81 1.64 0.24 5.8 of sub-section (BA) of section 21, ascenained

() Basic 0.08% -0.01% 58 0.07% 4.64% 2.36% 2. Diluted: | 0y 118 R s e | ;

| . Nofes - e 13.| Mames of Insolency Professionals identified | Not Applicable

(b) Diluted 0.08% -0.01% 5.8% 0.07% 4.64% 2.36% otes: ko 2 s Al hcrissd Flepresentaive of cradiors

0 Capital Redemption Reserve 1. These rtgsults hive ?]ella(;’l rev(i)e\;vet;j bé ;hez gggit Committee and approved by the Board of Directors of the Company at their | in a class (Three names for each class) |
1 - respective meeting neld on UCLODET 2o, : 14.| (a) Relevant Forms and a) Web fink:
ol Debentur? Redemption Re.serve 254 2940 oo 294 6,010 294 2. Theabove is an extract of the detailed format of quarterly financial results filed with the Stock Exchange under Regulation {h) Detads of authorized representatives hittps:/ibi.gov infhamaidownizads
16 | Debt Service Coverage Ratio (DSCR) 18:37 0.38 050 0.44 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the quarterly are available at by Mot applicals
| (number of times) . . . h . . . - - - - e e e -
| _ _ unaudited financial results is available on the website of the Stock Exchange (www.bseindia.com) and also on the Motice is hereby given that the Natonal Company Law Tribunal has ordered the comemencement
17 | Interest Serv!ce Coverage Ratio (ISCR) 1.04 1.06 1.05 1.66 Company's website (www.loyalequipments.com). By order of the Board of a corporate maolvency resolution process of Mis, Precision Realty Developers Private

(number of times) F LOC\)I‘L er O_ e oa'i_ ited Limited on 20° October 2023 (Order received on 25.10.2023)

Note: or eduipments fimite The creditors of s, Precision Realty Developers Private Limited, are heraby called upeon o

1 The above is an extract of the detailed format of financial results filed with Stock Exchanges for the quarter and half year ended ) subemil thelr claims with grool on or bedore Wednesday, 08 November, 2023 1o tha Intarim
September 30, 2023 under Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full Place: Daheaam. Guiarat Alkesh Rame.ShCh.andra Patel Resolution Professional at the address mentionad aganst entry Mo, 10,
format of the results are available on the websites of the National Stock Exchange (NSE) -www.nseindia.com and the Company’s - Date: .Octobgr 25’ 20123 (Managing Director) The financial craditars shall submit tair claims with proof by elactronic means anby. All ofhar
www.itnlindia.com/HREL-SPV.aspx : » £0E0 (DIN: 02672297) creditors may submit the claims with proof in persen, by post or by electronic means.,

2 For the items referred in sub-clauses (a), (b), (d) and (e) of the Regulation 52 (4) of the SEBI (Listing Obligations and Disclosure Submission of false or miskeading proofs of clalm shall attract penalties. Sl
Requirements) Regulations, 2015, the pertinent disclosures have been made to the Stock Exchange (NSE) and can be accessed on CA. IP Pradeep Kumar Kabra
the (www.nseindia.com) and on the Company’s website - www.itnlindia.com/HREL-SPV.aspx Dale: 6.10.2073 IRP for Mis. Precision Realty D;evelnpers Private Limited

3 The above results are in compliance with Indian Accounting Standards (“Ind AS”) notified by the Ministry of Corporate Affairs, read Flace: Surat |IBB| Registration No.: IBBIPA-D01AP-PO1104 J201T-18/11 750
with SEBI Circular No. CIR/IMD/DFI/69/2016 dated August 10, 2016 . =

4  The above financial results of the Company were reviewed by the Audit Committee and approved by the Board of Directors at their
meeting held on October 25, 2023 and have been reviewed by the Statutory Auditor of the Company.

For and on behalf of the Board
Jyotsna Matondkar
Place: Mumbai Non Executive Director
Date: October 25, 2023 DIN: 07602930
J (... Continued from previous page) \
No. of No. of % | Total No. of % |Proportionate Ratio Total No. of No. of % | Total No. of % Proportionate,  Ratio Total No. of No. of % Total No. of % | Proportionate  Ratio Total
Shares | Applica-| to |Equity Shares| to Shares Number Shares | Applica-| to | Equity Shares| to Shares Number Shares | Applica-| to | Equity Shares  to Shares Number
Applied for| tions | total | appliedin | total | Available of shares Applied for| tions | total | appliedin | total Available of shares Applied for,  tions | total applied in total Available of shares
(Category | received this Category allotted (Category | received this Category allotted (Category | received this Category| allotted
wise) wise) wise)
4,62,000 1 0.01 462,000 | 013 3,000 1:1 4,000 6,99.000 1 0.01 6,99.000 | 0.20 3,000 1:1 4,000 12,78,000 1 0.01 12,78,000 0.36 6,000 1:1 6,000
4,865,000 2 0.03 9,30,000 | 0.26 3,000 1:2 3,000 7,02.000 2 0.03 14,04,000 | 0.39 3,000 1.1 6,000 13,35,000 1 0.01 13,35,000 0.38 6,000 1:1 6,000
[ 468000] 2 | 003] 93600002 [ 3000 12 3000 | || 7200001 5 |007 | 3600000 | 1.01 | 3000 1| 15000 | | (1419000 1 | 001 | 1419000 040 | 6000 | 11 | 6000
4 71,000 2 0.03 942000 | 0.26 3,000 1:2 3,000 7,338,000 1 0.01 ¥.,38,000 0.21 3,000 1:1 3,000 16,117,000 1 0.01 16,711,000 0.45 G,000 1:1 6,000
474,000 1 0.01 4,774,000 | 013 3,000 1:1 3,000 7.56,000 1 0.01 ¥.,56,000 0.21 3,000 1:1 3,000 16,411,000 1 0.01 16,471,000 0.46 G,000 11 6,000
4,92,000 3 0.04 14,76,000 | 0.41 3,000 23 6,000 7,59,000 1 0.01 7,599,000 | 0.21 3,000 1:1 3,000 16,65,000 1 0.0 16,653,000 0.47 6,000 1:1 6,000
4,895,000 1 0.01 495000 | 0.14 3,000 1:1 3,000 7,80,000 1 0.01 780,000 [ 022 3,000 11 3,000 17,116,000 1 0.01 17,16,000 0.48 6,000 1:1 6,000
4,98,000 1 0.01 498000 | 0.14 3,000 1: 3,000 7,809,000 1 0.01 7,89,000 | D0.22 3,000 1:1 3,000 17,682,000 1 0.01 17.82,000 0.50 6,000 1:1 6,000
5,04,000 1 0.0 5,04,000 | 0.14 3,000 11 4,000 8,01.000 1 0.01 8,071,000 0.23 3,000 1:1 3,000 18,000,000 3 0.04 54,00, 000 1.52 &,000 1 18,000
| 5.07,000 1 0.01 2,07.000 | 014 3,000 1:1 3,000 _8,10.000 2 0.03 16,20,000 | 0.46 3,000 1.1 6,000  18,00,000 000 addibonal share is aliecated for Serial no 202 in the ratia of 1.3 3,000 1:3 3,000
5,10,000 3 0.04 15,30,000 | 0.43 3,000 2:3 6,000 8,22.000 1 0.01 822,000 | 023 3,000 1:1 3,000 18,03,000 0.01 18,03,000 0.51 6,000 1:1 6,000
5,16,000 1 0.01 516,000 | 0.14 3.000 1:1 3,000 8,28.000 1 0.01 8,28,000 | 0.23 3,000 £ 3,000 19,358,000 1 0.01 19,38,000 0.54 6,000 1:1 6,000
5.19,000 1 0.01 5,189,000 | 0.15 3,000 1:1 3,000 8,46,000 1 0.01 8.46,000 0.24 3,000 1:1 3,000 19.44,000 1 0.0 19,44 000 0.55 6,000 g 6.000
5,22,000 2 0.03 10,444,000 | 0.29 3.000 1;2 4,000 8,325,000 i 0.01 8,905,000 | 024 3,000 1:1 3,000 19,850,000 1 0.01 19.80,000 0.56 6,000 1:1 6.000
5,25,000 1 0.01 5,265,000 | 0.15 3,000 1:1 3,000 8,64.000 1 0.01 8,64,000 | D24 3.000 1:1 3,000 19,98,000 1 0.0 19,98,000 0.56 9,000 1:1 9.000
5.28,000 1 0.01 528,000 | 0.15 3,000 1:1 3,000 8,85.000 1 0.01 8.85,000 | 0.25 3,000 1:1 3,000 20,10,000 1 0.01 20,110,000 0.56 9,000 1:1 9,000
5,317,000 2 0.03 10,862,000 | 0.30 3,000 1:2 3,000 8,91,000 2 0.03 17,882,000 0.50 3,000 1:1 &, 000 20,70,000 1 0.0 20,70,000 0.58 9,000 11 9,000
5,34,000 1 0.01 9,34,.000 | 0.15 3,000 1:1 3,000 9,21,000 1 0.01 9,21,000 | 0.26 3,000 1.1 3,000 21,00,000 1 0.1 21,00,000 0.59 9,000 1:1 9.000
5.40,000 1 0.01 540,000 | 015 3,000 11 3,000 9,60,000 1 0.01 9,60,000 | 0.27 3,000 11 3,000 22.47,000 1 0.01 22.47,000 0.63 9,000 1:1 9,000
5,446,000 1 0.01 546,000 | 015 3,000 1:1 3,000 9,63.000 1 0.01 9,63,000 | 027 3.000 1:1 3,000 25,62,000 | 0.01 25.62,000 0.72 9,000 1:1 9,000
5,592,000 2 0.03 11,04,000 | 0.31 3,000 1:2 3,000 9,66,000 1 0.01 966,000 | 0.27 3,000 11 3,000 27.75,000 1 0.01 27,75,000 0.78 12,000 1:1 12,000
5,58,000 3 0.04 16,74,000 | 0.47 2,000 223 @, 000 9,69.000 1 0.01 9.69,000 0.27 3,000 1:1 3,000 28.17.000 1 0.1 28.17.,000 0.79 12,000 11 12.000
5.70,000 1 0.01 E’D.Dﬂﬂ 0.16 E,EI_!J_EI' 1:1 3,000 8,75.000 1 0.01 Q.75.000 | 0.27 3,000 1:1 3,000 | 28,958,000 1 0.01 28,98,000 0.81 12,000 1:1 12,000 |
579,000 1 0.01 E,FQ,QEIE] 0.16 3.000 1:1 3,000 9,87.000 2 0.03 19,74,000 | 0.55 3,000 1:1 6,000 34.,98,000 | 0.01 34,98,000 0.98 12,000 1:1 12,000
6.00,000 3 0.04 18.00,000 | 0.51 3,000 2:3 6,000 10,50.000 2 0.03 21.00,000 | 059 3.000 11 6,000 35,40,000 1 0.01 35.40,000 0.99 12,000 1:1 12,000
B,09,000 2 0.03 1218000 | D0.34 3.000 1:1 G,000 10,50,000 | 3000 addiena share |5 icated for Serid no 184 in the ratio of 1:2 3,000 1:2 4,000 36,30,000 1 0.0 36,30,000 1.02 15,000 11 15,000
6,12,000 1 0.0 6,112,000 | 0.7 3,000 1:1 4,000 11.43,000 1 0.01 11.43,000 | 032 3,000 1 3,000 36,60,000 1 0.0 36,60,000 1.03 15,000 1:1 15,000
6,15,000 2 0.03 12.30,000 | 0.35 3,000 1:1 6,000 11.,49,000 1 0.01 11,49,000 | 0.32 3,000 1:1 4,000 41,55,000 1 0.0 41,55,000 1.17 15,000 1:1 15,000
618,000 1 0.01 6.18.000 | 017 3,000 11 3,000 11,779,000 1 0.01 11.79.000 | 033 3,000 1:1 3,000 42,772,000 1 0.01 42,72,000 1.20 15,000 1:1 15,000
6,271,000 2 0.03 1242000 | 0.35 3.000 1:1 &,000 11.88,000 1 0.01 11,858,000 | 0.33 3,000 1:1 3,000 44,94 000 1 0.01 44,94, 000 1.26 18,000 1:1 18,000
6,393,000 2 0.03 12.78,000 | 0.36 2.000 11 6,000 11,497,000 3 0.04 39.91,000 1.01 3,000 1:1 9,000 45.03,000 3 (.04 1,35,08,000 3.80 15,000 1:1 45,000
6.42,000 1 0.01 6,42,000 | 0.18 3.000 11 4,000 11,97, 000 | 3000 addifional share is alkocated for Serial no 189 in the ratio of 2.3 3,000 2:3 6,000 45 03,000 {3000 addiional shara is aliocated for Serd no 223 in e raio of 2.3 3,000 2:3 6,000
6,45,000 1 0.01 6,45000 | 0.18 3.000 1:1 3,000 12,00,000 1 0.01 12,00,000 | 0.34 3,000 1:1 3,000 45,36,000 5] 0.08 2,72,16,000 7.65 15,000 1:1 90,000
6.51,000 1 0.01 6,51.000 | 0.18 3,000 1:1 3,000 12,18,000 1 0.01 1218000 | 0.34 6,000 121 6,000 45,36,000 | 3000 adddonal shan is alkcated for Sergl no 224 in ®e rafio of 3:6 3,000 56 15,000
B,57,000 1 0.01 6,597,000 | 018 3.000 1:1 3,000 12,42 000 1 0.01 12,42,000 0.35 6.000 1:1 G, 000 TOTAL| 7410 100.00 355959000 | 100.00 1362000
6.84,000 1 0.01 6,84,000 | 0.19 3,000 1:1 3,000 12,69,000 1 0.01 12,69,000 | 0.36 6,000 111 6,000
3) Allocationto QIBs excluding Anchor Investors (After Rejections & Withdrawal): The Basis of Allotment to QIBs, who have bid at Issue Price ofZ 50/- per Equity Shares or The Board of Directors of the Company at its meeting held on October 25, 2023 has approved the Basis of Allocation of Equity Shares as approved by the Designated Stock
above, was finalized in consultation with NSE. The category was subscribed by 32.09 times i.e. for 5,81,40,000 Equity shares the total number of shares allotted in this Exchange viz. NSE and has authorized the corporate action for issue of the Equity Shares to various successful applicants. The CAN-cum-allotment advices and/or notices will
category is 18,12,000 Equity Shares to 20 successful applicants. The category wise details of the Basis of Allotment are as under: forwarded to the email id's and address of the Applicants as registered with the depositories / as filled in the application form on or before October 26, 2023. Further, the
- _ . instructions to Self-Certified Syndicate Banks for unblocking the amount was processed on October 23, 2023. In case the same is not received within ten days, investors may
No. of N_0- O_f % to Tol_al No.of | % to |Proportionate| Allocation per Ratio of | Serial | Number of| % to; Total No.| % to Surp_lu_s contact at the address given below. The Equity Shares allocated to successful applicants are being credited to their beneficiary accounts subject to validation of the account
Shares | Applications | total |Equity Shares| total | Shares Applicant allottees| Number | successful| total, ~ of | total | Deficit details with the depositories concerned. The Company is taking steps to get the Equity Shares admitted for trading on the NSE EMERGE within six working days from the date of
Applied for | received applied in available to of applicants shares (14)-(7) the closure of the issue.
(Category this Category Before | After |, yjicants Qualifying|  (after allocated L , , - - - , ) o

. rounding |rounding| 1 licant di lloted Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated October 21, 2023 (“Prospectus”) filed with

wise) off off applicants| rounding) allote Registrar of Companies, Ahmedabad.

o T o [o] ® Jof o [o [®d] o[ o o] oo ] ] o oot e rossots et octber, 2123 etk ROC. shmatabad ledn elaoo h O n s et las
201000 1 5 | 201000 |034 | 6264 | 6264 | 6000 | 1] 1 | 51 6000 | 033] 264 | | notethefollowing. griose ! ' gare.p
gggggg ; 150 ?g;ggg ?gg ;2;31 10191 192000000 1 ] ; 150 294000000 ?gg -1817911 (1) On page No. 41 of the Red Herring Prospectus, in the chapter titled “The Offer”, Allocation to Retail Individual Investors should be read as “Atleast 3174000 Equity

: 12435.5 ! : _ Shares ofZ 10/- each at a price of X [®]/- per Equity Share each aggregating to< [®] Lakhs.”
498000 1 9 498000 0.85 15521 15521 15000 | 1] 1 1 5 | 15000 | 0.82| -521 'NVESTORS PLEASE NOTE
900000 1 9 900000 1.54 28050 28050 | 27000 | 1| 1 1 5 | 27000 | 1.49| -1050 ) : . . . ) o o S )
954000 ] 5 954000 164 29733 29733 30000 111 1 5 30000 | 1.65 267 The details of the_allot_ment made wou_ld also be hosted on the websﬂ_e of the Registrar to the_lssue, Link Intime Ind!a Private lel!ed at www_.lmkmtlme.co.ln, AII_ future
1200000 5 10 5400000 | 412 24799 37399.5 | 36000 | 1| 1 5 101 72000 | 3.97 | 2799 ;:\orrlt_esptqndtla:nce in Ihl; regiarg may klnlc_ll\:l ?e ad(cilr;ssstli3 to th: Rhegls::lar to tl!le :_ssu: c:iul;)tmglfl:lll ndam(:I of the Fltr:t/t S_:)Ie tat[r)‘pllcdadnts, sefr:zl r;‘um_b(:r of t_he Bl;dlcum
: : - : ication Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:
1200000 3000 | 1] 2] 2 5 | 3000 | 0.16] 3000 PPHCaton erd! PRl PP geaancray gistarg
1722000 1 5 1722000 | 2.96 | 53668 | 53668 | 54000 | 1| 1 1 5 | 54000 | 2.98 | 332 Link Intime India Private Limited
1998000 1 ) 1998000 | 3.43 62270 62270 | 63000 | 1| 1 1 5 | 63000 | 3.47 | 730 SEBI Registration Number: INR000004058
ggg?ggg 1 g gggfggg 2;‘? Siglg Sig]g 22888 ] 1 1 g | ?2888 2?; 4:;; Address: C-101, 1t Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai, Maharashtra, India— 400 083
1
' 1 ' Tel.N :+918108114949; | Fax: +9122491861
5841000 | 1 5 | 5641000 | 10.04| 182041 | 182041 | 183000] 1| 1 1| 5 | 183000] 00| 969 | | ° _I“I';‘_be_r o ((:)18. 945 | o 122918 6‘5‘1 AR
Total 20 100 58140000 | 100 1812000 20 100] 1812000/ 100 0 Investors Grievance Id: rajgorcastorderivatives.ipo@linkintime.co.in

4) Allocation to Anchor Investors (After Rejections & Withdrawal): The Company in consultation with the BRLM has allotted 2712000 Equity Shares to 8 Anchor Contact Person: Shanti Gopalkrishinan

Investors at Anchor Investor Issue Price of T 50/- per Equity Shares in accordance with the SEBIICDR Regulations. The category wise details of the Basis of Allotment are CIN: U67190MH1999PTC118368 For RAJGOR CASTOR DERIVATIVES .LIMITED

as under: On behalf of the Board of Directors

Sd/-
CATEGORY FIS/BANKS MF'S IC'S NBFC'S AIF FPC OTHERS TOTAL Brijeshkumar Vasantlal Rajgor
Anchor - - - 10,02,000 7,08,000 10,02,000 - 27,12,000 Date: October 25, 2023 Managing Director

5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Issue Price of ¥ 50/- per Equity Shares or above, Place: Ahmedabad DIN: 08156363

was finalized in consultation with NSE. The category was subscribed by 1.00 times i.e. for 501000 Equity shares the total number of shares allotted in this category is THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS

501000 Equity Shares. The category wise details of the Basis of Allotment are as under: PROSPECTS OF RAJGOR CASTOR DERIVATIVES LIMITED.

] ] ) Rajgor Castor Derivatives Limited is proposing, subject to market conditions, public issue of its equity shares and has filed the Prospectus with the Registrar of Companies,

No. of

NR' 0:.33?;‘:3 Applications :f;t::: T:tall.':;:I' 'ﬁitﬁgsllltt:‘;tihgrres :f;tta(: N:I'I:(:alstggl/tzlfoht?;ss Ratio ?I:::eNsuz:ll::trezi %‘;‘.’éf’tz/ Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Lead Manager at www.beelinemb.com, website of the NSE at

(© tpp ec 1o ) received ppiied in thi gory Aoplicant ict www.nseindia.com and website of Issuer Company at www.rajgorcastor.com, Investors should note thatinvestment in Equity Shares involves a high degree of risk. For details,

ategory wise per Applican investors shall refer to and rely on the Prospectus including the section titled “Risk Factors” beginning on page 26 of the Prospectus, which has been filed with ROC. The Equity

501000 1 100 201000 100 501000 1 1 201000 - Shares have not been and will not be registered under the US Securities Act (the "Securities Act") or any state securities law in United States and may not be Issued or sold within

TOTAL - the United States or to, or for the account or benefit of, “U.S. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption from, orin a
transaction not subject to the registration requirements of the Securities Act of 1933. garima adv
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HAZARIBAGH RANCHI EXPRESSWAY LIMITED - - . PUBLIC :,ﬂ:‘g'uﬁ CEMENT
Registered Office : The IL&FS Financial Centre, Plot C - 22, G - Block, Bandra Kurla Complex, = LOYA L e u I m e nts I I m Ited (Under Regulation & of the Insclvency and Bankrupicy Board of India
Bandra (East), Mumbai - 400051. http://www.itnlindia.com/HREL-SPV.aspx - q p (inzalency Resolution Process for Conporate Persons) Regulations, 2016)
i e e 30 2023 (CIN: L29190GJ2007PLC050607) FOR THE ATTENTION OF THE CREDITORS OF
tract t t t t , . . . . . i
xtract of Financial Results for the quarter and half year ended September (Rs.in Lakhs) Regd. Office: Block No.35/1-2-3-4, Village — Zak, Dahegam, Gandhinagar-382330, Gujarat, India M/S. PRECISION RE#.LT PRIVATE LIMITED (IN CIRP)
R — Quarter ended Half year ended vesrended Tel No.: +91-2718-247236 * Fax No.: +91-2718-269033 « E-mail: cs@loyalequipments.com ¢ Website: www.loyalequipments.com 1 | Neer o Ciimarate Debbor ™ m_"”mmmm Ralty Daveiopers
September June September September September March KT RA U HE UNAUL ) VANUIAL H I DR THE UUAR X HI YEAR ENDET ’ TRER 3l | | . p,—'ﬁ.a.te Limited
30, 2023 30, 2023 30, 2022 30, 2023 30, 2022 31,2023 2. | Date of Incorporation of Corporate Debtor | 11/01/2007
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) (Audited) (Amt_ in Lakhs) o :ﬂ.u_lhnn'!!.l uner whu:_.ﬁ comparate debior Registrar of Cormpamas, Mumbai
T~ Total Tncome from Operations 1,734 2,337 7,312 7,065 7,818 77,013 Yo T | I8 incorporated / registered . .
7| Net Profit / {Loss) for the period 103 (13) (7,604) 90 (6,084) 3,088 S For Quarter ended on for half year ended | Year Ended 5. | Louptc ekl oo, & orporale behlor | ol 00NN O07FIL Ohgeile
(before tax, Exceptional and/or I Particulars 20-00-9092-30-0920921 31/03/2023 5. | Address of the registered office and Current Registerad office: Shop No. 45,
Extraordinary items) No. 30.09:2023730.06.2023]30.09.2022|30.09.2023]"30:09:2022 principal office (if any) of corporate deblor | Growund Floor, Fwing, Krisha Arcade, buiding
et ProHE {Los o e period 03 ) 6] 50 o] — Unaudited] Unaudited | Unaudited| Unaudited Unaudited — Audited M. 11, Yashwant Shrusti, Khaira Boisar,
before tax (after Exceptional and/or , , ' Tofal Tncome from Operations 2014.55 419.00 11060.65 o034.23 1/00.24 4903.57 ;:;?nﬁjlg:::ﬁ:fmihaiﬁ;ﬁ
| Extraordinary ftems) 27 Net Profit 7 (Loss) for the period 43359| 20869 198:33[ 22490 3353 62439 House, Shyam Nagar, Off. Jogeshwari -
4| Net Profit / (Loss) for the period 103 (13) (7,604) 90 (6,084) 3,088 (before Tax and Exceptional items) ‘ihrali link Road, Jogashwari — Easl
after tax (after Exceptional and/or I - e . — L —l — Mumbat 200050,
Extraordinary items) 3 NetProfit7/(Loss) for the period 4337591 -208.69 198.33 22490 33.53 624.38 §:. | Wsealvancy. commanderment daka in | 20,10 7023
5 Total Comprehensive Tncome Tor the 103 (3] (7,604) 30 (6,084) 3,088 before tax (after Exceptional items) | respect of corporate debor | (Order recerved on 25.10.2023)

period (Comprising Profit / (Loss) 47| NetProfit T (Loss) for the period after|  375.04] -208.03 18435 T67.01 2496 596.79 T, | Esfimated date of closure of insclvency 22.04.2024

for the year (after tax) and Other tax (after Exceptional items) | Resolulion Process _

Comprehensive Income (after tax) i . Il I I A | 6. | Mame and regisiration number of fhe Pradeep Kumar Kabra

5T Paid-up equity share capita] 13100 13100 13100 13100 13100 13100 5 TO’[<’.:1| Comprehepswe lnpome for the 375.04| -208.03 184.35 167.01 24.96 297.81 insalvency professional acting as IBRIIPA-DO1AP-POY104/201 T-18M1750

(face value - % 10 per share) period [Comprising Profit / (Loss) for | interim resolution professional _

— . : - 2 =1- oo - - the period (after tax) and Other 9, | Addrass and =-mail of the inferim resclution | Pradeep Kumar Kabra

7 E:Z::XE; (excluding revaluation (13,436) (13,540) (11,216) (13,436) (11,216) (13,526) Comprehensive Income (after tax)] professional, as registered with the Boasd | G305, Offira Building V.ILP Road,

| h W . jarad, 7
& Securities Pramium Amount - - - _ - : & [ Equity Share Capital 1020.00]1020.001  1020,00[ 1020.00]  1020,00] 1020.00 E,;qﬁfr{;ﬁ,:ﬁéf;ﬂa,%ﬂﬁ{:}ffﬁm
5| Net worth (336) (440) 1,884 (336) 1,884 476) (face value of Rs. 10 each) 10.| Address and e-mail to be used for | Pradeep Kumar Kabra

I=—r - (| Reserves (excluding Revaluation = — = 1399.07 659.21 1232.06 correspondence with the Interm 301, 37 Fioor, Reegus Business Cener, Above

1(1) : Zald up jebtRCadpltaI e 49,168 48,611 79,669 49,168 79,669 51,704 Reserve as shown in the Audited Picid ion Professlonal ercedes Showroor, New Cly Light Raad,

Shu::(t;n ing Redeemable Preference Balance Sheet of the previous year) El'ar!ha.na_ Vesu Sura.‘: Ciugarat 395007,

Email: ip.prdpliEgrmail com

12 | Debt/Equity Ratio (number of fimes) ([146.20) | (11057 | 4229 (146.20) | 4229 (121.26) o | kamings Fer Share (of ks. 10/- each) 1. | Last date for submission of Claims | Wednesday, 08.11.2023

2Ty . for continuing and discontinued operations) [ T ool e T e | i

13 | Earnings per share (of X 10/- each) : ( Y p 12.| Classes of craditors, F any, under clausa {b) | Not Applicable

(* Not annualised) 1. Basic: 3.68 (2.04) 1.81 1.64 0.24 5.8 of sub-section (BA) of section 21, ascenained

() Basic 0.08% -0.01% 58 0.07% 4.64% 2.36% 2. Diluted: | 0y 118 R s e | ;

| . Nofes - e 13.| Mames of Insolency Professionals identified | Not Applicable

(b) Diluted 0.08% -0.01% 5.8% 0.07% 4.64% 2.36% otes: ko 2 s Al hcrissd Flepresentaive of cradiors

0 Capital Redemption Reserve 1. These rtgsults hive ?]ella(;’l rev(i)e\;vet;j bé ;hez gggit Committee and approved by the Board of Directors of the Company at their | in a class (Three names for each class) |
1 - respective meeting neld on UCLODET 2o, : 14.| (a) Relevant Forms and a) Web fink:
ol Debentur? Redemption Re.serve 254 2940 oo 294 6,010 294 2. Theabove is an extract of the detailed format of quarterly financial results filed with the Stock Exchange under Regulation {h) Detads of authorized representatives hittps:/ibi.gov infhamaidownizads
16 | Debt Service Coverage Ratio (DSCR) 18:37 0.38 050 0.44 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the quarterly are available at by Mot applicals
| (number of times) . . . h . . . - - - - e e e -
| _ _ unaudited financial results is available on the website of the Stock Exchange (www.bseindia.com) and also on the Motice is hereby given that the Natonal Company Law Tribunal has ordered the comemencement
17 | Interest Serv!ce Coverage Ratio (ISCR) 1.04 1.06 1.05 1.66 Company's website (www.loyalequipments.com). By order of the Board of a corporate maolvency resolution process of Mis, Precision Realty Developers Private

(number of times) F LOC\)I‘L er O_ e oa'i_ ited Limited on 20° October 2023 (Order received on 25.10.2023)

Note: or eduipments fimite The creditors of s, Precision Realty Developers Private Limited, are heraby called upeon o

1 The above is an extract of the detailed format of financial results filed with Stock Exchanges for the quarter and half year ended ) subemil thelr claims with grool on or bedore Wednesday, 08 November, 2023 1o tha Intarim
September 30, 2023 under Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full Place: Daheaam. Guiarat Alkesh Rame.ShCh.andra Patel Resolution Professional at the address mentionad aganst entry Mo, 10,
format of the results are available on the websites of the National Stock Exchange (NSE) -www.nseindia.com and the Company’s - Date: .Octobgr 25’ 20123 (Managing Director) The financial craditars shall submit tair claims with proof by elactronic means anby. All ofhar
www.itnlindia.com/HREL-SPV.aspx : » £0E0 (DIN: 02672297) creditors may submit the claims with proof in persen, by post or by electronic means.,

2 For the items referred in sub-clauses (a), (b), (d) and (e) of the Regulation 52 (4) of the SEBI (Listing Obligations and Disclosure Submission of false or miskeading proofs of clalm shall attract penalties. Sl
Requirements) Regulations, 2015, the pertinent disclosures have been made to the Stock Exchange (NSE) and can be accessed on CA. IP Pradeep Kumar Kabra
the (www.nseindia.com) and on the Company’s website - www.itnlindia.com/HREL-SPV.aspx Dale: 6.10.2073 IRP for Mis. Precision Realty D;evelnpers Private Limited

3 The above results are in compliance with Indian Accounting Standards (“Ind AS”) notified by the Ministry of Corporate Affairs, read Flace: Surat |IBB| Registration No.: IBBIPA-D01AP-PO1104 J201T-18/11 750
with SEBI Circular No. CIR/IMD/DFI/69/2016 dated August 10, 2016 . =

4  The above financial results of the Company were reviewed by the Audit Committee and approved by the Board of Directors at their
meeting held on October 25, 2023 and have been reviewed by the Statutory Auditor of the Company.

For and on behalf of the Board
Jyotsna Matondkar
Place: Mumbai Non Executive Director
Date: October 25, 2023 DIN: 07602930
J (... Continued from previous page) \
No. of No. of % | Total No. of % |Proportionate Ratio Total No. of No. of % | Total No. of % Proportionate,  Ratio Total No. of No. of % Total No. of % | Proportionate  Ratio Total
Shares | Applica-| to |Equity Shares| to Shares Number Shares | Applica-| to | Equity Shares| to Shares Number Shares | Applica-| to | Equity Shares  to Shares Number
Applied for| tions | total | appliedin | total | Available of shares Applied for| tions | total | appliedin | total Available of shares Applied for,  tions | total applied in total Available of shares
(Category | received this Category allotted (Category | received this Category allotted (Category | received this Category| allotted
wise) wise) wise)
4,62,000 1 0.01 462,000 | 013 3,000 1:1 4,000 6,99.000 1 0.01 6,99.000 | 0.20 3,000 1:1 4,000 12,78,000 1 0.01 12,78,000 0.36 6,000 1:1 6,000
4,865,000 2 0.03 9,30,000 | 0.26 3,000 1:2 3,000 7,02.000 2 0.03 14,04,000 | 0.39 3,000 1.1 6,000 13,35,000 1 0.01 13,35,000 0.38 6,000 1:1 6,000
[ 468000] 2 | 003] 93600002 [ 3000 12 3000 | || 7200001 5 |007 | 3600000 | 1.01 | 3000 1| 15000 | | (1419000 1 | 001 | 1419000 040 | 6000 | 11 | 6000
4 71,000 2 0.03 942000 | 0.26 3,000 1:2 3,000 7,338,000 1 0.01 ¥.,38,000 0.21 3,000 1:1 3,000 16,117,000 1 0.01 16,711,000 0.45 G,000 1:1 6,000
474,000 1 0.01 4,774,000 | 013 3,000 1:1 3,000 7.56,000 1 0.01 ¥.,56,000 0.21 3,000 1:1 3,000 16,411,000 1 0.01 16,471,000 0.46 G,000 11 6,000
4,92,000 3 0.04 14,76,000 | 0.41 3,000 23 6,000 7,59,000 1 0.01 7,599,000 | 0.21 3,000 1:1 3,000 16,65,000 1 0.0 16,653,000 0.47 6,000 1:1 6,000
4,895,000 1 0.01 495000 | 0.14 3,000 1:1 3,000 7,80,000 1 0.01 780,000 [ 022 3,000 11 3,000 17,116,000 1 0.01 17,16,000 0.48 6,000 1:1 6,000
4,98,000 1 0.01 498000 | 0.14 3,000 1: 3,000 7,809,000 1 0.01 7,89,000 | D0.22 3,000 1:1 3,000 17,682,000 1 0.01 17.82,000 0.50 6,000 1:1 6,000
5,04,000 1 0.0 5,04,000 | 0.14 3,000 11 4,000 8,01.000 1 0.01 8,071,000 0.23 3,000 1:1 3,000 18,000,000 3 0.04 54,00, 000 1.52 &,000 1 18,000
| 5.07,000 1 0.01 2,07.000 | 014 3,000 1:1 3,000 _8,10.000 2 0.03 16,20,000 | 0.46 3,000 1.1 6,000  18,00,000 000 addibonal share is aliecated for Serial no 202 in the ratia of 1.3 3,000 1:3 3,000
5,10,000 3 0.04 15,30,000 | 0.43 3,000 2:3 6,000 8,22.000 1 0.01 822,000 | 023 3,000 1:1 3,000 18,03,000 0.01 18,03,000 0.51 6,000 1:1 6,000
5,16,000 1 0.01 516,000 | 0.14 3.000 1:1 3,000 8,28.000 1 0.01 8,28,000 | 0.23 3,000 £ 3,000 19,358,000 1 0.01 19,38,000 0.54 6,000 1:1 6,000
5.19,000 1 0.01 5,189,000 | 0.15 3,000 1:1 3,000 8,46,000 1 0.01 8.46,000 0.24 3,000 1:1 3,000 19.44,000 1 0.0 19,44 000 0.55 6,000 g 6.000
5,22,000 2 0.03 10,444,000 | 0.29 3.000 1;2 4,000 8,325,000 i 0.01 8,905,000 | 024 3,000 1:1 3,000 19,850,000 1 0.01 19.80,000 0.56 6,000 1:1 6.000
5,25,000 1 0.01 5,265,000 | 0.15 3,000 1:1 3,000 8,64.000 1 0.01 8,64,000 | D24 3.000 1:1 3,000 19,98,000 1 0.0 19,98,000 0.56 9,000 1:1 9.000
5.28,000 1 0.01 528,000 | 0.15 3,000 1:1 3,000 8,85.000 1 0.01 8.85,000 | 0.25 3,000 1:1 3,000 20,10,000 1 0.01 20,110,000 0.56 9,000 1:1 9,000
5,317,000 2 0.03 10,862,000 | 0.30 3,000 1:2 3,000 8,91,000 2 0.03 17,882,000 0.50 3,000 1:1 &, 000 20,70,000 1 0.0 20,70,000 0.58 9,000 11 9,000
5,34,000 1 0.01 9,34,.000 | 0.15 3,000 1:1 3,000 9,21,000 1 0.01 9,21,000 | 0.26 3,000 1.1 3,000 21,00,000 1 0.1 21,00,000 0.59 9,000 1:1 9.000
5.40,000 1 0.01 540,000 | 015 3,000 11 3,000 9,60,000 1 0.01 9,60,000 | 0.27 3,000 11 3,000 22.47,000 1 0.01 22.47,000 0.63 9,000 1:1 9,000
5,446,000 1 0.01 546,000 | 015 3,000 1:1 3,000 9,63.000 1 0.01 9,63,000 | 027 3.000 1:1 3,000 25,62,000 | 0.01 25.62,000 0.72 9,000 1:1 9,000
5,592,000 2 0.03 11,04,000 | 0.31 3,000 1:2 3,000 9,66,000 1 0.01 966,000 | 0.27 3,000 11 3,000 27.75,000 1 0.01 27,75,000 0.78 12,000 1:1 12,000
5,58,000 3 0.04 16,74,000 | 0.47 2,000 223 @, 000 9,69.000 1 0.01 9.69,000 0.27 3,000 1:1 3,000 28.17.000 1 0.1 28.17.,000 0.79 12,000 11 12.000
5.70,000 1 0.01 E’D.Dﬂﬂ 0.16 E,EI_!J_EI' 1:1 3,000 8,75.000 1 0.01 Q.75.000 | 0.27 3,000 1:1 3,000 | 28,958,000 1 0.01 28,98,000 0.81 12,000 1:1 12,000 |
579,000 1 0.01 E,FQ,QEIE] 0.16 3.000 1:1 3,000 9,87.000 2 0.03 19,74,000 | 0.55 3,000 1:1 6,000 34.,98,000 | 0.01 34,98,000 0.98 12,000 1:1 12,000
6.00,000 3 0.04 18.00,000 | 0.51 3,000 2:3 6,000 10,50.000 2 0.03 21.00,000 | 059 3.000 11 6,000 35,40,000 1 0.01 35.40,000 0.99 12,000 1:1 12,000
B,09,000 2 0.03 1218000 | D0.34 3.000 1:1 G,000 10,50,000 | 3000 addiena share |5 icated for Serid no 184 in the ratio of 1:2 3,000 1:2 4,000 36,30,000 1 0.0 36,30,000 1.02 15,000 11 15,000
6,12,000 1 0.0 6,112,000 | 0.7 3,000 1:1 4,000 11.43,000 1 0.01 11.43,000 | 032 3,000 1 3,000 36,60,000 1 0.0 36,60,000 1.03 15,000 1:1 15,000
6,15,000 2 0.03 12.30,000 | 0.35 3,000 1:1 6,000 11.,49,000 1 0.01 11,49,000 | 0.32 3,000 1:1 4,000 41,55,000 1 0.0 41,55,000 1.17 15,000 1:1 15,000
618,000 1 0.01 6.18.000 | 017 3,000 11 3,000 11,779,000 1 0.01 11.79.000 | 033 3,000 1:1 3,000 42,772,000 1 0.01 42,72,000 1.20 15,000 1:1 15,000
6,271,000 2 0.03 1242000 | 0.35 3.000 1:1 &,000 11.88,000 1 0.01 11,858,000 | 0.33 3,000 1:1 3,000 44,94 000 1 0.01 44,94, 000 1.26 18,000 1:1 18,000
6,393,000 2 0.03 12.78,000 | 0.36 2.000 11 6,000 11,497,000 3 0.04 39.91,000 1.01 3,000 1:1 9,000 45.03,000 3 (.04 1,35,08,000 3.80 15,000 1:1 45,000
6.42,000 1 0.01 6,42,000 | 0.18 3.000 11 4,000 11,97, 000 | 3000 addifional share is alkocated for Serial no 189 in the ratio of 2.3 3,000 2:3 6,000 45 03,000 {3000 addiional shara is aliocated for Serd no 223 in e raio of 2.3 3,000 2:3 6,000
6,45,000 1 0.01 6,45000 | 0.18 3.000 1:1 3,000 12,00,000 1 0.01 12,00,000 | 0.34 3,000 1:1 3,000 45,36,000 5] 0.08 2,72,16,000 7.65 15,000 1:1 90,000
6.51,000 1 0.01 6,51.000 | 0.18 3,000 1:1 3,000 12,18,000 1 0.01 1218000 | 0.34 6,000 121 6,000 45,36,000 | 3000 adddonal shan is alkcated for Sergl no 224 in ®e rafio of 3:6 3,000 56 15,000
B,57,000 1 0.01 6,597,000 | 018 3.000 1:1 3,000 12,42 000 1 0.01 12,42,000 0.35 6.000 1:1 G, 000 TOTAL| 7410 100.00 355959000 | 100.00 1362000
6.84,000 1 0.01 6,84,000 | 0.19 3,000 1:1 3,000 12,69,000 1 0.01 12,69,000 | 0.36 6,000 111 6,000
3) Allocationto QIBs excluding Anchor Investors (After Rejections & Withdrawal): The Basis of Allotment to QIBs, who have bid at Issue Price ofZ 50/- per Equity Shares or The Board of Directors of the Company at its meeting held on October 25, 2023 has approved the Basis of Allocation of Equity Shares as approved by the Designated Stock
above, was finalized in consultation with NSE. The category was subscribed by 32.09 times i.e. for 5,81,40,000 Equity shares the total number of shares allotted in this Exchange viz. NSE and has authorized the corporate action for issue of the Equity Shares to various successful applicants. The CAN-cum-allotment advices and/or notices will
category is 18,12,000 Equity Shares to 20 successful applicants. The category wise details of the Basis of Allotment are as under: forwarded to the email id's and address of the Applicants as registered with the depositories / as filled in the application form on or before October 26, 2023. Further, the
- _ . instructions to Self-Certified Syndicate Banks for unblocking the amount was processed on October 23, 2023. In case the same is not received within ten days, investors may
No. of N_0- O_f % to Tol_al No.of | % to |Proportionate| Allocation per Ratio of | Serial | Number of| % to; Total No.| % to Surp_lu_s contact at the address given below. The Equity Shares allocated to successful applicants are being credited to their beneficiary accounts subject to validation of the account
Shares | Applications | total |Equity Shares| total | Shares Applicant allottees| Number | successful| total, ~ of | total | Deficit details with the depositories concerned. The Company is taking steps to get the Equity Shares admitted for trading on the NSE EMERGE within six working days from the date of
Applied for | received applied in available to of applicants shares (14)-(7) the closure of the issue.
(Category this Category Before | After |, yjicants Qualifying|  (after allocated L , , - - - , ) o

. rounding |rounding| 1 licant di lloted Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated October 21, 2023 (“Prospectus”) filed with

wise) off off applicants| rounding) allote Registrar of Companies, Ahmedabad.

o T o [o] ® Jof o [o [®d] o[ o o] oo ] ] o oot e rossots et octber, 2123 etk ROC. shmatabad ledn elaoo h O n s et las
201000 1 5 | 201000 |034 | 6264 | 6264 | 6000 | 1] 1 | 51 6000 | 033] 264 | | notethefollowing. griose ! ' gare.p
gggggg ; 150 ?g;ggg ?gg ;2;31 10191 192000000 1 ] ; 150 294000000 ?gg -1817911 (1) On page No. 41 of the Red Herring Prospectus, in the chapter titled “The Offer”, Allocation to Retail Individual Investors should be read as “Atleast 3174000 Equity

: 12435.5 ! : _ Shares ofZ 10/- each at a price of X [®]/- per Equity Share each aggregating to< [®] Lakhs.”
498000 1 9 498000 0.85 15521 15521 15000 | 1] 1 1 5 | 15000 | 0.82| -521 'NVESTORS PLEASE NOTE
900000 1 9 900000 1.54 28050 28050 | 27000 | 1| 1 1 5 | 27000 | 1.49| -1050 ) : . . . ) o o S )
954000 ] 5 954000 164 29733 29733 30000 111 1 5 30000 | 1.65 267 The details of the_allot_ment made wou_ld also be hosted on the websﬂ_e of the Registrar to the_lssue, Link Intime Ind!a Private lel!ed at www_.lmkmtlme.co.ln, AII_ future
1200000 5 10 5400000 | 412 24799 37399.5 | 36000 | 1| 1 5 101 72000 | 3.97 | 2799 ;:\orrlt_esptqndtla:nce in Ihl; regiarg may klnlc_ll\:l ?e ad(cilr;ssstli3 to th: Rhegls::lar to tl!le :_ssu: c:iul;)tmglfl:lll ndam(:I of the Fltr:t/t S_:)Ie tat[r)‘pllcdadnts, sefr:zl r;‘um_b(:r of t_he Bl;dlcum
: : - : ication Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:
1200000 3000 | 1] 2] 2 5 | 3000 | 0.16] 3000 PPHCaton erd! PRl PP geaancray gistarg
1722000 1 5 1722000 | 2.96 | 53668 | 53668 | 54000 | 1| 1 1 5 | 54000 | 2.98 | 332 Link Intime India Private Limited
1998000 1 ) 1998000 | 3.43 62270 62270 | 63000 | 1| 1 1 5 | 63000 | 3.47 | 730 SEBI Registration Number: INR000004058
ggg?ggg 1 g gggfggg 2;‘? Siglg Sig]g 22888 ] 1 1 g | ?2888 2?; 4:;; Address: C-101, 1t Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai, Maharashtra, India— 400 083
1
' 1 ' Tel.N :+918108114949; | Fax: +9122491861
5841000 | 1 5 | 5641000 | 10.04| 182041 | 182041 | 183000] 1| 1 1| 5 | 183000] 00| 969 | | ° _I“I';‘_be_r o ((:)18. 945 | o 122918 6‘5‘1 AR
Total 20 100 58140000 | 100 1812000 20 100] 1812000/ 100 0 Investors Grievance Id: rajgorcastorderivatives.ipo@linkintime.co.in

4) Allocation to Anchor Investors (After Rejections & Withdrawal): The Company in consultation with the BRLM has allotted 2712000 Equity Shares to 8 Anchor Contact Person: Shanti Gopalkrishinan

Investors at Anchor Investor Issue Price of T 50/- per Equity Shares in accordance with the SEBIICDR Regulations. The category wise details of the Basis of Allotment are CIN: U67190MH1999PTC118368 For RAJGOR CASTOR DERIVATIVES .LIMITED

as under: On behalf of the Board of Directors

Sd/-
CATEGORY FIS/BANKS MF'S IC'S NBFC'S AIF FPC OTHERS TOTAL Brijeshkumar Vasantlal Rajgor
Anchor - - - 10,02,000 7,08,000 10,02,000 - 27,12,000 Date: October 25, 2023 Managing Director

5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Issue Price of ¥ 50/- per Equity Shares or above, Place: Ahmedabad DIN: 08156363

was finalized in consultation with NSE. The category was subscribed by 1.00 times i.e. for 501000 Equity shares the total number of shares allotted in this category is THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS

501000 Equity Shares. The category wise details of the Basis of Allotment are as under: PROSPECTS OF RAJGOR CASTOR DERIVATIVES LIMITED.

] ] ) Rajgor Castor Derivatives Limited is proposing, subject to market conditions, public issue of its equity shares and has filed the Prospectus with the Registrar of Companies,

No. of

NR' 0:.33?;‘:3 Applications :f;t::: T:tall.':;:I' 'ﬁitﬁgsllltt:‘;tihgrres :f;tta(: N:I'I:(:alstggl/tzlfoht?;ss Ratio ?I:::eNsuz:ll::trezi %‘;‘.’éf’tz/ Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Lead Manager at www.beelinemb.com, website of the NSE at

(© tpp ec 1o ) received ppiied in thi gory Aoplicant ict www.nseindia.com and website of Issuer Company at www.rajgorcastor.com, Investors should note thatinvestment in Equity Shares involves a high degree of risk. For details,

ategory wise per Applican investors shall refer to and rely on the Prospectus including the section titled “Risk Factors” beginning on page 26 of the Prospectus, which has been filed with ROC. The Equity

501000 1 100 201000 100 501000 1 1 201000 - Shares have not been and will not be registered under the US Securities Act (the "Securities Act") or any state securities law in United States and may not be Issued or sold within

TOTAL - the United States or to, or for the account or benefit of, “U.S. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption from, orin a
transaction not subject to the registration requirements of the Securities Act of 1933. garima adv
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HAZARIBAGH RANCHI EXPRESSWAY LIMITED - - . PUBLIC :,ﬂ:‘g'uﬁ CEMENT
Registered Office : The IL&FS Financial Centre, Plot C - 22, G - Block, Bandra Kurla Complex, = LOYA L e u I m e nts I I m Ited (Under Regulation & of the Insclvency and Bankrupicy Board of India
Bandra (East), Mumbai - 400051. http://www.itnlindia.com/HREL-SPV.aspx - q p (inzalency Resolution Process for Conporate Persons) Regulations, 2016)
i e e 30 2023 (CIN: L29190GJ2007PLC050607) FOR THE ATTENTION OF THE CREDITORS OF
tract t t t t , . . . . . i
xtract of Financial Results for the quarter and half year ended September (Rs.in Lakhs) Regd. Office: Block No.35/1-2-3-4, Village — Zak, Dahegam, Gandhinagar-382330, Gujarat, India M/S. PRECISION RE#.LT PRIVATE LIMITED (IN CIRP)
R — Quarter ended Half year ended vesrended Tel No.: +91-2718-247236 * Fax No.: +91-2718-269033 « E-mail: cs@loyalequipments.com ¢ Website: www.loyalequipments.com 1 | Neer o Ciimarate Debbor ™ m_"”mmmm Ralty Daveiopers
September June September September September March KT RA U HE UNAUL ) VANUIAL H I DR THE UUAR X HI YEAR ENDET ’ TRER 3l | | . p,—'ﬁ.a.te Limited
30, 2023 30, 2023 30, 2022 30, 2023 30, 2022 31,2023 2. | Date of Incorporation of Corporate Debtor | 11/01/2007
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) (Audited) (Amt_ in Lakhs) o :ﬂ.u_lhnn'!!.l uner whu:_.ﬁ comparate debior Registrar of Cormpamas, Mumbai
T~ Total Tncome from Operations 1,734 2,337 7,312 7,065 7,818 77,013 Yo T | I8 incorporated / registered . .
7| Net Profit / {Loss) for the period 103 (13) (7,604) 90 (6,084) 3,088 S For Quarter ended on for half year ended | Year Ended 5. | Louptc ekl oo, & orporale behlor | ol 00NN O07FIL Ohgeile
(before tax, Exceptional and/or I Particulars 20-00-9092-30-0920921 31/03/2023 5. | Address of the registered office and Current Registerad office: Shop No. 45,
Extraordinary items) No. 30.09:2023730.06.2023]30.09.2022|30.09.2023]"30:09:2022 principal office (if any) of corporate deblor | Growund Floor, Fwing, Krisha Arcade, buiding
et ProHE {Los o e period 03 ) 6] 50 o] — Unaudited] Unaudited | Unaudited| Unaudited Unaudited — Audited M. 11, Yashwant Shrusti, Khaira Boisar,
before tax (after Exceptional and/or , , ' Tofal Tncome from Operations 2014.55 419.00 11060.65 o034.23 1/00.24 4903.57 ;:;?nﬁjlg:::ﬁ:fmihaiﬁ;ﬁ
| Extraordinary ftems) 27 Net Profit 7 (Loss) for the period 43359| 20869 198:33[ 22490 3353 62439 House, Shyam Nagar, Off. Jogeshwari -
4| Net Profit / (Loss) for the period 103 (13) (7,604) 90 (6,084) 3,088 (before Tax and Exceptional items) ‘ihrali link Road, Jogashwari — Easl
after tax (after Exceptional and/or I - e . — L —l — Mumbat 200050,
Extraordinary items) 3 NetProfit7/(Loss) for the period 4337591 -208.69 198.33 22490 33.53 624.38 §:. | Wsealvancy. commanderment daka in | 20,10 7023
5 Total Comprehensive Tncome Tor the 103 (3] (7,604) 30 (6,084) 3,088 before tax (after Exceptional items) | respect of corporate debor | (Order recerved on 25.10.2023)

period (Comprising Profit / (Loss) 47| NetProfit T (Loss) for the period after|  375.04] -208.03 18435 T67.01 2496 596.79 T, | Esfimated date of closure of insclvency 22.04.2024

for the year (after tax) and Other tax (after Exceptional items) | Resolulion Process _

Comprehensive Income (after tax) i . Il I I A | 6. | Mame and regisiration number of fhe Pradeep Kumar Kabra

5T Paid-up equity share capita] 13100 13100 13100 13100 13100 13100 5 TO’[<’.:1| Comprehepswe lnpome for the 375.04| -208.03 184.35 167.01 24.96 297.81 insalvency professional acting as IBRIIPA-DO1AP-POY104/201 T-18M1750

(face value - % 10 per share) period [Comprising Profit / (Loss) for | interim resolution professional _

— . : - 2 =1- oo - - the period (after tax) and Other 9, | Addrass and =-mail of the inferim resclution | Pradeep Kumar Kabra

7 E:Z::XE; (excluding revaluation (13,436) (13,540) (11,216) (13,436) (11,216) (13,526) Comprehensive Income (after tax)] professional, as registered with the Boasd | G305, Offira Building V.ILP Road,

| h W . jarad, 7
& Securities Pramium Amount - - - _ - : & [ Equity Share Capital 1020.00]1020.001  1020,00[ 1020.00]  1020,00] 1020.00 E,;qﬁfr{;ﬁ,:ﬁéf;ﬂa,%ﬂﬁ{:}ffﬁm
5| Net worth (336) (440) 1,884 (336) 1,884 476) (face value of Rs. 10 each) 10.| Address and e-mail to be used for | Pradeep Kumar Kabra

I=—r - (| Reserves (excluding Revaluation = — = 1399.07 659.21 1232.06 correspondence with the Interm 301, 37 Fioor, Reegus Business Cener, Above

1(1) : Zald up jebtRCadpltaI e 49,168 48,611 79,669 49,168 79,669 51,704 Reserve as shown in the Audited Picid ion Professlonal ercedes Showroor, New Cly Light Raad,

Shu::(t;n ing Redeemable Preference Balance Sheet of the previous year) El'ar!ha.na_ Vesu Sura.‘: Ciugarat 395007,

Email: ip.prdpliEgrmail com

12 | Debt/Equity Ratio (number of fimes) ([146.20) | (11057 | 4229 (146.20) | 4229 (121.26) o | kamings Fer Share (of ks. 10/- each) 1. | Last date for submission of Claims | Wednesday, 08.11.2023

2Ty . for continuing and discontinued operations) [ T ool e T e | i

13 | Earnings per share (of X 10/- each) : ( Y p 12.| Classes of craditors, F any, under clausa {b) | Not Applicable

(* Not annualised) 1. Basic: 3.68 (2.04) 1.81 1.64 0.24 5.8 of sub-section (BA) of section 21, ascenained

() Basic 0.08% -0.01% 58 0.07% 4.64% 2.36% 2. Diluted: | 0y 118 R s e | ;

| . Nofes - e 13.| Mames of Insolency Professionals identified | Not Applicable

(b) Diluted 0.08% -0.01% 5.8% 0.07% 4.64% 2.36% otes: ko 2 s Al hcrissd Flepresentaive of cradiors

0 Capital Redemption Reserve 1. These rtgsults hive ?]ella(;’l rev(i)e\;vet;j bé ;hez gggit Committee and approved by the Board of Directors of the Company at their | in a class (Three names for each class) |
1 - respective meeting neld on UCLODET 2o, : 14.| (a) Relevant Forms and a) Web fink:
ol Debentur? Redemption Re.serve 254 2940 oo 294 6,010 294 2. Theabove is an extract of the detailed format of quarterly financial results filed with the Stock Exchange under Regulation {h) Detads of authorized representatives hittps:/ibi.gov infhamaidownizads
16 | Debt Service Coverage Ratio (DSCR) 18:37 0.38 050 0.44 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the quarterly are available at by Mot applicals
| (number of times) . . . h . . . - - - - e e e -
| _ _ unaudited financial results is available on the website of the Stock Exchange (www.bseindia.com) and also on the Motice is hereby given that the Natonal Company Law Tribunal has ordered the comemencement
17 | Interest Serv!ce Coverage Ratio (ISCR) 1.04 1.06 1.05 1.66 Company's website (www.loyalequipments.com). By order of the Board of a corporate maolvency resolution process of Mis, Precision Realty Developers Private

(number of times) F LOC\)I‘L er O_ e oa'i_ ited Limited on 20° October 2023 (Order received on 25.10.2023)

Note: or eduipments fimite The creditors of s, Precision Realty Developers Private Limited, are heraby called upeon o

1 The above is an extract of the detailed format of financial results filed with Stock Exchanges for the quarter and half year ended ) subemil thelr claims with grool on or bedore Wednesday, 08 November, 2023 1o tha Intarim
September 30, 2023 under Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full Place: Daheaam. Guiarat Alkesh Rame.ShCh.andra Patel Resolution Professional at the address mentionad aganst entry Mo, 10,
format of the results are available on the websites of the National Stock Exchange (NSE) -www.nseindia.com and the Company’s - Date: .Octobgr 25’ 20123 (Managing Director) The financial craditars shall submit tair claims with proof by elactronic means anby. All ofhar
www.itnlindia.com/HREL-SPV.aspx : » £0E0 (DIN: 02672297) creditors may submit the claims with proof in persen, by post or by electronic means.,

2 For the items referred in sub-clauses (a), (b), (d) and (e) of the Regulation 52 (4) of the SEBI (Listing Obligations and Disclosure Submission of false or miskeading proofs of clalm shall attract penalties. Sl
Requirements) Regulations, 2015, the pertinent disclosures have been made to the Stock Exchange (NSE) and can be accessed on CA. IP Pradeep Kumar Kabra
the (www.nseindia.com) and on the Company’s website - www.itnlindia.com/HREL-SPV.aspx Dale: 6.10.2073 IRP for Mis. Precision Realty D;evelnpers Private Limited

3 The above results are in compliance with Indian Accounting Standards (“Ind AS”) notified by the Ministry of Corporate Affairs, read Flace: Surat |IBB| Registration No.: IBBIPA-D01AP-PO1104 J201T-18/11 750
with SEBI Circular No. CIR/IMD/DFI/69/2016 dated August 10, 2016 . =

4  The above financial results of the Company were reviewed by the Audit Committee and approved by the Board of Directors at their
meeting held on October 25, 2023 and have been reviewed by the Statutory Auditor of the Company.

For and on behalf of the Board
Jyotsna Matondkar
Place: Mumbai Non Executive Director
Date: October 25, 2023 DIN: 07602930
J (... Continued from previous page) \
No. of No. of % | Total No. of % |Proportionate Ratio Total No. of No. of % | Total No. of % Proportionate,  Ratio Total No. of No. of % Total No. of % | Proportionate  Ratio Total
Shares | Applica-| to |Equity Shares| to Shares Number Shares | Applica-| to | Equity Shares| to Shares Number Shares | Applica-| to | Equity Shares  to Shares Number
Applied for| tions | total | appliedin | total | Available of shares Applied for| tions | total | appliedin | total Available of shares Applied for,  tions | total applied in total Available of shares
(Category | received this Category allotted (Category | received this Category allotted (Category | received this Category| allotted
wise) wise) wise)
4,62,000 1 0.01 462,000 | 013 3,000 1:1 4,000 6,99.000 1 0.01 6,99.000 | 0.20 3,000 1:1 4,000 12,78,000 1 0.01 12,78,000 0.36 6,000 1:1 6,000
4,865,000 2 0.03 9,30,000 | 0.26 3,000 1:2 3,000 7,02.000 2 0.03 14,04,000 | 0.39 3,000 1.1 6,000 13,35,000 1 0.01 13,35,000 0.38 6,000 1:1 6,000
[ 468000] 2 | 003] 93600002 [ 3000 12 3000 | || 7200001 5 |007 | 3600000 | 1.01 | 3000 1| 15000 | | (1419000 1 | 001 | 1419000 040 | 6000 | 11 | 6000
4 71,000 2 0.03 942000 | 0.26 3,000 1:2 3,000 7,338,000 1 0.01 ¥.,38,000 0.21 3,000 1:1 3,000 16,117,000 1 0.01 16,711,000 0.45 G,000 1:1 6,000
474,000 1 0.01 4,774,000 | 013 3,000 1:1 3,000 7.56,000 1 0.01 ¥.,56,000 0.21 3,000 1:1 3,000 16,411,000 1 0.01 16,471,000 0.46 G,000 11 6,000
4,92,000 3 0.04 14,76,000 | 0.41 3,000 23 6,000 7,59,000 1 0.01 7,599,000 | 0.21 3,000 1:1 3,000 16,65,000 1 0.0 16,653,000 0.47 6,000 1:1 6,000
4,895,000 1 0.01 495000 | 0.14 3,000 1:1 3,000 7,80,000 1 0.01 780,000 [ 022 3,000 11 3,000 17,116,000 1 0.01 17,16,000 0.48 6,000 1:1 6,000
4,98,000 1 0.01 498000 | 0.14 3,000 1: 3,000 7,809,000 1 0.01 7,89,000 | D0.22 3,000 1:1 3,000 17,682,000 1 0.01 17.82,000 0.50 6,000 1:1 6,000
5,04,000 1 0.0 5,04,000 | 0.14 3,000 11 4,000 8,01.000 1 0.01 8,071,000 0.23 3,000 1:1 3,000 18,000,000 3 0.04 54,00, 000 1.52 &,000 1 18,000
| 5.07,000 1 0.01 2,07.000 | 014 3,000 1:1 3,000 _8,10.000 2 0.03 16,20,000 | 0.46 3,000 1.1 6,000  18,00,000 000 addibonal share is aliecated for Serial no 202 in the ratia of 1.3 3,000 1:3 3,000
5,10,000 3 0.04 15,30,000 | 0.43 3,000 2:3 6,000 8,22.000 1 0.01 822,000 | 023 3,000 1:1 3,000 18,03,000 0.01 18,03,000 0.51 6,000 1:1 6,000
5,16,000 1 0.01 516,000 | 0.14 3.000 1:1 3,000 8,28.000 1 0.01 8,28,000 | 0.23 3,000 £ 3,000 19,358,000 1 0.01 19,38,000 0.54 6,000 1:1 6,000
5.19,000 1 0.01 5,189,000 | 0.15 3,000 1:1 3,000 8,46,000 1 0.01 8.46,000 0.24 3,000 1:1 3,000 19.44,000 1 0.0 19,44 000 0.55 6,000 g 6.000
5,22,000 2 0.03 10,444,000 | 0.29 3.000 1;2 4,000 8,325,000 i 0.01 8,905,000 | 024 3,000 1:1 3,000 19,850,000 1 0.01 19.80,000 0.56 6,000 1:1 6.000
5,25,000 1 0.01 5,265,000 | 0.15 3,000 1:1 3,000 8,64.000 1 0.01 8,64,000 | D24 3.000 1:1 3,000 19,98,000 1 0.0 19,98,000 0.56 9,000 1:1 9.000
5.28,000 1 0.01 528,000 | 0.15 3,000 1:1 3,000 8,85.000 1 0.01 8.85,000 | 0.25 3,000 1:1 3,000 20,10,000 1 0.01 20,110,000 0.56 9,000 1:1 9,000
5,317,000 2 0.03 10,862,000 | 0.30 3,000 1:2 3,000 8,91,000 2 0.03 17,882,000 0.50 3,000 1:1 &, 000 20,70,000 1 0.0 20,70,000 0.58 9,000 11 9,000
5,34,000 1 0.01 9,34,.000 | 0.15 3,000 1:1 3,000 9,21,000 1 0.01 9,21,000 | 0.26 3,000 1.1 3,000 21,00,000 1 0.1 21,00,000 0.59 9,000 1:1 9.000
5.40,000 1 0.01 540,000 | 015 3,000 11 3,000 9,60,000 1 0.01 9,60,000 | 0.27 3,000 11 3,000 22.47,000 1 0.01 22.47,000 0.63 9,000 1:1 9,000
5,446,000 1 0.01 546,000 | 015 3,000 1:1 3,000 9,63.000 1 0.01 9,63,000 | 027 3.000 1:1 3,000 25,62,000 | 0.01 25.62,000 0.72 9,000 1:1 9,000
5,592,000 2 0.03 11,04,000 | 0.31 3,000 1:2 3,000 9,66,000 1 0.01 966,000 | 0.27 3,000 11 3,000 27.75,000 1 0.01 27,75,000 0.78 12,000 1:1 12,000
5,58,000 3 0.04 16,74,000 | 0.47 2,000 223 @, 000 9,69.000 1 0.01 9.69,000 0.27 3,000 1:1 3,000 28.17.000 1 0.1 28.17.,000 0.79 12,000 11 12.000
5.70,000 1 0.01 E’D.Dﬂﬂ 0.16 E,EI_!J_EI' 1:1 3,000 8,75.000 1 0.01 Q.75.000 | 0.27 3,000 1:1 3,000 | 28,958,000 1 0.01 28,98,000 0.81 12,000 1:1 12,000 |
579,000 1 0.01 E,FQ,QEIE] 0.16 3.000 1:1 3,000 9,87.000 2 0.03 19,74,000 | 0.55 3,000 1:1 6,000 34.,98,000 | 0.01 34,98,000 0.98 12,000 1:1 12,000
6.00,000 3 0.04 18.00,000 | 0.51 3,000 2:3 6,000 10,50.000 2 0.03 21.00,000 | 059 3.000 11 6,000 35,40,000 1 0.01 35.40,000 0.99 12,000 1:1 12,000
B,09,000 2 0.03 1218000 | D0.34 3.000 1:1 G,000 10,50,000 | 3000 addiena share |5 icated for Serid no 184 in the ratio of 1:2 3,000 1:2 4,000 36,30,000 1 0.0 36,30,000 1.02 15,000 11 15,000
6,12,000 1 0.0 6,112,000 | 0.7 3,000 1:1 4,000 11.43,000 1 0.01 11.43,000 | 032 3,000 1 3,000 36,60,000 1 0.0 36,60,000 1.03 15,000 1:1 15,000
6,15,000 2 0.03 12.30,000 | 0.35 3,000 1:1 6,000 11.,49,000 1 0.01 11,49,000 | 0.32 3,000 1:1 4,000 41,55,000 1 0.0 41,55,000 1.17 15,000 1:1 15,000
618,000 1 0.01 6.18.000 | 017 3,000 11 3,000 11,779,000 1 0.01 11.79.000 | 033 3,000 1:1 3,000 42,772,000 1 0.01 42,72,000 1.20 15,000 1:1 15,000
6,271,000 2 0.03 1242000 | 0.35 3.000 1:1 &,000 11.88,000 1 0.01 11,858,000 | 0.33 3,000 1:1 3,000 44,94 000 1 0.01 44,94, 000 1.26 18,000 1:1 18,000
6,393,000 2 0.03 12.78,000 | 0.36 2.000 11 6,000 11,497,000 3 0.04 39.91,000 1.01 3,000 1:1 9,000 45.03,000 3 (.04 1,35,08,000 3.80 15,000 1:1 45,000
6.42,000 1 0.01 6,42,000 | 0.18 3.000 11 4,000 11,97, 000 | 3000 addifional share is alkocated for Serial no 189 in the ratio of 2.3 3,000 2:3 6,000 45 03,000 {3000 addiional shara is aliocated for Serd no 223 in e raio of 2.3 3,000 2:3 6,000
6,45,000 1 0.01 6,45000 | 0.18 3.000 1:1 3,000 12,00,000 1 0.01 12,00,000 | 0.34 3,000 1:1 3,000 45,36,000 5] 0.08 2,72,16,000 7.65 15,000 1:1 90,000
6.51,000 1 0.01 6,51.000 | 0.18 3,000 1:1 3,000 12,18,000 1 0.01 1218000 | 0.34 6,000 121 6,000 45,36,000 | 3000 adddonal shan is alkcated for Sergl no 224 in ®e rafio of 3:6 3,000 56 15,000
B,57,000 1 0.01 6,597,000 | 018 3.000 1:1 3,000 12,42 000 1 0.01 12,42,000 0.35 6.000 1:1 G, 000 TOTAL| 7410 100.00 355959000 | 100.00 1362000
6.84,000 1 0.01 6,84,000 | 0.19 3,000 1:1 3,000 12,69,000 1 0.01 12,69,000 | 0.36 6,000 111 6,000
3) Allocationto QIBs excluding Anchor Investors (After Rejections & Withdrawal): The Basis of Allotment to QIBs, who have bid at Issue Price ofZ 50/- per Equity Shares or The Board of Directors of the Company at its meeting held on October 25, 2023 has approved the Basis of Allocation of Equity Shares as approved by the Designated Stock
above, was finalized in consultation with NSE. The category was subscribed by 32.09 times i.e. for 5,81,40,000 Equity shares the total number of shares allotted in this Exchange viz. NSE and has authorized the corporate action for issue of the Equity Shares to various successful applicants. The CAN-cum-allotment advices and/or notices will
category is 18,12,000 Equity Shares to 20 successful applicants. The category wise details of the Basis of Allotment are as under: forwarded to the email id's and address of the Applicants as registered with the depositories / as filled in the application form on or before October 26, 2023. Further, the
- _ . instructions to Self-Certified Syndicate Banks for unblocking the amount was processed on October 23, 2023. In case the same is not received within ten days, investors may
No. of N_0- O_f % to Tol_al No.of | % to |Proportionate| Allocation per Ratio of | Serial | Number of| % to; Total No.| % to Surp_lu_s contact at the address given below. The Equity Shares allocated to successful applicants are being credited to their beneficiary accounts subject to validation of the account
Shares | Applications | total |Equity Shares| total | Shares Applicant allottees| Number | successful| total, ~ of | total | Deficit details with the depositories concerned. The Company is taking steps to get the Equity Shares admitted for trading on the NSE EMERGE within six working days from the date of
Applied for | received applied in available to of applicants shares (14)-(7) the closure of the issue.
(Category this Category Before | After |, yjicants Qualifying|  (after allocated L , , - - - , ) o

. rounding |rounding| 1 licant di lloted Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated October 21, 2023 (“Prospectus”) filed with

wise) off off applicants| rounding) allote Registrar of Companies, Ahmedabad.

o T o [o] ® Jof o [o [®d] o[ o o] oo ] ] o oot e rossots et octber, 2123 etk ROC. shmatabad ledn elaoo h O n s et las
201000 1 5 | 201000 |034 | 6264 | 6264 | 6000 | 1] 1 | 51 6000 | 033] 264 | | notethefollowing. griose ! ' gare.p
gggggg ; 150 ?g;ggg ?gg ;2;31 10191 192000000 1 ] ; 150 294000000 ?gg -1817911 (1) On page No. 41 of the Red Herring Prospectus, in the chapter titled “The Offer”, Allocation to Retail Individual Investors should be read as “Atleast 3174000 Equity

: 12435.5 ! : _ Shares ofZ 10/- each at a price of X [®]/- per Equity Share each aggregating to< [®] Lakhs.”
498000 1 9 498000 0.85 15521 15521 15000 | 1] 1 1 5 | 15000 | 0.82| -521 'NVESTORS PLEASE NOTE
900000 1 9 900000 1.54 28050 28050 | 27000 | 1| 1 1 5 | 27000 | 1.49| -1050 ) : . . . ) o o S )
954000 ] 5 954000 164 29733 29733 30000 111 1 5 30000 | 1.65 267 The details of the_allot_ment made wou_ld also be hosted on the websﬂ_e of the Registrar to the_lssue, Link Intime Ind!a Private lel!ed at www_.lmkmtlme.co.ln, AII_ future
1200000 5 10 5400000 | 412 24799 37399.5 | 36000 | 1| 1 5 101 72000 | 3.97 | 2799 ;:\orrlt_esptqndtla:nce in Ihl; regiarg may klnlc_ll\:l ?e ad(cilr;ssstli3 to th: Rhegls::lar to tl!le :_ssu: c:iul;)tmglfl:lll ndam(:I of the Fltr:t/t S_:)Ie tat[r)‘pllcdadnts, sefr:zl r;‘um_b(:r of t_he Bl;dlcum
: : - : ication Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:
1200000 3000 | 1] 2] 2 5 | 3000 | 0.16] 3000 PPHCaton erd! PRl PP geaancray gistarg
1722000 1 5 1722000 | 2.96 | 53668 | 53668 | 54000 | 1| 1 1 5 | 54000 | 2.98 | 332 Link Intime India Private Limited
1998000 1 ) 1998000 | 3.43 62270 62270 | 63000 | 1| 1 1 5 | 63000 | 3.47 | 730 SEBI Registration Number: INR000004058
ggg?ggg 1 g gggfggg 2;‘? Siglg Sig]g 22888 ] 1 1 g | ?2888 2?; 4:;; Address: C-101, 1t Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai, Maharashtra, India— 400 083
1
' 1 ' Tel.N :+918108114949; | Fax: +9122491861
5841000 | 1 5 | 5641000 | 10.04| 182041 | 182041 | 183000] 1| 1 1| 5 | 183000] 00| 969 | | ° _I“I';‘_be_r o ((:)18. 945 | o 122918 6‘5‘1 AR
Total 20 100 58140000 | 100 1812000 20 100] 1812000/ 100 0 Investors Grievance Id: rajgorcastorderivatives.ipo@linkintime.co.in

4) Allocation to Anchor Investors (After Rejections & Withdrawal): The Company in consultation with the BRLM has allotted 2712000 Equity Shares to 8 Anchor Contact Person: Shanti Gopalkrishinan

Investors at Anchor Investor Issue Price of T 50/- per Equity Shares in accordance with the SEBIICDR Regulations. The category wise details of the Basis of Allotment are CIN: U67190MH1999PTC118368 For RAJGOR CASTOR DERIVATIVES .LIMITED

as under: On behalf of the Board of Directors

Sd/-
CATEGORY FIS/BANKS MF'S IC'S NBFC'S AIF FPC OTHERS TOTAL Brijeshkumar Vasantlal Rajgor
Anchor - - - 10,02,000 7,08,000 10,02,000 - 27,12,000 Date: October 25, 2023 Managing Director

5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Issue Price of ¥ 50/- per Equity Shares or above, Place: Ahmedabad DIN: 08156363

was finalized in consultation with NSE. The category was subscribed by 1.00 times i.e. for 501000 Equity shares the total number of shares allotted in this category is THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS

501000 Equity Shares. The category wise details of the Basis of Allotment are as under: PROSPECTS OF RAJGOR CASTOR DERIVATIVES LIMITED.

] ] ) Rajgor Castor Derivatives Limited is proposing, subject to market conditions, public issue of its equity shares and has filed the Prospectus with the Registrar of Companies,

No. of

NR' 0:.33?;‘:3 Applications :f;t::: T:tall.':;:I' 'ﬁitﬁgsllltt:‘;tihgrres :f;tta(: N:I'I:(:alstggl/tzlfoht?;ss Ratio ?I:::eNsuz:ll::trezi %‘;‘.’éf’tz/ Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Lead Manager at www.beelinemb.com, website of the NSE at

(© tpp ec 1o ) received ppiied in thi gory Aoplicant ict www.nseindia.com and website of Issuer Company at www.rajgorcastor.com, Investors should note thatinvestment in Equity Shares involves a high degree of risk. For details,

ategory wise per Applican investors shall refer to and rely on the Prospectus including the section titled “Risk Factors” beginning on page 26 of the Prospectus, which has been filed with ROC. The Equity

501000 1 100 201000 100 501000 1 1 201000 - Shares have not been and will not be registered under the US Securities Act (the "Securities Act") or any state securities law in United States and may not be Issued or sold within

TOTAL - the United States or to, or for the account or benefit of, “U.S. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption from, orin a
transaction not subject to the registration requirements of the Securities Act of 1933. garima adv
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HAZARIBAGH RANCHI EXPRESSWAY LIMITED - - . PUBLIC :,ﬂ:‘g'uﬁ CEMENT
Registered Office : The IL&FS Financial Centre, Plot C - 22, G - Block, Bandra Kurla Complex, = LOYA L e u I m e nts I I m Ited (Under Regulation & of the Insclvency and Bankrupicy Board of India
Bandra (East), Mumbai - 400051. http://www.itnlindia.com/HREL-SPV.aspx - q p (inzalency Resolution Process for Conporate Persons) Regulations, 2016)
i e e 30 2023 (CIN: L29190GJ2007PLC050607) FOR THE ATTENTION OF THE CREDITORS OF
tract t t t t , . . . . . i
xtract of Financial Results for the quarter and half year ended September (Rs.in Lakhs) Regd. Office: Block No.35/1-2-3-4, Village — Zak, Dahegam, Gandhinagar-382330, Gujarat, India M/S. PRECISION RE#.LT PRIVATE LIMITED (IN CIRP)
R — Quarter ended Half year ended vesrended Tel No.: +91-2718-247236 * Fax No.: +91-2718-269033 « E-mail: cs@loyalequipments.com ¢ Website: www.loyalequipments.com 1 | Neer o Ciimarate Debbor ™ m_"”mmmm Ralty Daveiopers
September June September September September March KT RA U HE UNAUL ) VANUIAL H I DR THE UUAR X HI YEAR ENDET ’ TRER 3l | | . p,—'ﬁ.a.te Limited
30, 2023 30, 2023 30, 2022 30, 2023 30, 2022 31,2023 2. | Date of Incorporation of Corporate Debtor | 11/01/2007
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) (Audited) (Amt_ in Lakhs) o :ﬂ.u_lhnn'!!.l uner whu:_.ﬁ comparate debior Registrar of Cormpamas, Mumbai
T~ Total Tncome from Operations 1,734 2,337 7,312 7,065 7,818 77,013 Yo T | I8 incorporated / registered . .
7| Net Profit / {Loss) for the period 103 (13) (7,604) 90 (6,084) 3,088 S For Quarter ended on for half year ended | Year Ended 5. | Louptc ekl oo, & orporale behlor | ol 00NN O07FIL Ohgeile
(before tax, Exceptional and/or I Particulars 20-00-9092-30-0920921 31/03/2023 5. | Address of the registered office and Current Registerad office: Shop No. 45,
Extraordinary items) No. 30.09:2023730.06.2023]30.09.2022|30.09.2023]"30:09:2022 principal office (if any) of corporate deblor | Growund Floor, Fwing, Krisha Arcade, buiding
et ProHE {Los o e period 03 ) 6] 50 o] — Unaudited] Unaudited | Unaudited| Unaudited Unaudited — Audited M. 11, Yashwant Shrusti, Khaira Boisar,
before tax (after Exceptional and/or , , ' Tofal Tncome from Operations 2014.55 419.00 11060.65 o034.23 1/00.24 4903.57 ;:;?nﬁjlg:::ﬁ:fmihaiﬁ;ﬁ
| Extraordinary ftems) 27 Net Profit 7 (Loss) for the period 43359| 20869 198:33[ 22490 3353 62439 House, Shyam Nagar, Off. Jogeshwari -
4| Net Profit / (Loss) for the period 103 (13) (7,604) 90 (6,084) 3,088 (before Tax and Exceptional items) ‘ihrali link Road, Jogashwari — Easl
after tax (after Exceptional and/or I - e . — L —l — Mumbat 200050,
Extraordinary items) 3 NetProfit7/(Loss) for the period 4337591 -208.69 198.33 22490 33.53 624.38 §:. | Wsealvancy. commanderment daka in | 20,10 7023
5 Total Comprehensive Tncome Tor the 103 (3] (7,604) 30 (6,084) 3,088 before tax (after Exceptional items) | respect of corporate debor | (Order recerved on 25.10.2023)

period (Comprising Profit / (Loss) 47| NetProfit T (Loss) for the period after|  375.04] -208.03 18435 T67.01 2496 596.79 T, | Esfimated date of closure of insclvency 22.04.2024

for the year (after tax) and Other tax (after Exceptional items) | Resolulion Process _

Comprehensive Income (after tax) i . Il I I A | 6. | Mame and regisiration number of fhe Pradeep Kumar Kabra

5T Paid-up equity share capita] 13100 13100 13100 13100 13100 13100 5 TO’[<’.:1| Comprehepswe lnpome for the 375.04| -208.03 184.35 167.01 24.96 297.81 insalvency professional acting as IBRIIPA-DO1AP-POY104/201 T-18M1750

(face value - % 10 per share) period [Comprising Profit / (Loss) for | interim resolution professional _

— . : - 2 =1- oo - - the period (after tax) and Other 9, | Addrass and =-mail of the inferim resclution | Pradeep Kumar Kabra

7 E:Z::XE; (excluding revaluation (13,436) (13,540) (11,216) (13,436) (11,216) (13,526) Comprehensive Income (after tax)] professional, as registered with the Boasd | G305, Offira Building V.ILP Road,

| h W . jarad, 7
& Securities Pramium Amount - - - _ - : & [ Equity Share Capital 1020.00]1020.001  1020,00[ 1020.00]  1020,00] 1020.00 E,;qﬁfr{;ﬁ,:ﬁéf;ﬂa,%ﬂﬁ{:}ffﬁm
5| Net worth (336) (440) 1,884 (336) 1,884 476) (face value of Rs. 10 each) 10.| Address and e-mail to be used for | Pradeep Kumar Kabra

I=—r - (| Reserves (excluding Revaluation = — = 1399.07 659.21 1232.06 correspondence with the Interm 301, 37 Fioor, Reegus Business Cener, Above

1(1) : Zald up jebtRCadpltaI e 49,168 48,611 79,669 49,168 79,669 51,704 Reserve as shown in the Audited Picid ion Professlonal ercedes Showroor, New Cly Light Raad,

Shu::(t;n ing Redeemable Preference Balance Sheet of the previous year) El'ar!ha.na_ Vesu Sura.‘: Ciugarat 395007,

Email: ip.prdpliEgrmail com

12 | Debt/Equity Ratio (number of fimes) ([146.20) | (11057 | 4229 (146.20) | 4229 (121.26) o | kamings Fer Share (of ks. 10/- each) 1. | Last date for submission of Claims | Wednesday, 08.11.2023

2Ty . for continuing and discontinued operations) [ T ool e T e | i

13 | Earnings per share (of X 10/- each) : ( Y p 12.| Classes of craditors, F any, under clausa {b) | Not Applicable

(* Not annualised) 1. Basic: 3.68 (2.04) 1.81 1.64 0.24 5.8 of sub-section (BA) of section 21, ascenained

() Basic 0.08% -0.01% 58 0.07% 4.64% 2.36% 2. Diluted: | 0y 118 R s e | ;

| . Nofes - e 13.| Mames of Insolency Professionals identified | Not Applicable

(b) Diluted 0.08% -0.01% 5.8% 0.07% 4.64% 2.36% otes: ko 2 s Al hcrissd Flepresentaive of cradiors

0 Capital Redemption Reserve 1. These rtgsults hive ?]ella(;’l rev(i)e\;vet;j bé ;hez gggit Committee and approved by the Board of Directors of the Company at their | in a class (Three names for each class) |
1 - respective meeting neld on UCLODET 2o, : 14.| (a) Relevant Forms and a) Web fink:
ol Debentur? Redemption Re.serve 254 2940 oo 294 6,010 294 2. Theabove is an extract of the detailed format of quarterly financial results filed with the Stock Exchange under Regulation {h) Detads of authorized representatives hittps:/ibi.gov infhamaidownizads
16 | Debt Service Coverage Ratio (DSCR) 18:37 0.38 050 0.44 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the quarterly are available at by Mot applicals
| (number of times) . . . h . . . - - - - e e e -
| _ _ unaudited financial results is available on the website of the Stock Exchange (www.bseindia.com) and also on the Motice is hereby given that the Natonal Company Law Tribunal has ordered the comemencement
17 | Interest Serv!ce Coverage Ratio (ISCR) 1.04 1.06 1.05 1.66 Company's website (www.loyalequipments.com). By order of the Board of a corporate maolvency resolution process of Mis, Precision Realty Developers Private

(number of times) F LOC\)I‘L er O_ e oa'i_ ited Limited on 20° October 2023 (Order received on 25.10.2023)

Note: or eduipments fimite The creditors of s, Precision Realty Developers Private Limited, are heraby called upeon o

1 The above is an extract of the detailed format of financial results filed with Stock Exchanges for the quarter and half year ended ) subemil thelr claims with grool on or bedore Wednesday, 08 November, 2023 1o tha Intarim
September 30, 2023 under Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full Place: Daheaam. Guiarat Alkesh Rame.ShCh.andra Patel Resolution Professional at the address mentionad aganst entry Mo, 10,
format of the results are available on the websites of the National Stock Exchange (NSE) -www.nseindia.com and the Company’s - Date: .Octobgr 25’ 20123 (Managing Director) The financial craditars shall submit tair claims with proof by elactronic means anby. All ofhar
www.itnlindia.com/HREL-SPV.aspx : » £0E0 (DIN: 02672297) creditors may submit the claims with proof in persen, by post or by electronic means.,

2 For the items referred in sub-clauses (a), (b), (d) and (e) of the Regulation 52 (4) of the SEBI (Listing Obligations and Disclosure Submission of false or miskeading proofs of clalm shall attract penalties. Sl
Requirements) Regulations, 2015, the pertinent disclosures have been made to the Stock Exchange (NSE) and can be accessed on CA. IP Pradeep Kumar Kabra
the (www.nseindia.com) and on the Company’s website - www.itnlindia.com/HREL-SPV.aspx Dale: 6.10.2073 IRP for Mis. Precision Realty D;evelnpers Private Limited

3 The above results are in compliance with Indian Accounting Standards (“Ind AS”) notified by the Ministry of Corporate Affairs, read Flace: Surat |IBB| Registration No.: IBBIPA-D01AP-PO1104 J201T-18/11 750
with SEBI Circular No. CIR/IMD/DFI/69/2016 dated August 10, 2016 . =

4  The above financial results of the Company were reviewed by the Audit Committee and approved by the Board of Directors at their
meeting held on October 25, 2023 and have been reviewed by the Statutory Auditor of the Company.

For and on behalf of the Board
Jyotsna Matondkar
Place: Mumbai Non Executive Director
Date: October 25, 2023 DIN: 07602930
J (... Continued from previous page) \
No. of No. of % | Total No. of % |Proportionate Ratio Total No. of No. of % | Total No. of % Proportionate,  Ratio Total No. of No. of % Total No. of % | Proportionate  Ratio Total
Shares | Applica-| to |Equity Shares| to Shares Number Shares | Applica-| to | Equity Shares| to Shares Number Shares | Applica-| to | Equity Shares  to Shares Number
Applied for| tions | total | appliedin | total | Available of shares Applied for| tions | total | appliedin | total Available of shares Applied for,  tions | total applied in total Available of shares
(Category | received this Category allotted (Category | received this Category allotted (Category | received this Category| allotted
wise) wise) wise)
4,62,000 1 0.01 462,000 | 013 3,000 1:1 4,000 6,99.000 1 0.01 6,99.000 | 0.20 3,000 1:1 4,000 12,78,000 1 0.01 12,78,000 0.36 6,000 1:1 6,000
4,865,000 2 0.03 9,30,000 | 0.26 3,000 1:2 3,000 7,02.000 2 0.03 14,04,000 | 0.39 3,000 1.1 6,000 13,35,000 1 0.01 13,35,000 0.38 6,000 1:1 6,000
[ 468000] 2 | 003] 93600002 [ 3000 12 3000 | || 7200001 5 |007 | 3600000 | 1.01 | 3000 1| 15000 | | (1419000 1 | 001 | 1419000 040 | 6000 | 11 | 6000
4 71,000 2 0.03 942000 | 0.26 3,000 1:2 3,000 7,338,000 1 0.01 ¥.,38,000 0.21 3,000 1:1 3,000 16,117,000 1 0.01 16,711,000 0.45 G,000 1:1 6,000
474,000 1 0.01 4,774,000 | 013 3,000 1:1 3,000 7.56,000 1 0.01 ¥.,56,000 0.21 3,000 1:1 3,000 16,411,000 1 0.01 16,471,000 0.46 G,000 11 6,000
4,92,000 3 0.04 14,76,000 | 0.41 3,000 23 6,000 7,59,000 1 0.01 7,599,000 | 0.21 3,000 1:1 3,000 16,65,000 1 0.0 16,653,000 0.47 6,000 1:1 6,000
4,895,000 1 0.01 495000 | 0.14 3,000 1:1 3,000 7,80,000 1 0.01 780,000 [ 022 3,000 11 3,000 17,116,000 1 0.01 17,16,000 0.48 6,000 1:1 6,000
4,98,000 1 0.01 498000 | 0.14 3,000 1: 3,000 7,809,000 1 0.01 7,89,000 | D0.22 3,000 1:1 3,000 17,682,000 1 0.01 17.82,000 0.50 6,000 1:1 6,000
5,04,000 1 0.0 5,04,000 | 0.14 3,000 11 4,000 8,01.000 1 0.01 8,071,000 0.23 3,000 1:1 3,000 18,000,000 3 0.04 54,00, 000 1.52 &,000 1 18,000
| 5.07,000 1 0.01 2,07.000 | 014 3,000 1:1 3,000 _8,10.000 2 0.03 16,20,000 | 0.46 3,000 1.1 6,000  18,00,000 000 addibonal share is aliecated for Serial no 202 in the ratia of 1.3 3,000 1:3 3,000
5,10,000 3 0.04 15,30,000 | 0.43 3,000 2:3 6,000 8,22.000 1 0.01 822,000 | 023 3,000 1:1 3,000 18,03,000 0.01 18,03,000 0.51 6,000 1:1 6,000
5,16,000 1 0.01 516,000 | 0.14 3.000 1:1 3,000 8,28.000 1 0.01 8,28,000 | 0.23 3,000 £ 3,000 19,358,000 1 0.01 19,38,000 0.54 6,000 1:1 6,000
5.19,000 1 0.01 5,189,000 | 0.15 3,000 1:1 3,000 8,46,000 1 0.01 8.46,000 0.24 3,000 1:1 3,000 19.44,000 1 0.0 19,44 000 0.55 6,000 g 6.000
5,22,000 2 0.03 10,444,000 | 0.29 3.000 1;2 4,000 8,325,000 i 0.01 8,905,000 | 024 3,000 1:1 3,000 19,850,000 1 0.01 19.80,000 0.56 6,000 1:1 6.000
5,25,000 1 0.01 5,265,000 | 0.15 3,000 1:1 3,000 8,64.000 1 0.01 8,64,000 | D24 3.000 1:1 3,000 19,98,000 1 0.0 19,98,000 0.56 9,000 1:1 9.000
5.28,000 1 0.01 528,000 | 0.15 3,000 1:1 3,000 8,85.000 1 0.01 8.85,000 | 0.25 3,000 1:1 3,000 20,10,000 1 0.01 20,110,000 0.56 9,000 1:1 9,000
5,317,000 2 0.03 10,862,000 | 0.30 3,000 1:2 3,000 8,91,000 2 0.03 17,882,000 0.50 3,000 1:1 &, 000 20,70,000 1 0.0 20,70,000 0.58 9,000 11 9,000
5,34,000 1 0.01 9,34,.000 | 0.15 3,000 1:1 3,000 9,21,000 1 0.01 9,21,000 | 0.26 3,000 1.1 3,000 21,00,000 1 0.1 21,00,000 0.59 9,000 1:1 9.000
5.40,000 1 0.01 540,000 | 015 3,000 11 3,000 9,60,000 1 0.01 9,60,000 | 0.27 3,000 11 3,000 22.47,000 1 0.01 22.47,000 0.63 9,000 1:1 9,000
5,446,000 1 0.01 546,000 | 015 3,000 1:1 3,000 9,63.000 1 0.01 9,63,000 | 027 3.000 1:1 3,000 25,62,000 | 0.01 25.62,000 0.72 9,000 1:1 9,000
5,592,000 2 0.03 11,04,000 | 0.31 3,000 1:2 3,000 9,66,000 1 0.01 966,000 | 0.27 3,000 11 3,000 27.75,000 1 0.01 27,75,000 0.78 12,000 1:1 12,000
5,58,000 3 0.04 16,74,000 | 0.47 2,000 223 @, 000 9,69.000 1 0.01 9.69,000 0.27 3,000 1:1 3,000 28.17.000 1 0.1 28.17.,000 0.79 12,000 11 12.000
5.70,000 1 0.01 E’D.Dﬂﬂ 0.16 E,EI_!J_EI' 1:1 3,000 8,75.000 1 0.01 Q.75.000 | 0.27 3,000 1:1 3,000 | 28,958,000 1 0.01 28,98,000 0.81 12,000 1:1 12,000 |
579,000 1 0.01 E,FQ,QEIE] 0.16 3.000 1:1 3,000 9,87.000 2 0.03 19,74,000 | 0.55 3,000 1:1 6,000 34.,98,000 | 0.01 34,98,000 0.98 12,000 1:1 12,000
6.00,000 3 0.04 18.00,000 | 0.51 3,000 2:3 6,000 10,50.000 2 0.03 21.00,000 | 059 3.000 11 6,000 35,40,000 1 0.01 35.40,000 0.99 12,000 1:1 12,000
B,09,000 2 0.03 1218000 | D0.34 3.000 1:1 G,000 10,50,000 | 3000 addiena share |5 icated for Serid no 184 in the ratio of 1:2 3,000 1:2 4,000 36,30,000 1 0.0 36,30,000 1.02 15,000 11 15,000
6,12,000 1 0.0 6,112,000 | 0.7 3,000 1:1 4,000 11.43,000 1 0.01 11.43,000 | 032 3,000 1 3,000 36,60,000 1 0.0 36,60,000 1.03 15,000 1:1 15,000
6,15,000 2 0.03 12.30,000 | 0.35 3,000 1:1 6,000 11.,49,000 1 0.01 11,49,000 | 0.32 3,000 1:1 4,000 41,55,000 1 0.0 41,55,000 1.17 15,000 1:1 15,000
618,000 1 0.01 6.18.000 | 017 3,000 11 3,000 11,779,000 1 0.01 11.79.000 | 033 3,000 1:1 3,000 42,772,000 1 0.01 42,72,000 1.20 15,000 1:1 15,000
6,271,000 2 0.03 1242000 | 0.35 3.000 1:1 &,000 11.88,000 1 0.01 11,858,000 | 0.33 3,000 1:1 3,000 44,94 000 1 0.01 44,94, 000 1.26 18,000 1:1 18,000
6,393,000 2 0.03 12.78,000 | 0.36 2.000 11 6,000 11,497,000 3 0.04 39.91,000 1.01 3,000 1:1 9,000 45.03,000 3 (.04 1,35,08,000 3.80 15,000 1:1 45,000
6.42,000 1 0.01 6,42,000 | 0.18 3.000 11 4,000 11,97, 000 | 3000 addifional share is alkocated for Serial no 189 in the ratio of 2.3 3,000 2:3 6,000 45 03,000 {3000 addiional shara is aliocated for Serd no 223 in e raio of 2.3 3,000 2:3 6,000
6,45,000 1 0.01 6,45000 | 0.18 3.000 1:1 3,000 12,00,000 1 0.01 12,00,000 | 0.34 3,000 1:1 3,000 45,36,000 5] 0.08 2,72,16,000 7.65 15,000 1:1 90,000
6.51,000 1 0.01 6,51.000 | 0.18 3,000 1:1 3,000 12,18,000 1 0.01 1218000 | 0.34 6,000 121 6,000 45,36,000 | 3000 adddonal shan is alkcated for Sergl no 224 in ®e rafio of 3:6 3,000 56 15,000
B,57,000 1 0.01 6,597,000 | 018 3.000 1:1 3,000 12,42 000 1 0.01 12,42,000 0.35 6.000 1:1 G, 000 TOTAL| 7410 100.00 355959000 | 100.00 1362000
6.84,000 1 0.01 6,84,000 | 0.19 3,000 1:1 3,000 12,69,000 1 0.01 12,69,000 | 0.36 6,000 111 6,000
3) Allocationto QIBs excluding Anchor Investors (After Rejections & Withdrawal): The Basis of Allotment to QIBs, who have bid at Issue Price ofZ 50/- per Equity Shares or The Board of Directors of the Company at its meeting held on October 25, 2023 has approved the Basis of Allocation of Equity Shares as approved by the Designated Stock
above, was finalized in consultation with NSE. The category was subscribed by 32.09 times i.e. for 5,81,40,000 Equity shares the total number of shares allotted in this Exchange viz. NSE and has authorized the corporate action for issue of the Equity Shares to various successful applicants. The CAN-cum-allotment advices and/or notices will
category is 18,12,000 Equity Shares to 20 successful applicants. The category wise details of the Basis of Allotment are as under: forwarded to the email id's and address of the Applicants as registered with the depositories / as filled in the application form on or before October 26, 2023. Further, the
- _ . instructions to Self-Certified Syndicate Banks for unblocking the amount was processed on October 23, 2023. In case the same is not received within ten days, investors may
No. of N_0- O_f % to Tol_al No.of | % to |Proportionate| Allocation per Ratio of | Serial | Number of| % to; Total No.| % to Surp_lu_s contact at the address given below. The Equity Shares allocated to successful applicants are being credited to their beneficiary accounts subject to validation of the account
Shares | Applications | total |Equity Shares| total | Shares Applicant allottees| Number | successful| total, ~ of | total | Deficit details with the depositories concerned. The Company is taking steps to get the Equity Shares admitted for trading on the NSE EMERGE within six working days from the date of
Applied for | received applied in available to of applicants shares (14)-(7) the closure of the issue.
(Category this Category Before | After |, yjicants Qualifying|  (after allocated L , , - - - , ) o

. rounding |rounding| 1 licant di lloted Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated October 21, 2023 (“Prospectus”) filed with

wise) off off applicants| rounding) allote Registrar of Companies, Ahmedabad.

o T o [o] ® Jof o [o [®d] o[ o o] oo ] ] o oot e rossots et octber, 2123 etk ROC. shmatabad ledn elaoo h O n s et las
201000 1 5 | 201000 |034 | 6264 | 6264 | 6000 | 1] 1 | 51 6000 | 033] 264 | | notethefollowing. griose ! ' gare.p
gggggg ; 150 ?g;ggg ?gg ;2;31 10191 192000000 1 ] ; 150 294000000 ?gg -1817911 (1) On page No. 41 of the Red Herring Prospectus, in the chapter titled “The Offer”, Allocation to Retail Individual Investors should be read as “Atleast 3174000 Equity

: 12435.5 ! : _ Shares ofZ 10/- each at a price of X [®]/- per Equity Share each aggregating to< [®] Lakhs.”
498000 1 9 498000 0.85 15521 15521 15000 | 1] 1 1 5 | 15000 | 0.82| -521 'NVESTORS PLEASE NOTE
900000 1 9 900000 1.54 28050 28050 | 27000 | 1| 1 1 5 | 27000 | 1.49| -1050 ) : . . . ) o o S )
954000 ] 5 954000 164 29733 29733 30000 111 1 5 30000 | 1.65 267 The details of the_allot_ment made wou_ld also be hosted on the websﬂ_e of the Registrar to the_lssue, Link Intime Ind!a Private lel!ed at www_.lmkmtlme.co.ln, AII_ future
1200000 5 10 5400000 | 412 24799 37399.5 | 36000 | 1| 1 5 101 72000 | 3.97 | 2799 ;:\orrlt_esptqndtla:nce in Ihl; regiarg may klnlc_ll\:l ?e ad(cilr;ssstli3 to th: Rhegls::lar to tl!le :_ssu: c:iul;)tmglfl:lll ndam(:I of the Fltr:t/t S_:)Ie tat[r)‘pllcdadnts, sefr:zl r;‘um_b(:r of t_he Bl;dlcum
: : - : ication Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:
1200000 3000 | 1] 2] 2 5 | 3000 | 0.16] 3000 PPHCaton erd! PRl PP geaancray gistarg
1722000 1 5 1722000 | 2.96 | 53668 | 53668 | 54000 | 1| 1 1 5 | 54000 | 2.98 | 332 Link Intime India Private Limited
1998000 1 ) 1998000 | 3.43 62270 62270 | 63000 | 1| 1 1 5 | 63000 | 3.47 | 730 SEBI Registration Number: INR000004058
ggg?ggg 1 g gggfggg 2;‘? Siglg Sig]g 22888 ] 1 1 g | ?2888 2?; 4:;; Address: C-101, 1t Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai, Maharashtra, India— 400 083
1
' 1 ' Tel.N :+918108114949; | Fax: +9122491861
5841000 | 1 5 | 5641000 | 10.04| 182041 | 182041 | 183000] 1| 1 1| 5 | 183000] 00| 969 | | ° _I“I';‘_be_r o ((:)18. 945 | o 122918 6‘5‘1 AR
Total 20 100 58140000 | 100 1812000 20 100] 1812000/ 100 0 Investors Grievance Id: rajgorcastorderivatives.ipo@linkintime.co.in

4) Allocation to Anchor Investors (After Rejections & Withdrawal): The Company in consultation with the BRLM has allotted 2712000 Equity Shares to 8 Anchor Contact Person: Shanti Gopalkrishinan

Investors at Anchor Investor Issue Price of T 50/- per Equity Shares in accordance with the SEBIICDR Regulations. The category wise details of the Basis of Allotment are CIN: U67190MH1999PTC118368 For RAJGOR CASTOR DERIVATIVES .LIMITED

as under: On behalf of the Board of Directors

Sd/-
CATEGORY FIS/BANKS MF'S IC'S NBFC'S AIF FPC OTHERS TOTAL Brijeshkumar Vasantlal Rajgor
Anchor - - - 10,02,000 7,08,000 10,02,000 - 27,12,000 Date: October 25, 2023 Managing Director

5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Issue Price of ¥ 50/- per Equity Shares or above, Place: Ahmedabad DIN: 08156363

was finalized in consultation with NSE. The category was subscribed by 1.00 times i.e. for 501000 Equity shares the total number of shares allotted in this category is THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS

501000 Equity Shares. The category wise details of the Basis of Allotment are as under: PROSPECTS OF RAJGOR CASTOR DERIVATIVES LIMITED.

] ] ) Rajgor Castor Derivatives Limited is proposing, subject to market conditions, public issue of its equity shares and has filed the Prospectus with the Registrar of Companies,

No. of

NR' 0:.33?;‘:3 Applications :f;t::: T:tall.':;:I' 'ﬁitﬁgsllltt:‘;tihgrres :f;tta(: N:I'I:(:alstggl/tzlfoht?;ss Ratio ?I:::eNsuz:ll::trezi %‘;‘.’éf’tz/ Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Lead Manager at www.beelinemb.com, website of the NSE at

(© tpp ec 1o ) received ppiied in thi gory Aoplicant ict www.nseindia.com and website of Issuer Company at www.rajgorcastor.com, Investors should note thatinvestment in Equity Shares involves a high degree of risk. For details,

ategory wise per Applican investors shall refer to and rely on the Prospectus including the section titled “Risk Factors” beginning on page 26 of the Prospectus, which has been filed with ROC. The Equity

501000 1 100 201000 100 501000 1 1 201000 - Shares have not been and will not be registered under the US Securities Act (the "Securities Act") or any state securities law in United States and may not be Issued or sold within

TOTAL - the United States or to, or for the account or benefit of, “U.S. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption from, orin a
transaction not subject to the registration requirements of the Securities Act of 1933. garima adv
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was finalized in consultation with NSE. The category was subscribed by 1.00 times i.e. for 501000 Equity shares the total number of shares allotted in this category is

501000 Equity Shares. The category wise details of the Basis of Allotment are as under:

ZARIRAGCH RANCHI EXPRESSWAY IMITED FORM A
HAZARIBAGH RANCHI EXPRESSWAY LIMITED - - - PUBLIC ANNOUNCEMENT
Registered Office : The IL&FS Financial Centre, Plot C - 22, G - Block, Bandra Kurla Complex, i e u I me nts I I m ltEd {LUnder Regulation & of the Inscfvency and Bankmuptcy Board of India
Bandra (East), Mumbai - 400051. http://www.itnlindia.com/HREL-SPV.aspx - qﬁ (Insalvency Resalulion Process for Corporabe Persons) Requlalions, 2016}
o CIN:- U45203MH2009PLC191070 (CIN: L29190GJ2007PLC050607) FOR THE ATTENTION OF THE CREDITORS OF
Extract of Financial Results for the quarter and half year ended September 30, 2023 —— Reqd. Office: Block No.35/1-2-3-4, Village — Zak, Dahegam, Gandhinagar-382330, Gujarat, India M/S. PRECISION HEAI_TE'I.M.TE LIMITED (IN CIRF)
ParticTars | Quarter ended Half year ended vear ended Tel No.. +91-2718-247236 « Fax No.: +91-2718-269033 + E-mail: cs@loyalequipments.com + Website: www.loyalequipments.com | - ==t T Ws, Precision Realty Developers
September June September | September | September March KTRF | HE UNAUL J FINANGIAL RESU UR THE QUARTER & HE YEAR ENDEL PTENIBER 3U, ZU | ) ) | Private Limited
30, 2023 30, 2023 30, 2022 30, 2023 30, 2022 31,2023 2. | Date of Incorporaticn of Corparate Debrior | 11101/2007
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) (Audited) (Amt. in Lakhs) 3. | Authority under which comporale debbor Ragistrar of Companies, Mumbai
T [ Total Tncome from Operations 1,733 7332 7312 7,065 7,818 77,013 ¥ PTETIOUS | & incorparatad ! regisiered _
T "Net Profit/ ([oss] Tor the period 03 E) (7602] 90 (6,084 3088 St For Quarter ended on for half year ended | Year Ended 4, | Comorale Identity No. of Comporale Deblor | LJJ'DEEIIIP_.-'IHEIEEIFF'TUE-EEG:?ﬁ
(before tax, Exceptional and/or N I Particulars 30-09.202330-06.2023—30-09-2022-30-09-2023—30-09-2022 31/03/2023 2. | Address of !he regsterad ofice and Current Registered office: Shop Mo, 45,
Extraordinary items) 0. 97.09.£7564 99.80.4049 IU.TY.£ Y i ) principal ofce (f any) of coporate deblor | Ground Floon Fwing. Kiisha Arcade, bulding
TR Tt — - Yasen - e o Unmaudited Unaudited T Unmaudited | Unmaudited Unaudited—Audited [ 11.:5:5-'--.'.-3:: Shruss Hrllarl'rlﬂ Ba:s&’.‘
before tax (after Exceptional and/or T Total Tncome from Operations 761435 479.88]  T16063[ 303423 T706.24]  4963.37 i E’gm:m' g ,{f&mﬁ“
Extraordinary items) 2 Net Profit 7 {Loss) Tor the period 43359 -208569 198:33] 224.90 3353 62438 Hause, Shyam Nagar. OF. Jogeshwari -
& Net Profit / (Loss) for the period 103 (13) (7,604) 90 (6,084) 3,088 (before Tax and Exceptional items) Vikhroli link Road, Jogeshwari - East
after tax (after Exceptional and/or El B o RS A o I . e I Mumbai -$00060.
Extraordinary items) o | NEeUFTONU/ (LOSS) 101 Ing perlpo 409.9Y -£U0.0Y 190.99 £44.9U 3353 044.50 B, | Inzakeancy commencemenl data in | 0.70.2023 ’
5[ Total Comprehensive Tncome for the 103 (03] (7,604) 30 (6,084] 3,088 before tax (after Exceptional items) | respect of comorate debtor | [Ordur recaived on 25.10.2023)
period (Comprising Profit / (Loss) 4 Net Profit / (Loss) or the period after|  375.04]  -208.03 18435 T67.01 2496 596.79 7. | Estimated date of chosure of Insolvency 22042024
for the year (after tax) and Other tax (after Exceptional items) | Fesclutlon Procass |
Comprehensive Income (after tax) B, | Mame and regatration number of the Pradeep Kumar Kabra
&1 Paid-up equity share capital 3100 13100 3100 3100 3100 3100 ) Totgl Compreh_e_nswe Inpome for the 372.04 -208.03 184.35 167.01 24.90 997.81 :nsﬂ..,eﬂw-pm.fesmw acting a3 |[BEERUIPA-009AP-PO1 04204 7-18141 750
(face value - X 10 per share) period [Comprising Profit / (Loss) for nitenim resobution professaonal
- | the period (after tax) and Other 8, | Address and e-mail of the interim resolution | Pradeep Kumar Kabra
7 ﬁz:z:zs (excluding revaluation (13,436) (13,540) (11,216) (13,436) (11,216) (13,526) Comprehensive Income (after tax)] alalhal oo okt e Boakd /305, Ofita Building 'L P Riad.
= = = = = = = Bharthana, Vesu, Sural, Gujerat, 385007
S| Securiies Premium Amount 6 | Equity Share Capital 1020.00]  1020.00 1020.00f  1020.00;  1020.00 1020.00 Email: - ippradaepkabrai@gmail com
9| Net worth (336) [@40) 1,884 (336) 1,884 [@26) (face value of Rs. 10 each) 10.| Addrass and e-mail ta ba used far | Pradeep Kumar Kabra
T0 | Paid-up Debt Capital 79,168 73611 79,669 79,168 79,669 51,704 /] Reserves (eXCIudIng Kevalua.uon — — — 1399.07 659.21 1232.06 carraspandence with e Inbarim 30, 3 Rocr, Reagus Business Cenfer Above
11 | Outstanding Redeemable Preference Reserve as shown in the Audited s e Syigiiiniss e NEI'ﬁ'Ci'I'p' b iy
o & Balance Sheet of the previous year) Bhartfiana, Viesu Siral Gujarat 385007.
ares . | Email: ip prdplggmail.com
T2 | Debt/Equity Ratio (number of times) (146.20) 110.57) 47.29 (146.20) 47.29 121.26) o | Eamings Fer Share (of Rs. 10/- eacn) 11, La=t date for submission of Claims Wednesday, (6, 11,203
: for continuing and discontinued operations ' TH— z [ Wt Bogi
13 | Earnings per share (of X 10/- each) : ( Y p 12, Classes of creditors, if any, under clausa (b) | Mat Applicahle
(* Not annualised) 1. Basic: 3.68 (2'04) 1.81 1.64 0.24 0.85 of sub-sactian (64 of section 21, ascersinad
{a) Basic 0.08 0.0T% 58* 0.07 T64* 7367 2. Diluted: |-y e v roouiuition profesioel. | :
- 13.| Mames of Insalvancy Profassionals idankified | Mat Applicabla
(6] Diluted 0.08% 0.01% 5.8% 0.07% 4647 2.36% Notes :- {0 3¢t e Auworised Reprasanlative of credions
14| Capital Redemption Reserve 1. These [[t_asults hive t;]efg rev(i)e\i[vet? b)é tshe.:2 éggit Committee and approved by the Board of Directors of the Company at their | in @ class (Theee narmes lor each class) |
1> | Dehenture Redemption Reserve 2940 2940 6,010 2940 0010 2940 2. Theabove is an extract of the detailed format of quarterly financial results filed with the Stock Exchange under Regulation .;n;.; Detalls of authorzed represeniatives hittps.(ibi gov.homedownloads
o (Debt Ee“"]f‘fdc""e)rage Ratio (DSCR) 18.37 0.38 050 0.42 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the quarterly are availznle at b} Not applicable
iniintdckalinn . unaudited financial results is available on the website of the Stock Exchange (www.bseindia.com) and also on the Natice is hesey given that the Natizrial Comgany Law Tribunal has ardered the commencemen
17" | Interest Service Coverage Ratio (ISCR) 1.04 1.06 LO5 1.66 Company's website (www.loyalequipments.com). Bv order of the Board of a comporate inselvency resalution process of Ms. Precislon Realty Developers Private
(number of times) . LOW_ erotihe ‘t’arl tod Limited on 20° October 2023 (Order recelved on 25,10,2023)
ote: or eqs‘"';"“e“ $ limite The ereditons of Mis. Precision Realty Developers Private Limited, are heretiy called upan o
1 The above is an extract of the detailed format of financial results filed with Stock Exchanges for the quarter and half year ended dl- submit Bheir claims with proof on or before Wednesday, 08% November, 2023 1o the Intenm
September 30, 2023 under Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full . : Alkesh RameIShCh.andra Patel Resciution Professional at the address mentioned againat entry Mo 10,
format of the results are available on the websites of the National Stock Exchange (NSE) -www.nseindia.com and the Company’s - Place: Dahegam, Gujarat (Managing Director) Thie i it " ' b
t of the : - Date: October 25. 2023 _ @ fnancial ereditors shall submit their clams with proof by slectronic misang anly. All other
www.itnlindia.com/HREL-SPV.aspx ' (DIN: 02672297) creditars may submit the clams with proof in person, by post or by electronic means
2 For the items referred in sub-clauses (a), (b), (d) and (e) of the Regulation 52 (4) of the SEBI (Listing Obligations and Disclosure k d | Submission of falsa or misleading praofs of claim shall atiract penalties. Sl
Requirements) Regulations, 2015, the pertinent disclosures have been made to the Stock Exchange (NSE) and can be accessed on CA. IP Pradeep Kumar Kabra
the (www.nseindia.com) and on the Company’s website - www.itnlindia.com/HREL-SPV.aspx Dlade: 26,10, 20:23 IRP for Mis. Precision Realty DIEI.I'E|:1|]EF5 Private Limited
3 The above results are in compliance with Indian Accounting Standards (“Ind AS”) notified by the Ministry of Corporate Affairs, read Place: Siral IBB1 Registration No.: IBBUIPA-001/IP-PO1104 201718111790
with SEBI Circular No. CIR/IMD/DFI/69/2016 dated August 10, 2016 .
4 The above financial results of the Company were reviewed by the Audit Committee and approved by the Board of Directors at their
meeting held on October 25, 2023 and have been reviewed by the Statutory Auditor of the Company.
For and on behalf of the Board
Jyotsna Matondkar
Place: Mumbai Non Executive Director
Date: October 25, 2023 DIN: 07602930
(... Continued from previous page) \
No. of No. of % | Total No. of % |Proportionate Ratio Total No. of No. of % | Total No. of % Proportionate]  Ratio Total No. of No. of % Total No. oiJ % | Proportionate  Ratio Total
Shares | Applica-| to |Equity Shares| to Shares Number Shares | Applica-| to | Equity Shares| to Shares Number Shares | Applica-| to | Equity Share to Shares Number
Applied for| tions | total | appliedin | total | Available of shares Applied for| tions | total | appliedin | total Available of shares Applied for,  tions | total applied in total Available of shares
(Category | received this Category allotted (Category | received this Category allotted (Category| received this Category allotted
wise) wise) wise)

B N L I L L A GIA000) 4 JAW | 0E3R00 | Ak Lo | 3000 || jia7s000) 1 1 001 | 1278000 036 | 600 k1. 5,000
4,685,000 2 0.03 9,30,000 | 0.26 1 3,000 1:2 3,000 702000 2 0.03 14,04,000 | 0.39 3,000 1:1 &, 000 1335000 1 0.01 1:3,35.000 0.38 &, (00 11 6,000
4,68,000 2 0.03 936,000 | 0.26 | 3,000 1.2 3,000 720000 5 0.07 36.00,000 | 1.1 3,000 1:1 15,000 1419000 1 0.01 14,19,000 0.40 6,000 1:1 6,000
471,000 2 0.03 Q42000 | 026 | 3,000 1:2 3,000 7380000 1 0.01 738,000 | 0.1 3,000 1:1 3,000 16,11,000| 1 0.01 16,11,000 0.45 &, 000 1:1 6,000
4,74,000 1 0.01 474000 | 0.13 3, 000 149 3,000 | ?.f:ﬁ.[!ﬂ'[l'} 1 0.01 7,596,000 | D.21 3,000 1:1 3,000 15.?_1_&@_' 1 0.01 16.41,000 0.46 6,000 1:1 6.000
4,92,000 3 0.04 14,76,000 | 041 | 3,000 2:3 6,000 759000 1 0.0 7.59.000 | 0.21 3,000 1:1 3,000 16,656,000 1 0.01 16,65,000 0.47 6,000 11 6.000
4,95 000 1 0.01 4495000 | 0.14 | 3,000 1:1 3,000 7.80.000| 1 0.01 7,680,000 | 0.22 3,000 1:1 3,000 17,16,000| 1 0.01 17.16,000 0.45 6,000 11 6.000 |
4,98,000 1 0.01 498000 | 014 | 3,000 1:1 3,000 789,000 1 0.01 7.89.000 [ 022 3,000 1:1 3,000 17.82,000] 1 0.01 17.82 000 0.50 6,000 11 6,000
5,04,000 1 0.01 504,000 | 0.14 | 3,000 151 3,000 801,000 1 0.01 8,01.000 | D.23 3,000 1:1 3,000 18.00,000| 3 0.04 54.00,000 1.52 6,000 11 18.000
507,000 1 0.01 507,000 | 0.14 | 3,000 1:1 3,000 g10000f 2 0.03 16.20,000 | 046 3.000 1:1 6,000 18,00,000 | 3000 addisonal share 5 lloceted for Serial no 202 in the ratio of 1:3 3,000 1:3 3.000
5,10,000 3 0.04 15,30,000 | 043 |  3.000 2:3 6,000 822000 1 0.0 8,22,000 | 0.23 4,000 1:1 3,000 18,03,000| 1 0.01 18,03,000 0.51 &,000 1:1 6.000
5,116,000 1 0.01 516,000 | 014 | 3.000 1:1 3,000 8.28000{ 1 0.01 8,28,000 | 0.23 3,000 1:1 3,000 19,38,000] 1 0.01 19,38,000 0.54 6,000 1:1 6,000
5,19,000 1 0.01 519.000 | 0.15 | 3,000 1:1 3,000 B.46.000 J 1 0.01 B 46,000 | 0.24 3,000 1:1 3,000 19.44,000f 1 0.01 19.44,000 0.55 6,000 11 6.000
2.22,000 2 0.03 10,44,000 | 0.29 | 3,000 1.2 3,000 8.55,000] 1 0.01 8.55.000 | 0.24 4,000 1:1 3,000 19,80,000 | 1 0.01 19,680,000 0.56 6,000 11 6,000
5,25,000 1 0.01 525,000 [ 0D.15 3,000 1:1 3,000 £.64,000 1 0.01 8,654,000 | 0.24 3,000 1:1 3,000 19,998,000 1 0.01 19,98, 000 0.56 9,000 11 9.000
5,28,000 1 0.01 528,000 | 0.15 | 3,000 1:1 3,000 B.B5000) 1 0.01 B.85.000 | 0.25 3,000 1:1 3,000 20.10,000 | 1 0.01 20.10,000 0.56 9,000 1:1 9000
531,000 2 0.03 10,62.000 | 0.30 ] 3,000 1:2 3,000 891,000f 2 0.03 17.62,000 | 0.50 4,000 1:1 6,000 20,70,000 1 0.01 20.70,000 0.58 9,000 1:1 9.000
5,34,000 1 0.01 5,34.000 | 015 | 3.000 1:1 3,000 921000, 1 0.01 921,000 | 0.26 3.000 1:1 3,000 21,00,000| 1 0.01 21.00,000 0.59 9,000 11 9.000
5,40,000 1 0.01 540,000 | 0.15 | 3,000 1:1 3,000 960,000 1 0.01 9,60,000 | 0.27 3,000 1:1 3,000 22 47,000 1 0.01 22 47 000 0.63 9,000 1:1 9.000
5,46,000 1 0.01 546,000 | 015 ] 3,000 11 3,000 9,63.000f 1 0.01 9,63.000 | 027 3,000 1:1 3,000 25.62,000| 1 0.01 25,62,000 0.72 9,000 11 9000
5,52,000 2 0.03 11.04,000 | 0.31 | 3,000 1:2 3,000 966,000 1 0.01 9,566,000 | 0.27 3,000 1:1 3,000 27, 75000 1 0.01 27.75,000 0.78 12,000 11 12,000
5,58,000 3 0.04 16, 74,000 | 0.47 | 3,000 2:3 6,000 969.000 1 0.0 9.69.000 | 027 3,000 1:1 3,000 28,117,000 1 0.01 28.17,000 0.79 12,000 1:1 12,000
9,70,000 1 0.01 570,000 | 016 | 3,000 13l 3,000 975000 1 0.01 9,75000 [ 027 4,000 1:1 3,000 2898000 1 0.01 28,98, 000 0.81 12,000 1:1 12,000
5,79,000 1 0.01 570,000 | 016 | 3,000 1:1 3,000 987000 2 0.03 19.74,000 | 0.55 3.000 1:1 6,000 3498000 1 0.01 34,93 000 0.98 12,000 11 12,000
6,000,000 3 0.04 18,00,000 | 051 | 3,000 2.3 6,000 1050000] 2 0.03 21.00,000 | 0,59 3,000 1:1 6,000 3540,000) 1 0.01 35.40,000 0.99 12,000 11 12.000
6,089,000 2 0.03 12.18,000 | 0.34 3,000 Tied 6,000 10,50, 000 EEII! addiional share is dlocated for Serial no 124 inthe rat of 12 3,000 1:2 3,000 36,300000 1 0.01 36,30,000 1.02 15,000 11 15.000
6,112,000 1 0.01 6,12.000 | 017 3,000 1] 4,000 1143000 1 0.01 11.43,000 | 0.32 3,000 1:1 3,000 | 36,680,000 | 1 0.01 36,60,000 1.03 15,000 1:1 15,000
B,15,000 2 0.03 12,30,000 | 0.35 3, 00D 1:1 6,000 11.49000| 1 0. 1149000 | 0.32 3,000 1:1 3,000 4155000] 1 0.01 41.55,000 1.17 15,000 1:1 15.000
6,118,000 1 0.01 618,000 | 017 3,000 1 3,000 11,79,000| 1 0.m 11.79,000 | 0.33 3,000 1:1 3,000 4272000 1 0.01 42,72,000 1.20 15,000 1:1 15,000
B&,21,000 2 0.03 1242000 | 0.35 | 3,000 1:1 6,000 1183000 1 0.0 11.88.000 | 0.33 3,000 1:1 3,000 44,94,000 1 0.01 44 94 000 1.26 18,000 1:1 15,000 |

_6,39.000 2 003 | 1278000 | 0.36 | 3,000 11 6,000 | [ 11.87,000 | 3 0.04 3591000 | 1.01 3,000 1:1 __ 9000 | 45,03,000] 3 0.04 1,35,09.000 3.80 15,000 11 45 000
6,42,000 1 0.01 642,000 | 0.18 | 3,000 1:1 3,000 11,97,0:00 | 3000 aadioral shae i3 dlocaled for Sera no 189 1he ratio of 2.3 3,000 2-3 6,000 dﬁ,uﬂ,ﬂﬂﬂaﬂﬂﬂ addiioral share i sllocated $or Serial na 223 in the ratig of 2:3 3,000 2:3 6,000
6,45,000 1 0.01 6.45.000 | 0.18 ] 3,000 1:1 3,000 1200000 1 0.0 12.00000 | 0.34 3,000 1:1 3,000 45,336,000 6 | 0.08 | 2,72,16,000 | 7.65 15,000 11 Q0,000
B&,51,000 1 0.01 651000 | 0.18 | 3,000 141 3,000 1218000 1 0.0 1218000 | 0.34 6,000 1:1 6,000 45,36,000 | 3000 addtional share s dlocated for Seral no 224 in the rafio of 5:6 3,000 56 15,000 |
6,57,000 1 0.01 6,57.000 | 018 | 3,000 1:1 3,000 1242000 1 0.01 12,442,000 | 0.35 6,000 1:1 6,000 TOTAL 7410 |[100.00 | 355959000 | 100.00 1362000
&, 84,000 1 0.01 684000 | 019 | 3,000 1:1 3,000 1269000 1 0.0 12.69.000 | 0.36 6,000 1:1 6,000

3) Allocationto QIBs excluding Anchor Investors (After Rejections & Withdrawal): The Basis of Allotment to QIBs, who have bid at Issue Price 0fZ 50/- per Equity Shares or The Board of Directors of the Company at its meeting held on October 25, 2023 has approved the Basis of Allocation of Equity Shares as approved by the Designated Stock

above, was finalized in consultation with NSE. The category was subscribed by 32.09 times i.e. for 5,81,40,000 Equity shares the total number of shares allotted in this | Exchange viz. NSE and has authorized the corporate action for issue of the Equity Shares to various successful applicants. The CAN-cum-allotment advices and/or notices will
category is 18,12,000 Equity Shares to 20 successful applicants. The category wise details of the Basis of Allotment are as under: forwarded to the email id's and address of the Applicants as registered with the depositories / as filled in the application form on or before October 26, 2023. Further, the
- - - instructions to Self-Certified Syndicate Banks for unblocking the amount was processed on October 23, 2023. In case the same is not received within ten days, investors may
No. of N_O- O_f % to Tot_al No.of | % to |Proportionate, Allocation per Ratio of | Serial | Number of| % to| Total No.| % to Surp.lu_s contact at the address given below. The Equity Shares allocated to successful applicants are being credited to their beneficiary accounts subject to validation of the account
Shares | Applications | total | Equity Shares| total Shares Applicant allottees | Number | successful| total of total | Deficit details with the depositories concerned. The Company is taking steps to get the Equity Shares admitted for trading on the NSE EMERGE within six working days from the date of
Applied for | received applied in available to of applicants shares (14)-(7) the closure of the issue.
(Category this Category Before | After |, jicants Qualifying|  (after allocated L - - - - - . ) R
- rounding | rounding i di lloted Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated October 21, 2023 (“Prospectus”) filed with
wise) off off applicants| rounding) allote Registrar of Companies, Ahmedabad.
CORRIGENDUM TO THE RED HERRING PROSPECTUS DATED OCTOBER 7,2023 NOTICE TO THE INVESTORS (“THE CORRIGENDUM”) NOTICE TO INVESTORS
i £ 2 & i il (8) 2 i1 i) i fEl U ) AL This corrigendum is with reference to the Red Herring Prospectus dated October 7, 2023 filed with ROC A:Imedabad filed in relati)on to the Offer. In this regard, please
201000 1 5 | 201000 | 0.34 | 6264 | 6264 | 6000 | 1] 1 | 5] 6000 | 033 -264 | | potetnefollowing. gree ! ' gart.®
gsgggg ; 150 ?S;ggg (1)23 ;2;31 10191 192000000 ] 1 ; 150 294000000 ?gg - '1;7911 (1) On page No. 41 of the Red Herring Prospectus, in the chapter titled “The Offer”, Allocation to Retail Individual Investors should be read as “Atleast 3174000 Equity
= 12435.5 ' A= Shares of ¥ 10/- each ata price ofZ [®]/- per Equity Share each aggregatingto3 [®] Lakhs.”
498000 1 5 498000 | 0.85 15521 15521 15000 | 1 | 1 1 5 15000 | 0.82 | -521 INVESTORS PLEASE NOTE
900000 1 -5 900000 | 1.54 | 28050 | 28050 | 27000 | 1| 1 1 5 | 27000 | 1.49  -1050 ] : . - ) . o o o .
954000 ] 5 954000 164 99733 99733 30000 1 111 ] 5 30000 | 1651 267 The details of the_allot_ment made wou_ld also be hosted on the websﬂ_e of the Registrar to the_lssue, Link Intime Indl_a Private L|m|!ed at www_.lmkmtlme.co.m, AII_ future
1200000 5 10 5400000 | 412 4799 373995 | 36000 | 1| 1 5 101 72000 | 3.97 | 5799 correspondence in this regard may kindly be addressed to the Registrar to the Issue quoting full name of the First/ Sole applicants, serial number of the Bid cum
: : - Application Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:
1200000 3000 | 1]2] 2 5 | 3000 | 0.16] 3000 ppication nher g shares appll PP gedanchay gistrarg
1722000 1 5 1722000 | 2.96 | 53668 | 53668 | 54000 | 1| 1 1 5 | 54000 | 2.98| 332 Link Intime India Private Limited
1998000 1 5 1998000 | 3.43 62270 62270 | 63000 | 1| 1 1 5 | 63000 | 3.47| 730 SEBI Registration Number: INR000004058
gggfggg ] g gggfggg 2?: ?2212 szg]g sgggg ] 1 ] g ggggg 2;‘; | 4;2 Address: C-101, 1st Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai, Maharashtra, India — 400 083
' ' -~ | Tel. Number: +918108114949; | Fax: +912249186195
5641000 i 5| 5641000 |10.04] 182041 | 182041 | 183000] 1 | 1 1| 5| 163000 10.09| 959 Ee I“I': o e | l"_“‘k_ e Wetsite: wn it o
6348000 6 30 | 38088000 |65.51 | 1187056 |197842.67| 198000 | 1| 1 6 | 30| 1188000] 65.56] 944 mailld: rajgorcastorderivatives jpo@Iinkintime.co.in | Website: www.inkintime.co.in
Total 20 100 58140000 | 100 1812000 20 100| 1812000/ 1001 0O Investors Grievance Id: rajgorcastorderivatives.ipo@linkintime.co.in
4) Allocation to Anchor Investors (After Rejections & Withdrawal): The Company in consultation with the BRLM has allotted 2712000 Equity Shares to 8 Anchor Contact Person: Shanti Gopalkrishnan
Investors at Anchor Investor Issue Price of ¥ 50/- per Equity Shares in accordance with the SEBIICDR Regulations. The category wise details of the Basis of Allotment are CIN: U67190MH1999PTC118368 For RAJGOR CASTOR DERIVATIVES .LIMITED
as under: On behalf of the Board of Directors
Sd/-
Anchor - - - 10,02,000 7,08,000 10,02,000 - 27,12,000 Date: October 25, 2023 Managing Director
5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Issue Price of ¥ 50/- per Equity Shares or above, Place: Ahmedabad DIN: 08156363

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS
PROSPECTS OF RAJGOR CASTOR DERIVATIVES LIMITED.

Rajgor Castor Derivatives Limited is proposing, subject to market conditions, public issue of its equity shares and has filed the Prospectus with the Registrar of Companies,

. - 5 - -
NR' o:igg?::s App":i(::.a(t,ifons t/oo t::: T:tallil:z. i?: tﬁ?sm(t:‘;tihz:e tf; t:: N:I'I:;alig:'/t‘;"s;];;:s ifil LOI:::':]su:I]II:::ezf s[)l;?:;tse/ Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Lead Manager at www.beelinemb.com, website of the NSE at
(Catggory wise) received » . per Applicant www.nseindia.com and website of Issuer Company at www.rajgorcastor.com, Investors should note that investment in Equity Shares involves a high degree of risk. For details,
| investors shall referto and rely on the Prospectus including the section titled “Risk Factors” beginning on page 26 of the Prospectus, which has been filed with ROC. The Equity
501000 1 100 501000 100 501000 1 1 501000 - Shares have not been and will not be registered under the US Securities Act (the "Securities Act”) or any state securities law in United States and may not be Issued or sold within
TOTAL i - the United States or to, or for the account or benefit of, “U.S. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption from, orin a
transaction not subject to the registration requirements of the Securities Act of 1933. garima ad
@ .' . E’—;‘H . . @ . '.' :\;:3; . .. Ahmedabad

financialexp.epapr.in



WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

THURSDAY, OCTOBER 26, 2023

FARIBACH RANCHI EXPRESSWAY 1IMITED FORM A
HAZARIBAGH RANCHI EXPRESSWAY LIMITED - - - PUBLIC ANNOUNCEMENT
Registered Office : The IL&FS Financial Centre, Plot C - 22, G - Block, Bandra Kurla Complex, - e u I m e nts I I m ItEd {Under Regulation & of the Insolvency and Bankruptcy Board of India
Bandra (East), Mumbai - 400051. http://www.itnlindia.com/HREL-SPV.aspx - {Insohency Resalution Process for Corporate Persons) Regulations, 2016)
o CIN:- U45203MH2009PLC191070 (CIN: L29190GJ2007PLC050607) FOR THE ATTENTION OF THE CREDITORS OF
Extract of Financial Results for the quarter and half year ended September 30, 2023 (s in Lok Regd. Office: Block No.35/1-2-3-4. Village — Zak, Dahegam, Gandhinagar-382330, Gujarat, India M/S. PRECISION HE.ﬁ.LT PRIVATE LIMITED (IN CIRP)
I Quarter ended Half year ended S — Tel No.. +91-2718-247236 « Fax No.: +91-2718-269033 » E-mail: cs@loyalequipments.com « Website: wwwloyalequipments.com 1= e e ior I gmpfmiu-“ Realty Developers
September June September | September | September March nF | UNAUL J FINANGIAL REJU UH JUAR & HALF YEAR ENDEL ”1ENMIBER J3U, ZU | | Private Limited
30,2023 30,2023 30, 2022 30,2023 30, 2022 31,2023 2. | Date of incorporation of Corporate Debtor | 110172007
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Audited) (Amt. in Lakhs) 3. | Authority under whach comarats deblor Registrar of Companies, Murmbal
T~ Total Tncome from Operations 1,734 2,332 2,312 4,065 4818 22,013 | Yearto-date figures T—Previous | i incorporated / registered BN N
7 TNet Profit / (Loss) for the period 103 (T3] (7,607 90 (6,087 3,088 S For Quarter ended on for half year ended | Year Ended 4. | Comorate Identity No. of Comarate Deblor | U70200MH2007PTC166932

(before tax, Exceptional and/or Nr' Particulars 0-09-2023-30-06-20231-30-0920221-30-09-20237-36:09-2022| 31/03/2023 b .'5'.IZ_|I.‘.|‘§:S-‘S of the registerad office and Current Hﬂgi&iﬁl‘ﬂd n_ﬂ'lm: Shop Mo, 45,

Extraordinary items) 0. i 0L S S e ) principal office (if any) of corporate deblor | Ground Floar, Fwing, Hnﬁl'!a.ﬂa:a_de, I:u_i-rirg

3~ | Net Profit / (Loss) for the period 103 13) (7,604) 90 (6,084) 3,088| WG Ty SREINTE S Pl Nl BOjRdT

 before tax after Exceptional and/or ' ' - [ TotaT Tncome Trom Uperations 76T435| 41988 T16063| 303423 T7U6.24| 496337 s e s

| Extraordinary items) | 2| NetProfit/ (Loss) for the period 43359 -208:69 19833 22490 3353 62438 House, Shyam Nagar, Off. Jogeshwari -

4| Net Profit / {Coss) for the period 103 (13) (7,604) 90 (6,084) 3,088 (before Tax and Exceptional items) Wikhrali link Hoad, Jogashwan - Easl

after tax (after Exceptional and/or j Ll i ) : : 1 | | | Mumbai 400060

| Extraordinary items) 31 NetProfit7(Loss) for thg penpd 433759120869 198733 224790 3353 624:38 B. | insoivency commericament data in 90 10,2023

5| Total Comprehensive Income for the 103 (13) (7,604) 90 (6,084) 3,088 before tax (after Exceptional items) | respect of corporate debtor | (Onder received on 25.10.2023)

period (Comprising Profit / (Loss) 47| NetProfit 7 (Loss) for the period after|  375.04]  -208.03 T84.35 T67.01 2496 596.79 T. | Estimaied date of closure of Insohvency 22.04 2024

for the year (after tax) and Other tax (after Exceptional items) | Resolution Process .

Comprehensive Income (after tax) B. | Mama and registration number of the Pradeep Kumar Kabra

& | Paid-up equity share capital 13,100 13,100 13,100 13,100 13,100 13100 ] ) Totgl Comprehepswe Inf:ome for the 375.04 -208.03 184.35 167.01 24.96 597.81 insalvancy |.:-|'I:|fv'='|E~E~1'.|nE| acling as IBENPA-001/P-PO11 04201 T-181 1730

(face value - X 10 per share) period [Comprising Profit / (Loss) for | mterim resolution professional _

| j the period (after tax) and Other 8, | Addrass and e-mail of the interim resclution | Pradeep Kumar Kabra

e : - i . - - & [ Equity Share Capral T020.00( 1020001 1020.00[1020.00 102000 T020.00 Eﬁﬁaﬂgpﬁﬁeﬂﬁﬁﬁgﬂﬁ”
=g~ Networth (336) @50y 1,884 EEOIm 1,884 @767 | (face value of Rs. 10 each) 10.| Address and e-mail to be used for | Pradeep Kumar Kabra

0T Paid-up Debt Caprtal 49,168 48611 797669 49,168 797669 51704 [ | Reserves (excmolng Hevalua.uon = = — 1399.07 659.21 1232.06 c-:trasp:':-::dari:f wilh the Interim 301, I Floor, Reequs Business Cerer, Abave

T e e T SEe T refeers ! Reserve as shown in the Audited Resolution Professional Mercedes Ell'-lnmccm. Mew City nghtﬂna-d.

o 8 Balance Sheet of the previous year) Shearifiona, Vesy Srat Gigerat 385007,
ares . | Email: ip.prdpl@grnail com
12| Debt/Equity Ratio (number of times) (146.20) (110.57) 47.79 (146.20) 47.79 (12126 | o | Eamings Fer ohare (of k. 1U/- ach) 11, | Last date for submission of Claims Wednesday, 0B, 11,2023
e - for continuing and discontinued operations) [ rlazeas of N ader ¢ v | N - :

13" | Earnings per share (of X 10/- each) : ( _ 12.| Clazses of creditors, if any, under clausa (b) | Not Applicable

(* Not annualised) 1. Basic: 3.68 (2.04) 1.81 164 0.24 5.85 of sub-section (BA) of section 21, ascertsined

(a) Basic 0.08* -0.01% 5.8% 0.07% | 4.64% 2.36% | 2. Diluted: | B D R AN ALY, e

by Diluted 0.08% -0.01% 5.8% 0.07% -4.64% 7367 Notes :- o ;a;'_jfs D;Ji'ﬂm.m-r:mmw Pmml:a I:;'dm.?ff; hEHepheze

] ReSeTe R ' 1. These r;esults hive ?18?:1] rev(i)e\{[vegi b)é ’ghez S\Sgit Committee and approved by the Board of Directors of the Company at their ina ':E;ISE (Three rﬁ?ﬁﬁ% n:I::;; |

| . { respective meeting nelad on Uctober 2o, . 14.| {a) Refevant Foms and al \Wab link:

b 5 Debenturé Redemption Re.serve i 2940 6010 “9% 6010 R | 2. Theabove is an extract of the detailed format of quarterly financial results filed with the Stock Exchange under Regulation .;t.i Detais of authorzed representatives : hitps: /b gov infhorneddowncads
16 | Debt Service Coverage Ratio DSCR] =Sy 0.38 oo LR 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the quarterly are available at by Mot agplicable

| (number of times) . . . ; . . - - -

: _ _ | unaudited financial results is available on the website of the Stock Exchange (www.bseindia.com) and also on the Notice is hereby given that the Mabional Cormpany Law Tribunal has ordared the commencameant

17| Interest Service Coverage Ratio (ISCR) i 1.06 102 . Company's website (www.loyalequipments.com). By order of the Board of a corporate insolvency reselution process of Mis. Precision Realty Developers Private

(number of times) For L 03{(2[_ erofine (t)arl' tod Limited on 20° October 2023 {Order received on 25.10.2023)

ote: or equipments fimite The creditors of Mi's. Precision Realty Developers Private Limited, are heraby called upon to

1 The above is an extract of the detailed format of financial results filed with Stock Exchanges for the quarter and half year ended Sd/- submit thesr claims with proof on or before Wednesday, 08" November, 2023 to the Interim
September 30, 2023 under Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full Place: Dahegam. Guiarat Alkesh Rame.ShCh'andra Patel Resoiubion Prolessional ai the addrass mentionad agamst entry Mo 10,
format of the results are available on the websites of the National Stock Exchange (NSE) -www.nseindia.com and the Company’s - . gam, S| (Managing Director) The financial craditors shall submit their claims with proof by elactronic means only. All other
www.itnlindia.com/HREL-SPV.aspx (DIN: ) creditors may submit the daims with proof in person, by post or by electronic means.

2 For the items referred in sub-clauses (a), (b), (d) and (e) of the Regulation 52 (4) of the SEBI (Listing Obligations and Disclosure Submission of false or misleading proofs of clalm shall attraci penalties. Sdl-
Requirements) Regulations, 2015, the pertinent disclosures have been made to the Stock Exchange (NSE) and can be accessed on CA_ IP Pradeep Kumar Kabra
the (www.nseindia.com) and on the Company’s website - www.itnlindia.com/HREL-SPV.aspx Date: 26.10.2023 IRP for W/s, Precision Realty Developers Private Limited

3 The above results are in compliance with Indian Accounting Standards (“Ind AS”) notified by the Ministry of Corporate Affairs, read Place: Surat I8EI Registration No.: IBEIIPA-001/1P-PO1104 201718141730
with SEBI Circular No. CIR/IMD/DFI/69/2016 dated August 10, 2016 .

4 The above financial results of the Company were reviewed by the Audit Committee and approved by the Board of Directors at their
meeting held on October 25, 2023 and have been reviewed by the Statutory Auditor of the Company.

For and on behalf of the Board
Jyotsna Matondkar
Place: Mumbai Non Executive Director
Date: October 25, 2023 DIN: 07602930
J (... Continued from previous page) k
No. ot No. of % | Total No. of % |Proportionate Ratio Total No. ot No. of % | Total No. of % Proportionate,  Ratio Total No. of No. of % Total No. of % | Proportionate  Ratio Total
Shares | Applica-| to |Equity Shares| to Shares Number Shares | Applica-| to |Equity Shares| to Shares Number Shares | Applica-| to | Equity Shares  to Shares Number
Applied for| tions | total | appliedin | total | Available of shares Applied for| tions | total | appliedin | total Available of shares Applied for, tions | total applied in total Available of shares
(Category | received this Category allotted (Category | received this Category allotted (Category | received this Category| allotted
wise) wise) wise)
4,62,000 1 0.01 462,000 | 013 3,000 1:1 3,000 6,992,000 1 0.01 6,99,000 | 0.20 3,000 1:1 4,000 12,78,000 1 0.01 12,768,000 0.36 6,000 14 6,000
4,65,000 2 0.03 9,30,000 | 0.26 3,000 1:2 3,000 702,000 2 0.03 14,04,000 | 0.39 3.000 1:1 6,000 13,35,000 1 0.01 13,35,000 0.38 6,000 1:1 6,000
4880001 2 | 003 ) 936000 | 0.26 3,000 1:2 3,000 _7,20000] 5 0.07 | 3600000 | 1.01 | 3.000 11 15,000 1419000) 1 | 0.07 | 1419.000) 040 | 6000 11 B,000
4 71,000 2 0.03 942000 | 0.26 3.000 12 3,000 7,38 000 1 0.01 ¥.,38,000 | 3,000 1:1 3,000 16,171,000 1 0.01 16,171,000 0.45 &,0010 ¥ 6,000
4.74,000 1 0.01 474000 | 013 3,000 1:1 3,000 7.56.000 1 0.01 7,596,000 [ D21 3.000 14 4,000 16.41,000 1 0.01 16,41,000 0.46 6,000 11 6,000
4.,92.000 3 0.04 14,76,000 | 0.41 3,000 2.3 6,000 7,59.000 1 0.01 7,489,000 [ 021 3,000 1:1 3,000 16,65,000 1 0.01 16,685,000 0.47 6,000 1:1 6,000
4.,95,000 1 0.01 495000 | 0.14 3,000 1:1 3,000 7,80,000 1 0.01 780,000 | 0.22 3,000 1:1 3,000 17,16,000 1 0.01 17,116,000 0.48 6,000 1:1 6,000
4 938,000 1 0.01 498000 | 014 3,000 1: 3,000 7,859,000 1 0.01 7.89,000 0.22 3,000 1 3,000 17.82,000 1 0.0 17.82,000 0.50 6,000 1:1 6.000
5,04,000 1 0.01 9,04,000 | 0.14 3,000 1:1 4,000 8,01.000 1 0.01 801,000 | D23 3,000 1:1 3,000 18,00,000 3 0.04 54.00,000 | 1.52 6,000 1:1 18,000
[ 507000/ 1 | 001| 507000 |0.14 | 3,000 i1 3000 | | [ 810000] 2 |003| 1620000 | 046 | 3,000 1:1 6,000 | | | 18.00,000 |3000 adtoealstar i locaed for Serd o W2in e ool 13| 3000 | 1:3 3.000 |
5.10,000 3 0.04 15.30,000 | 0.43 3,000 2:3 6,000 | 8,22,000 1 0.01 8,22,000 | 0.23 3,000 1:1 4,000 18,03,000 1 0.01 18.03,000 | 0.51 6,000 1:1 6,000
5.16,000 1 0.01 516,000 | 0.14 3,000 11 3,000 8,28.000 1 0.01 828,000 | D23 3.000 1:1 3,000 19,38,000 1 0.01 19,38,000 | 0.54 6,000 1:1 6,000
5,159,000 1 0.01 92,19.000 | 0.15 3,000 11 3,000 8,46 000 1 0.01 &.46,000 0.24 3,000 3 3,000 19,44 000 1 0.01 1944000 | 0.55 6,000 11 6.000
0,22,000 2 0.03 10,444,000 | 0.29 3,000 1:2 3,000 8,505,000 1 0.01 8,955,000 0.24 3,000 11 3,001 19,580,000 1 0.01 19,80,000 | 056 i, 000 11 6,000
5,259,000 1 0.01 5.,25.000 | 0.15 3,000 1:1 4,000 8,64.000 1 0.01 8,64.000 | D24 3.000 1:1 3,000 19,98,000 1 0.01 19,98,000 | 0.56 9,000 1:1 8,000
5,28,000 1 0.01 528000 | 015 3.000 1:1 3,000 8,85,000 1 0.01 885000 [ 0.25 3,000 1:1 3,000 20,10,000 1 0.01 20,10,000 | 0.56 9,000 1:1 8,000
5.31,000 2 0.03 10,62,000 | 0.30 3.000 12 3,000 8,91.000 2 0.03 17.82,000 0.50 3,000 1:1 &, 000 20,70,000 1 0.0 20,70,000 [ 0.58 9,000 1:1 8.000
5,34,000 1 0.01 5,344,000 | 0.15 3,000 1:1 3,000 g.21,000 1 001 8.21,000 0.26 3,000 | 133 3,000 21,00,000 1 0.01 21,00,000 | 0.59 9,000 g5 | g 000
5.40,000 1 0.01 5,40,000 | 0.15 3,000 11 3,000 9,60,000 1 0.01 9,60,000 | D.27 3,000 1:1 4,000 22 47,000 1 0.01 22.47.000 | 0.63 9,000 1:1 9.000
5,46,000 1 0.01 546,000 | 0.15 3,000 11 3,000 9,63.000 1 0.01 8,63,000 | 0.27 3,000 1:1 3,000 25,62,000 1 0.01 25,62,000 | 0.72 9,000 1:1 9,000
5,52,000 2 0.03 11,04,000 | 0.31 3.000 1:2 3,000 9,66.000 1 0.01 0.66,000 | 027 3,000 | 11 3,000 27.75,000 1 0.01 27,775,000 | 0.78 12,000 1:1 12,000
5,58,000 3 0.04 16,74,000 | 0.47 3,000 2:3 6,000 9,69.000 1 0.01 9.69,000 | 0.27 3,000 2T 3,000 28,17,000 1 0.01 28,17,000 r 0.79 12,000 1:1 12,000
5,70,000 1 0.01 5,70,000 | 0.16 3,000 1:1 3,000 | 9,75000( 1 0.01 9,75,000 | 0.27 3,000 111 3,000 | 28,98.000| 1 0.01 28,98,000 | 0.81 12,000 1:1 12,000
5,79,000 1 0.01 5.79.000 | 0.16 3,000 11 3,000 9.87.000 2 0.03 19.74,000 | 0.55 3,000 1:1 6,000 34.,98,000 1 0.01 34,98,000 | 0.98 12,000 1:1 12,000
6,00,000 3 0.04 18.00,000 | 0.51 3.000 223 6,000 10.50,000 2 0.03 21,00,000 | 059 3,000 1:1 6,000 35.40,000 1 0.01 35,40,000 | 0.99 12,000 1:1 12,000
6,049,000 2 0.03 12.18,000 | 0.34 3,000 1:1 6,000 10,50,000 {3000 addional share is aliocated for Serid no 184 in the ratio of 1.2 3,000 1:2 3,000 36,30,000 1 0.01 36.30,000 | 1.02 15,000 1:1 15,000
6.12,000 1 0.01 6,12,000 | 0.7 3,000 11 3,000 11,43,000 1 0.01 11,43,000 0.32 3,000 123 3,000 36.60,000 1 0.01 36,60,000 | 1.03 15,000 Tk 15,000
6,115,000 2 0.03 12,30,000 | 0.35 3,000 1:1 6,000 11,449,000 1 0.01 11.49.000 | 0.32 3,000 1:1 4,000 41,55,000 1 0.01 41,55.Dﬂﬂi 1.17 15,000 1:1 15,000
6.18,000 1 0.01 6,18,000 | 017 3.000 1:1 3,000 11,749,000 1 0.01 11,789,000 | 0.33 3,000 11 3,000 42,772,000 1 0.01 4272000 1.20 15,000 1:1 15,000
6,271,000 2 0.03 12,442,000 | D35 3.000 1:1 G,000 | 11,848,000 1 0.01 11,588,000 (.53 3,000 1:1 3,000 44,94,000 1 0.0 4494000 1.26 18,000 1:1 18,000
6,339,000 2 0.03 12,778,000 | 0.36 3.000 1:1 6,000 11,97,000 3 0.04 35.91,000 1.01 3,000 1:1 g9 00g 45,03,000 3 0.04 1.35,1}!}.Dﬂﬂi 3.80 15,000 11 45,000 |
6.42,000 1 0.01 642,000 | 0.18 3,000 1:1 4,000 11,97, 000 | 3000 additional share is allocated for Serial no 189 in the rafio of 2.3 3,000 2.3 6,000 45 03,000 [3000 addsional shara is allacated for Sena no 223 in e raio of 2.3 3,000 2:3 6.000
6,45,000 1 0.01 6,45,000 | 0.18 3,000 11 3,000 12,00,000 1 0.01 12,00,000 | 0.34 3,000 1:1 3,000 45,236,000 G 0.08 2,72,16,000 | 7.65 15,000 e 90.000
6.51,000 1 0.01 6,51,000 | 0.18 3,000 1:1 3,000 12.18,000 1 0.01 12,18,000 | 0.34 6.000 1:1 6,000 45,36,000 |00 addhonal shar is alkocated for Seral no 224 in @8 raio of 5.6 4,000 5:6 15.000
6.97,000 1 0.01 6,57,000 | 0.18 3,000 11 3,000 12,42,000 1 0.01 1242000 | 035 6,000 1:1 6,000 TOTAL| 7410 |100.00 | 355959000 | 100.00 1362000
6,684,000 1 0.01 6,684,000 | 0.19 3,000 1:1 3,000 12.69,000 1 0.01 12,69,000 | 0.36 6,000 1:1 6,000 |

3) Allocationto QIBs excluding Anchor Investors (After Rejections & Withdrawal): The Basis of Allotmentto QIBs, who have bid at Issue Price ofZ 50/- per Equity Shares or The Board of Directors of the Company at its meeting held on October 25, 2023 has approved the Basis of Allocation of Equity Shares as approved by the Designated Stock

above, was finalized in consultation with NSE. The category was subscribed by 32.09 times i.e. for 5,81,40,000 Equity shares the total number of shares allotted in this Exchange viz. NSE and has authorized the corporate action for issue of the Equity Shares to various successful applicants. The CAN-cum-allotment advices and/or notices will

category is 18,12,000 Equity Shares to 20 successful applicants. The category wise details of the Basis of Allotment are as under: forwarded to the email id's and address of the Applicants as registered with the depositories / as filled in the application form on or before October 26, 2023. Further, the
. : : instructions to Self-Certified Syndicate Banks for unblocking the amount was processed on October 23, 2023. In case the same is not received within ten days, investors may
No. of No. of %to | TotalNo.of | %to Proportionate| Allocation per | Ratioof | Serial | Number of} % to| Total No.| %to | Surplus contact at the address given below. The Equity Shares allocated to successful applicants are being credited to their beneficiary accounts subject to validation of the account
Shares |Applications | total | Equity Shares| total | Shares Applicant allottees| Number | successful| total,  of | total | Deficit details with the depositories concerned. The Company is taking steps to get the Equity Shares admitted for trading on the NSE EMERGE within six working days from the date of
Applied for | received applied in available to of applicants shares (14)-(7) the closure of the issue.
(Category this Category Before | AMer |, njicants Qualifying| (after allocated L , . . . : . ) U
. rounding | rounding| licants| roundin alloted Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated October 21, 2023 (“Prospectus”) filed with
Wise) off off applicants rounding) Registrar of Companies, Ahmedabad.
@ | @ o] © [6] o [ [®]a][a] oa 6 o [68] a0 ]| o i e, e Heringospdus ttst Oater, 028 e it ROC- Abmodaa otineaton e Ol n i rogar, s
201000 1 5 | 201000 | 034 | 6264 | 6264 | 6000 | 1] 1 | 51 6000 | 033] 264 | | norethefollowing. JHe ! ' Jare.p
25;888 ; 150 ;S;ggg ?gs ;2;31 10191 192000000 1 1 12 150 294000000 ' ?gg -1817911 (1) On page No. 41 of the Red Herring Prospectus, in the chapter titled “The Offer”, Allocation to Retail Individual Investors should be read as “Atleast 3174000 Equity
i 12435.5 ' { - Shares ofZ 10/- each at a price of X [®]/- per Equity Share each aggregating to< [®] Lakhs.”

498000 1 d 498000 0.85 15521 15521 15000 | 111 1 d 15000 | 0.82 | -521 'NVESTORS PLEASE NOTE

900000 1 ) 900000 1.54 28050 28050 | 27000 | 1| 1 1 51 27000 | 1.49| -1050 ) : " . ) ] o o S ]

954000 ] 5 954000 164 59733 29733 30000 | 1] 1 ] 5 30000 | 1651 267 The details of the_allot_ment made wou_ld also be hosted on the websu_e of the Registrar to the_lssue, Link Intime Ind!a Private lel!ed at www_.llnkmtlme.co.m, AII_ future

1200000 5 10 5400000 | 412 24799 373995 | 36000 | 11 1 5 101 72000 | 397 2799 ;:\orrlgsptqndtla:nce in ""f, regfarg may kmlt_ih:I :)e adt(irgss;tli3 to thl:a Rhegls::]ar to tll_le ::ssu; (:Iul;)tmglntliu n;m(:l of the Fltr:t/t S_:)Ie tat|IJ‘pI|tiladnts, sefr:zl l;:{ump(:r of t_he Bl;dlcum
' ' — ication Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:

1200000 3000 | 1] 2| 2 5 | 3000 | 0.16] 3000 pication nhererstares appl P geranchay gisirarg

1722000 1 5 1722000 | 2.96 | 53668 | 53668 | 54000 | 1| 1 5 | 54000 | 2.98| 332 Link Intime India Private Limited

1998000 1 9 1998000 | 3.43 62270 62270 | 63000 | 1| 1 1 5| 63000 | 3.47| 730 SEBI Registration Number: INR000004058

ggg?ggg 1 g gggfggg 3;‘? gig}g Sig}g 32888 ] ] 1 g 32888 | 2;‘; 4182 Address: C-101, 1t Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli (West), Mumbai, Maharashtra, India— 400 083

5841000 1 5 | 5841000 |10.04| 162041 | 182041 | 183000 1| 1 1| 5 | 163000 10.09] 959 Ze" '_'I“I"'_be_" +918108114945, | Fl",“‘;(,w 224918 61;,35 e

Total 20 100 58140000 | 100 1812000 [ 20 100 1812000/ 100 0 Investors Grievance Id: rajgorcastorderivatives.ipo@linkintime.co.in

4) Allocation to Anchor Investors (After Rejections & Withdrawal): The Company in consultation with the BRLM has allotted 2712000 Equity Shares to 8 Anchor Contact Person: Shanti Gopalkrishiian

Investors at Anchor Investor Issue Price of T 50/- per Equity Shares in accordance with the SEBIICDR Regulations. The category wise details of the Basis of Allotment are CIN: U67190MH1999PTC118368 For RAJGOR CASTOR DERIVATIVES .LIMITED

as under: On behalf of the Board of Directors

Sd/-
CATEGORY FIS/BANKS MF'S IC'S | NBFC'S AIF FPC OTHERS TOTAL Brijeshkumar Vasantlal Rajgor
Anchor - — - .~ 10,02,000 7,08,000 10,02,000 - 27,12,000 Date: October 25, 2023 Managing Director

5) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Issue Price of ¥ 50/- per Equity Shares or above, Place: Ahmedabad DIN: 08156363

was finalized in consultation with NSE. The category was subscribed by 1.00 times i.e. for 501000 Equity shares the total number of shares allotted in this category is THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS

501000 Equity Shares. The category wise details of the Basis of Allotment are as under: PROSPECTS OF RAJGOR CASTOR DERIVATIVES LIMITED.

. . . Rajgor Castor Derivatives Limited is proposing, subject to market conditions, public issue of its equity shares and has filed the Prospectus with the Registrar of Companies,
No. of

NR' 0:.:3?::3 Applications :f)’t:: Tgtall_l:(a. .ﬁ'tﬁg:gtih::es :/ootta(: N:III:(:aEtg:I/“;If(:‘t?;:s Ratio T;ol:aa:eNsuz:ll;ftrezf s[)l::'?lf'tse/ Ahmedabad. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Lead Manager at www.beelinemb.com, website of the NSE at
(© tpp iec 1o ) received ppiied in thi gory Aoplicant ict www.nseindia.com and website of Issuer Company at www.rajgorcastor.com, Investors should note that investment in Equity Shares involves a high degree of risk. For details,
ategory wise per Applican investors shall refer to and rely on the Prospectus including the section titled “Risk Factors” beginning on page 26 of the Prospectus, which has been filed with ROC. The Equity
501000 1 100 201000 . 100 501000 1 1 501000 - Shares have not been and will not be registered under the US Securities Act (the "Securities Act") or any state securities law in United States and may not be Issued or sold within
TOTAL l - the United States or to, or for the account or benefit of, “U.S. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption from, orin a

H transaction not subject to the registration requirements of the Securities Act of 1933. garima advi]

fi-nanci“.ep'.in .. .'. . .. .
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PUBLIC NOTICE

Notice is hereby given to the public at large that our clients are intending to enter
into an Agreement of Sale/Sale Deed/Transfer Deed with Vazirani Properties
Private Limited, a private limited company duly incorporated under the
provisions of the Companies Act, 1956 hereinafter referred to as the “Vendor”,
having its address at TransAsia House Plot No 8, Chandivali Studio Road,
Andheri (East), Mumbai- 400 072 to purchase, acquire all its right, title and
interest in the flat and 2 covered car parking spaces which is more particularly
described in the Schedule hereinbelow.

If any person or persons and/or party or entity has or have any
claim, right, title and interest and/or objection of any nature whatsoever by way
of sale, share, lease, license, mortgage, lien, charge or any such other type of
claim or any other right by way of trust, gift, possession or encumbrance,
inheritance exchange, inheritance bequest, maintenance, family
arrangement/settlement, Decree or Order of any Court of Law, Term Sheet,
Memorandum of Understanding, Interim Award, Award and/or any other right of
any nature whatsoever in connection with the said flat or the Vendor, then the
same should be notified/intimated to the undersigned in writing with
documentary proof within a period of 15 days from the date of publication
hereof, failing which our client shall proceed to enter into the Agreement of
Sale/Sale Deed/Transfer Deed with the Vendor in connection with the flat/shares
and shall acquire all its right, title and/or interest in connection therewith and in
such circumstances the claim and/or objection, if any in respect of the said
flat/shares, shall be deemed to have been waived and/or given up and no claim
and/or objection of any nature whatsoever in connection therewith shall be
entertained thereafter.

SCHEDULE ABOVE REFERRED TO:
Flat No.3904 admeasuring 1388 sq. ft. carpet area on the 39" floor in Tower “B”
of “Omkar 1973 Tower 'B' Co-operative Housing Society Limited” situate on the
property bearing Cadastral Survey Nos.286(part), 793(part), 913,1/913,1A/913,
914, 2/914, 3/914, 4/914, 915, 1629(part), 6/1629 7E, 1629 of Lower Parel
Division, Pandurang Budhkar Marg, Worli, Mumbai: 400 025 alongwith 2 covered
car parking spaces bearing Nos.P09-060A/P09-060B.

Dated this 25" day of October, 2023

Sd/-

Tushar A. Goradia

Advocates

12, 3" floor, Bell Building, Sir PM. Road, Fort, Mumbai - 400001
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL AT MUMBAI
COMPANY PETITION NO 253 OF 2023

IN THE MATTER OF

THE COMPANIES ACT, 2013 INCLUDING

ANY STATUTORY MODIFICATION OR RE-

ENACTMENTS THEREOF FOR THE TIME BEING IN

FORCE AND INCLUDING RULES THEREUNDER;
AND

IN THE MATTER OF

PETITION FOR REDUCTION OF SHARE CAPITAL

UNDER SECTION 66 READ WITH SECTION 52 OF

THE COMPANIES ACT, 2013;

Chitrali Properties Private Limited

CIN: U70109MH1995PTC094686

A private limited company incorporated under

the Companies Act, 1956, having its registered
office at 3" Floor, Westend Mall, Sector 1,

S. No. 169/1, Aundh D.P. Road, Pune 411007,
Maharashtra, India) ... PETITIONER COMPANY

FORM NO. RSC -4

[Pursuant to Rule 3(3)]

Publication of Notice
Notice may be taken that an application vide CP No 253 / MB
/ 2023 (‘Company Petition’) has been presented before the
National Company Law Tribunal at Mumbai (‘Hon'ble Tribunal’),
on September 24, 2023 for confirming reduction of balance of
Rs. 62,50,31,691.28/- (Rupees Sixty Two Crore Fifty Lakh Thirty One
Thousand Six Hundred and Ninety One point Two Eight only) out of
the balance available in the securities premium account to set-off the
entire accumulated losses i.e., the debit balance in the profit and loss
account of Rs. 62,50,31,691.28/- (Sixty Two Crore Fifty Lakh Thirty One
Thousand Six Hundred and Ninety One point Two Eight only) as on June
30, 2023 reflected under “Reserves and Surplus — Retained Earnings”
as part of the “Other Equity”.
The notices to individual creditors have been issued. The list of creditors
prepared on the September 11, 2023 by the Petitioner Company is
available at the registered office of the Company for inspection on all
working days during 11 a.m. to 4 p.m. between Monday and Friday.
If any creditor of the Petitioner Company has any objection to the
Company Petition or the details in the list of creditors, the same may be
sent (along with supporting documents) and details about his name and
address and the name and address of his authorised representative,
if any, to the undersigned at the registered office of the Petitioner
Company at 3™ Floor, Westend Mall, Sector 1, S. No. 169/1, Aundh D.P.
Road, Pune 411007, Maharashtra, India.
If no objection is received within the time stated above, entries in the list
of creditors will, in all the proceedings under the above Company Petition
to reduce the share capital of the Company, be treated as correct.
It may also be noted that a hearing has been fixed for February
1, 2024, on which the Hon’ble Tribunal shall hear the Company Petition.
In case any creditor intends to attend the hearing, he should make a
request along with his objections, if any.
Dated this 26 day of October 2023 at Pune
For Chitrali Properties Private Limited
Sd/-
Kedar Natu
Company Secretary
ICSI Membership No: A45127
Address: M-18, Maurya Vihar Socieity,
Near Mahatma Society,
Kothrud, Pune - 411038
Email ID: kedar.natu@nexusmalls.com

e

FORM NO. CAA 2
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH
C.P.(CAA)/246/MB/2023
IN

C.A.(CAA)/47/MB/2023
In the matter of the Companies Act, 2013;
AND
In the matter of Sections 230 to 232 and other applicable
provisions of the Companies Act, 2013
AND
In the matter of the Scheme of Amalgamation (Merger
by Absorption) of Ador Fontech Limited (“ADFL” or

MUMBAI | THURSDAY, 26 OCTOBER 2023 Business Standard

e Alibag Branch (0229)
Karve Building, Maharshi Karve road
At Post-Alibag Dist Raigad. Tel- 02141222119

Email : Bom229@mahabank.co.in
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ank of Maharashtra
GOV OF INOA UNDERTAKING
e alda gew das

Head Office: Lokmangal, 1501 shivajinagar, Pune-5

F Alibag Branch (0229)

Karve Building, Maharshi Karve road,

At Post-Alibag Dist Raigad.Tel- 02141222119
Email: Bom229@mahabank.co.in

: HERTSE
ank of Maharashtra
A GOV, OF INDIAUNDERTAKING

e alfar ga dew

Head Office: Lokmangal, 1501 ,shivajinagar, Pune-5

AF10/Alibag/SARFAESI/2023-24 Date: 24.07.2023

By Regd. A.D.
To,

Date: 28.08.2023

AF10/Alibag/SARFAES|/2023-24

By Regd. A.D.
To,

1) Mr.Navinchand L Mishra (Borrower) &
Mrs. Hema Navin Mishra (Borrower) 411 4th Floor, Gangaram Niwas, Balulpada,
Done Lane, Achole Road, Nalasopara East, Dist—Palghar - 401209

2) Mr. Mangesh Dilip Raul (Guarantor)Room No. 3, 1st Floor, Maternity Home, Akurli Rd,
Opp. Dena Bank, Kandivali East, Mumbai, Maharashtra—400101.

1) Mr. Bhausahab Ramchandra Koli (Borrower) &

2) Mrs. Shalini Bhausahab Koli (Borrower) Flat No. 2, Ground Floor, The Saraswati
Appartment, Village — Kegoan,Uran, Dist - Raigad, PIN - 400702

3) Mr. Bhausahab Kachru Salve (Guarantor) Room No. 3,A Wing , Shiv Sagar
Appartment, Nagaon, Uran, Raigad - 400702

Dear Sir/Madam,
Sub- Notice U/s 13 (2) of Securitization & Reconstruction Of Financial Assets
and Enforcement of Security Interest Act 2002
1. Thatyou No.1 have been sanctioned the following credit facilities by us at your request.
ThatyouNo.2 stood as the guarantor to the credit facilities availed by you no. 1.
2. Thatthe details of the credit facilities, the securities charged in favour of the Bank and the

Dear Sir/Madam,
Sub- Notice U/s 13 (2) of Securitization & Reconstruction Of
Financial Assets and Enforcement of Security Interest Act 2002
1. That you No.1 & 2 have been sanctioned the following credit facilities by us at your request.
ThatyouNo. 3 stood as the guarantor to the credit facilities availed by youno. 1and 2.
2. Thatthe details of the credit facilities, the securities charged in favour of the Bank and the

ORM A

F
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

M/S. PRECISION RE DEVELOPERS ATE LIMITED (IN

RELEVANT PARTICULARS

1. | Name of Corporate Debtor M/s. Precision Realty Developers

Private Limited

2. | Date of Incorporation of Corporate Debtor | 11/01/2007

3. | Authority under which corporate debtor
is incorporated / registered

Registrar of Companies, Mumbai

Transferor Company”) with Ador Welding Limited presentoutstanding dues are as under:

presentoutstanding dues are as under:

("AWL" or Tr?nsferee”Comp?ny ) and their reSpec.:tN,,e Sr. |Nature & Amt. Security Date of NPA Sr. |Nature & Amt. Security Date of
Shareholders (“Scheme” or the “Scheme of Amalgamation”) | |(No Of Credit facility No | Of Credit facility NPA
Ador Welding Limited, a Public Limited ) ) 0] ?3) @) ™ 2 3) (4)
Listed Company, incorporated under the ) 1] 1.Term Loan |Primary security: 1. Equitable Mortgage of | 23/07/2023 1| 1.Term Loan |Primary security: 1. Equitable Mortgage of|25/08/2023
provisions of Indian Companies Act, VIl of ) facility/ of | Residential Property , Flat No. 003, Ground Floor, facility/ of | Residential Property, Flat No. 002, A - Wing, Ground
1913, having its registered office at Ador ) Rs.12,80,000/-| “Deep - Chhya” Apartment, Village. Achole, Rs.7,65,000/- |Floor, “Saraswati” Apartment, Village. Kegaon, Uran,
House, 6, K. Dubash Marg, Fort, Mumbai - ) Alc no. Nallasopara, Tal. Vasai, Dist . Thane - 401107 , Alcno. | TalUran, Dist-Raigad-400702, admeasuring 396 Sq.
400001-16. Maharashtra. India ) " 60165627436 | admeasuring 42.01 Sq. mtrs. Name of the Executants 60135983411 |ft.. Name of the Executants of Equitable Mortgage of the
; ; ’ Petitioner Company / of Equitable Mortgage of the above properties is Mr. above properties is Mr. Bhausahab Ramchandra Koli.
CIN: L70100MH1951PLC008647 ) Transferee Company Navinchand L Mishra & Mrs. Hema Navin Mishra ROI Ledger Balance [Unapplied Interest[Total Outstanding|
And ROI Ledger Balance |Unapplied Interest|Total Outstanding (as on 28/08/2023)| upto 28/08/2023 | as on 28/08/2023
Ador Fontech Limited, a Public Limited ) — . (as #“ 24’37’2023) upto 2‘;’07’2023 as on 14’07’2023 Base Rate + Increment % Pa|  TermLoan | Rs.94,717.00/- |Rs. 5,35,357.00 -
Listed C i ted und isi ase Rate + Increment % P.a erm Loan S. S. with monthly rests as per present| Rs. 4,40,640.00 /-
Olfs (tehe c()zrg;r):n;/r:ir;csorzc;rta e1 9u5% erhp;rvoi\::smirz ; with monthly rests as per presenf Rs. 9,75,236.00 /- 77,440.00/- 10,52,676.00/- rate and scheme./RLLR +
. p .’ ;_naving rate and scheme./ RLLR + 0.10= 9.30+ 0.10= 9.40
registered office at Belview, 7, Haudin Road, ) 0.10=9.30+ 0.10= 9.40 -

Bengaluru-560042, Karnataka, India
CIN: L319009KA1974PLC020010

) Non Petitioner Company
/ Transferor Company

3. That in consideration of the credit facilities availed; you have executed the following
documents in favour of the bank and also charged and created securities in favour of the

documents in favour of the bank and also charged and created securities in favour of the
Bank as above mentioned.

309, New Bake House, Maharashtra Chamber
of Commerce Lane, Kala Ghoda, Fort,
Mumbai — 400 023

NOTICE OF PETITION Bank as above mentioned. Document obtained for TL| Dated | Document obtained for TL| Dated
A Petition under Sections 230 to 232 and other applicable provisions Document obtained for TL| Dated | Document obtained for TL| Dated a. Application / Request Letter |03/05/2013 |c. Guarantee Agreement For  [03/05/2013
of the Companies Act, 2013 for sanction of the Scheme of Amalgamation a. Application / Request Letter |22/03/2014 |c. Guarantee Agreement For  |22/03/2014 For Making Credit Facility All Facilities
N S . X For Making Credit Facility Al Facilities Available - RF 45 d. ANNEXURE - A 29/05/2013
(Merger by Absorption) of Ador Fontech Limited with Ador Welding [ || - Available - HLSD1 d. F 260 26/03/2014 |[ | |b. Agreement For Term Loan  [03/05/2013 |e- ANNEXURE - B 161/07/2013
Limited and their respective shareholders, presented by the Petitioner | |[b. Agreement For Term Loan | 22/03/2014 |e. ANNEXURE -A 14/03/2014 c. Demand Promissory Note ~ {03/05/2013 |f. ANNEXURE -C 17/07/2013
Company before the Hon'ble National Company Law Tribunal, c. Demand Promissory Note  22/03/2014 [f. ANNEXURE - B 15/03/2014 g.HLSD 8 03/05/2013
Mumbai Bench (‘NCLT’) was admitted by the Hon’ble NCLT on 05" T Tratvouhave led o adhere o Tt 9: ‘SNN?(:‘JRE}C . 5 12/03/2:)1:1 4. Thatyou have failed to adhere to the terms and conditions of sanction and made defaults
; i s fi ; - Ihatyou have falled to adnere to the terms and conditions ot sanction and mage defauits and accordingly your account has been classified by the Bank as NPA on 25/08/2023 in
September, 2023. The aforesaid pefition is f_'XEd for hearing before and accordingly your account has been classified by the Bank as NPA on 23/07/2023 in accordance \git}%ythe prescribed norms issued by Ryeserve Bank of India. In spite of our
the Hon’ble NCLT on 09% November, 2023 in the morning or soon accordance with the prescribed norms issued by Reserve Bank of India. In spite of our repeated demands, you have not paid the outstanding amount n your account.
thereafter. 5 'ﬁ]%et}?nt? g?cmsaengfsﬁgo:Psaggn?grtrzgg;htiglgz:\aknd;r:j%mgﬂtipe);gﬁrezigoaugg  vou are 5. Thatin exercise of powers conferred on the Bank under the Act referred to above, you are,
. . . . . . in exercl W u Ve, you are, therefore, hereby called upon to repay in full amount of Rs. 5,35,357.00/- Rupees Five lakhs
Any person desirous of supporting or opposing the said petition, therefore, hereby called upon to repay in full amount of Rs. 10,52,676.00/- Rupees Ten o Five y P D i
. . 4 c " OO Thirty Five Thousand Three  Hundred Fifty seven only), plus unapplied interest w.e.f.
should send to the Petitioner Company’s Advocate, at undersigned ?L%?E'gggf ghfg;aéd pséxtowar;gfsefoag‘;gg%oﬁg;ngn'lygéglgigonuangpgg% 'rnéﬁf;ztesw;g 25/08/2023 at 9.40%@ p.a towards towards Housing ~ loan account other charges and
address, a notice of his / her / its intention signed by him / her /it or expances if any for both facilties within 60 days from the date of receipt of this notice; failing a’;ﬁ?ﬁ ctﬁz ggﬂ%;%;ﬁ‘g;gfg!g'zﬁngggﬁ?ﬁg f?&}giﬁggg{ﬁg@f Ltfg':cn %tgcgf,;aggcg
his / her / its advocate, with his / her / its name and address, so as to which, the Bank shall exercise any and/or all the powers under Sub-Sec.4 of sec. 13 of above v yan P . .
- A ’ Act, in which case you shall also be liable to further pay all costs, charges and expenses or
reach the Petitioner Company’s Advocate not later than 02 (two) Adt in which case you shall also be liable o further pay all costs, charges and expenses or otherincidental charges thereof. The powers available underthe Actinter aliaincludes-
bef he date fi for the heari fth id Petition. Wh otherincidental charges thereof. The powers available under the Actinter aliaincludes- Totaki . gf th red p ts. wherein th ity interest has b ted
days be orgt e date fixed for the hearing 0 the .S.ald etition. Where | |, Totake possession of the secured assets, wherein the security interest has been created | |2 10 abe possets.smnd? et ﬁecu.rteh tﬁssg t?t :cvtereu; tcisecun %llln erest has eent crea Ie
he / she / it seeks to oppose the aforesaid petition, the grounds of as abovementioned together with the right to ransfer by way of lease, assignmentor sale. |  f .‘l'isa kovemenhmne 0ge erW|f herlg odrans er .y‘”l’aé’.o gaie,asagn?werg orsa e.f
opposition or a copy of affidavit in that behalf should be furnished | |b- To take over the management of the secured assets including right to transfer by way of [ [ I:atsae %g‘s’gntmimgpgggmemo the secured assets including fight to transfer by way o
V\{ith such notice. A copy of such repres_e_ntation / notice may| |. %%ang%?s;ggge:é&s:laeé Manager to manage the secured assets, the possession of| | ¢ To appoint any person as Manager to manage the secured assets, the possession of
simultaneously also be served upon the Petitioner Company. which will be taken over by us and the Manager shall manage the secured assets and any which will be taken over by us and the Manager shall manage the secured assets and any
. . - transfer of secured assets shall vest in the transferee all rights in or in relation to, the transfer of secured assets shall vest in the transferee all rights in or in relation to, the
A copy of the Company Scheme Petition along with all the exhibits secured assets, as if the transferee all rights in or in relation fo, the secured assets, as if secured assets, as if the transferee all rights in or in relation to, the secured assets, as if
will be furnished by the undersigned to any person requiring the the transfer had been made by you. § %_he”instferhad been Tade by){tQU- ) hoh red h §
i d. To write to or issue notice in writing to any person, who has acquired any of the secured . 10 write o orissue notice In writing to any person, who has acquired any of the secure
same on payment of the prescribed fees for the same. assets against which security interest has been created from whom any money is due or assets against which security interest has been created from whom any money is due or
Dated this 25" October, 2023 Hemant Sethi & Co may become due to you to pay us the money. may become due to you to pay us the money. ) o
Sd/-| | 6. Please take a note that as per Sec.13 (13) of the Act, after receipt of this notice, you are| | 6. Please take a note that as per Sec.13 (13) of the Act, after receipt of this notice, you are
Advocate for Petitioner Compan restrained from disposing off or dealing with the securities without our prior written consent. restrained from disposing off or dealing with the securities without our prior written consent.
PaNy | 17  The borrowers attentionis invited to provisions of sub-section 8 of Section 13 of the Actin| | 7. The borrowers attention is invited to provisions of sub-section 8 of Section 13 of the Actin

respect of the time available to redeem the secured assets.

Authorized Officer & Chief Manager, Alibag Branch

respect of the time available to redeem the secured assets.
FOR BANK OF MAHARASHTRA
Authorized Officer & Chief Manager, Alibag Branch

FOR BANK OF MAHARASHTRA

SARAAUS JAIDR, YA vd Faesdt faetme

$-NFARAT A (FAR H)
$—fasT e @ - (Tgere) 05/2023-24

<ty — 25.10.2023

4. | Corporate Identity No. of Corporate Debtor | U70200MH2007PTC166932 Name of the Work :- Strengthening of Source by Construction of Intakewell, Gangway supplying
5. | Address of the registered office and Current Registered office: Shop No. 45, 1 & Laying Raw Water Rising main from Konar River to Existing WTP for Gomia Rural Water
principal office (if any) of corporate debtor | Ground Floor, F wing, Krisha Arcade, building Supply scheme under D.W.& S. Division Tenughat for the year 2023-24
No. 11, Yashwant Shrusti, Khaira Boisar, 3f3r FSIEE]
Thane, Palghar, Maharashtra, India, 401501. 2 431.24713
Previous Registered office: Knowledge 3 | 3RRE @I 4.32 g
House, Shyam Nagar, Off. Jogeshwari — gRerr Jua ol
Vikhroli link Road, Jogeshwari - East 4 Kl 10000.00
Mumbai -400060. 5 | orl gof & @) eafy 06 A8
6. Insolvetncfy commetnc:rrgttentdate in (200.(110.2023. don 25102029 6 a—GRTIE_C' wR fAfder yoeE o) fOf 31.10.2023 FHI 02.00 a@ram'ﬂ%?{ RE
respect of corporate debtor rder received on 25.10.. e =R
7. | Estimated date of closure of Insolvency 22.04.2024 AEES Z[ﬁ _ 04.11.2023 ¥ 12.30 o1 IfUTE {dP
Resolution Process 8 Afder wfi (@ g faSiT) &1 arfww fafer —
8. | Name and registration number of the Pradeep Kumar Kabra @ TJ93 14.11.2023 05.00 STURTET TP
insolvency professional acting as IBBI/IPA-001/IP-P01104/2017-18/11790 -
interim resolution professional 10 | Ib-Iopl fds Wi @1 fafdr gd 16.11.2023 I 04:00 FoT IURTET
9. | Address and e-mail of the interim resolution | Pradeep Kumar Kabra arefyeror aﬂ(?-‘[w Dbl DA
professional, as registered with the Board | C/905, Ofira Building V.I.P Road, 11 | Tebeiieh! IS @iel @l T T QET R 3, IS |
Bharthana, Vesu, Surat, Gujarat, 395007 . d d
Email: - ippradeepkabra@gmail.com 12 ffaeT AT R aTel URIEeRY BT A9/ USHH - BrRIUTeTd ST,
10.| Address and e-mail to be used for Pradeep Kumar Kabra YISt QET TS JHed agHe |
correspondence with the Interim 301, 3" Floor, Reegus Business Center, Above o .
Resolution Professional Mercedes Showroom, New City Light Road, 13 a1 AT P aTel BRI BT fTBIr 9430153040 7541938775
Bharthana, Vesu Surat Gujarat 395007. <0 '
Email: ip.prdpl@gmail.com -
11. | Last date for submission of Claims Wednesday, 08.11.2023 14 | & AIYYH< el FT ged AT | 0651-2480345

12.| Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained

by the interim resolution professional

Not Applicable

13.| Names of Insolvency Professionals identified
to act as Authorised Representative of creditors

in a class (Three names for each class)

Not Applicable

14.| (a) Relevant Forms and
(b) Details of authorized representatives

are available at:

a) Web link:
https://ibbi.gov.in/home/downloads
b) Not applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of M/s. Precision Realty Developers Private
Limited on 20" October 2023 (Order received on 25.10.2023)

The creditors of M/s. Precision Realty Developers Private Limited, are hereby called upon to
submit their claims with proof on or before Wednesday, 08" November, 2023 to the Interim
Resolution Professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties. Sdl-

CA. IP Pradeep Kumar Kabra

Date: 26.10.2023 IRP for M/s. Precision Realty Developers Private Limited

e — dad § Ffaer & WeR 5 SR |

1) FfaeT st aREToT faus &7 e U I @I JIRT ST+ 9T TREvs w3rerd, g, 3=
W ST Ui 120 f77a 03.10.2023 FRT AT MR & STgwT UTey a1 ST |

2) U IHEdh foT UAITel Ud ¥aesdl favT SIRETS WREGR BT (ae U 2 & 9 WY ffaer & 9
o Fad § U [ I WRIEH B ST Mmdfed @l fafdr | |1 A8 @ ey Yaeiel Ud el faT
IRGTS WRAR I 689 79 Ui B o1 ARt BT | 31 STHeRy & foly dadse

http://jharkhandtender.gov.in 9 g1 ST HHhaT & | ; frd

PR 309828 Drinking Water and Sanitation (23-24)_D

Place: Surat IBBI Registration No.: IBBI/IPA-001/IP-P01104 /2017-18/11790
=] PODDAR HOUSING AND DEVELOPMENT LIMITED
[CIN NO. L51909MH1982PLC143066]
PODDAR Regd. Office : Unit 3-5 Neeru Silk Mills, Mathuradas Mill Compound 126, N.M Joshi Marg, Lower Parel (W),
HOLISING Mumbai, Maharastra - 400013, INDIA. E-mail: cs.team@poddarhousing.com / website: www.poddarhousing.com

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2023

Tel. : 022 - 66164444 / fax: 66164409

(All amounts is in INR Lakhs, except earing per share data)

Standalone Consolidated
No. | Particulars Quarter Ended Year Ended Quarter Ended Year Ended
Mar 31,2023 | Dec 31,2022 | Mar 31,2022 | Mar 31,2022 | Mar 31,2023 | Dec 31,2022 | Mar 31,2022 | Mar 31, 2022
(Audited) | (Un-audited) | (Audited) (Audited) (Audited) | (Un-audited) (Audited) (Audited)

1 | Total Income from Operation (Net) 1,174.24 30.60 2,032.54 6,350.20 809.06 673.24 1,680.59 6,553.80

2 | Net Profit/ (Loss) for the period (before Tax, (2,084.47) (1,740.19) (121.08) (2,258.68) (2,753.63) (1,378.88) (899.53) (2,470.75)
Exceptional and/or Extra ordnary items)

3 | Net profit/ (loss) for the period before tax (2,084.47) (1,740.19) (121.08) (2,258.68) (2,753.63) (1,378.88) (899.53) (2,470.75)
(after extraordinary item and / or exceptional items)

4 | Net profit / (loss) for the period after tax (1,559.80) (1,302.19) (113.29) (1,726.03) (2,234.74) (939.47) (695.35) (2,901.65)
(after extraordinary item and / or exceptional items)

5 | Total Comprihensive income for the period (1,559.80) (1,302.19) (131.33) (1,726.05) (2,234.74) (939.47) (685.81) (2,901.67)
(comprising profit/(loss) for the period (after tax)
and other comprihensive income (after tax)

6 | Paid-up Equity share Capital 631.54 631.54 631.54 631.54 631.54 631.54 631.54 631.54
(Face value Rs. 10/- per share)

7 | Reserves (excluding Revaluation Reserve) 19,667.56 19,667.56
as shown in the audited Balance Sheet of
the Previous Year.

8 | Earning Per Share (of INR 10/- each)
a) Basic (in INR) (24.70) (20.62) (1.79) (27.33) (35.39) (14.88) (11.01) (45.95)
b) Diluted (in INR) (24.70) (20.62) (1.79) (27.33) (35.39) (14.88) (11.01) (45.95)

company website (www.poddarhousing.com)

Date: 23/10/2023
Place: Mumbai

a) The above is an extract of the detailed Quarterly /Annual Financial results for the year ended March 31, 2023 filed with stock exchange under regulationb 33 of the SEBI (Listing and other
disclosure Requirements) Regulations, 2015. The full quarterly and annaul rinancial results are available on the website of BSE at (www.bseindia.com), NSE (www.nseindia.com) and on

b) The above results have been reviewed by the Audit Committee and approved by the Board of Directors of the Company in their meeting held on Octpober 23, 2023

For Poddar Housing and Development Limited
Rohitashwa Poddar

Managing Director

DIN: 00001262

E LIS ADITYA BIRLA FINANCE LIMITED
CAPITAL Registered Office : Indian Rayon Compound, Veraval, Gujarat-362 266.
Corporate Office : 10" Floor, R Teck Park, Nirlon Complex, Near Hub Mall, Goregaon (East) Mumbai-400 063, MH.

DEMAND NOTICE

UNDER SEC 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002 (“THE ACT”) READ WITH RULE 3 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“THE RULES”)
The undersigned being the Authorized officer of Aditya Birla Finance Limited (ABFL) under the Act and in exercise of powers conferred
under Section 13(12) of the Act read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act, calling upon the following
borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the said notice. The
undersigned reasonably believes that borrower(s) is / are avoiding the service of the demand notice(s), therefore the service of notice is
being effected by affixation and publication as per Rules. The contents of demand notice(s) are extracted herein below:

In connection with the above, Notice is hereby given, once again, to the said Borrower’s / Legal Heir(s) / Legal Representative(s) to pay to
ABFL, within 60 days from the date of the respective Notice/s, the amount indicated herein below against their respective names, together
with further interest as detailed below from the respective dates mentioned below in column (d) till the date of payment and / or realisation,
read with the loan agreement and other documents / writings, if any, executed by the said Borrower’s. As security for due repayment of
the loan, the following Secured Asset(s) have been mortgaged to ABFL by the said Borrower’s respectively.

PROTECTING INVESTING FINANCING ADVISING

§

Nul Name and Address of the Borrower(s) D i

Date & NPA Date

16" October 2023 | All that Piece & parcel of self contained residantial Flat No. C/302 On 31
& Floor Admeasuring 375 Sq. Ft. (Equivalent to 34.85 Sq. Mtr.) Build-up
14 August 2022 |Area in The Called “Chandesh Mandir (A, B, C)” Co-operative Housing
Society Limited Lying being and Situated At Lodha Heaven Kalyan

Total 2{:‘- Dues (shiiphata, Nilie, Dombivii (East)

Description of Inmovable property

—

. Pramod Babu Kamble
*Emai ID :- kampramod@gmail.com
*Mob. No. :- 8879071497

2. ws |;i18|1"1'ij F;l'ahmo'g Kal:rble, Servey No. Hissan No. | Servey No. Hissan No.

0. Pramod Babu Kamble
ADD. 1 : Chandresh Mandir CHS., Lodha L e I o )
Heaven, Near Jain Mandir, Dombavli 127 2 5P (All, 6, 7/1, 7/2
(East), Kalyan, Thang-421 204; ADD.| o 50 00 yoq o SR
2 : C/o. KV Fire Chemicals India Put. ason 151 2 156 n
Ltd.; Kamla Niwas, Plot No. 32, Lane-B, 16.10.2023 153 207 1R 2P 3R 4

Sector-8, Vashi, Navi Mumbai-400 703.

Bearing Corresponding Revenue Village : Nilje, Dombivli (East), Taluka
+LAN : ABFLMUMDSB0000068862

: Kalyan, District : Thane, Within The Limits of Kalyan Dombivbli
Municipal Corporation & Registration Sub District Kalyan, Registration
District Thane.

With further interest, additional Interest at the rate as more particularly stated in respective Demand Notices dated mentioned above,
incidental expenses, costs, charges etc incurred till the date of payment and / or realization. If the said Borrower’s shall fail to make
payment to ABFL as aforesaid, then ABFL shall proceed against the above Secured Asset(s) / Immovable Property (ies) under Section
13(4) of the said Act and the applicable Rules entirely at the risk of the said Borrower’s / Legal Heir(s) / Legal Representative(s) as to
the costs and consequences.

The said Borrower’s / Legal Heir(s) / Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured Asset(s)
/ Immovable Property(ies), whether by way of sale, lease or otherwise without the prior written consent of ABFL. That please note that
this is a final notice under Section 13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (54 of 2002). Needless to say, that ABFL shall be within its right to exercise any or all of the rights referred to above against
the borrower(s) entirely at their risk, responsibility & costs.

Sd/-
Authorised Officer
ADITYA BIRLA FINANCE LIMITED

Place : Thane, Maharashtra.
Date :26.10.2023

SALE OF ASSETS

SHIRT COMPANY (INDIA) PVT. LTD. (IN LIQUIDATION)
E-Auction under the Insolvency & Bankruptcy Code, 2016

The following Assets and Properties are owned by Shirt Company (India) Pvt. Ltd.
(in Liguidation) and are forming part of the Liquidation Estate formed by the
liquidator, appointed by the Hon’ble NCLT, Mumbai Bench vide order dated 22nd
Dec. 2021. The sale is on “AS IS WHERE IS BASIS”, “AS IS WHAT IS BASIS”,
“WHATEVER THERE IS BASIS” and “NO RECOURSE BASIS”. The Auction sale
will be done through the E-Auction platform: https://eauctions.co.in/

E-Auction date: 30-11-2023 (From 02:00 PM to 03:00 PM)
(With unlimited extension of 5 mins)

Lot .
Description of Asset

Independent office building (basement + Ground + 3 Upper Floors) admeasuring
about 23373 sq. feet. (carpet) with attached gardens in Lower Parel, Mumbai.

Location

Unit No. 2, Brady Glady's Plaza, 1/447, Senapati Bapat Marg, Lower Parel,
Mumbai - 400013

Reserve Price Incremental

Rs. 5.96 crores Rs.0.5 crore

Rs. 59.64 Crores

Important timelines for this process are as under:

Sr. No Particulars Last Date
1 Submission of Eligibility Documents by prospective bidders* | 09-11-2023
2 Declaration of Qualified Bidder 11-11-2023
3 Inspection or Due Diligence to Qualified Bidder 25-11-2023
4 Submission of EMD 28-11-2023
5 Auction Date 30-11-2023
Last date for making the entire payment by successful
® | bidder tnet of EMD) £8-02-2024

* refer Annexure - | of E-Auction Process Document

Interested applicants may refer to the detailed E-Auction process document
uploaded on the website of the liquidator http://headwayip.com and also on the E-
Auction website https://eauctions.co.in/ Email: cirpshirt@gmail.com,
anuj19603@yahoo.co.in

Address for correspondence: C/o, Headway Resolution and Insolvency Services
Pvt. Ltd., 708, Raheja Centre, Nariman Point, Mumbai — 400021, Maharashtra.
Contact: 022-66107433/ 30 for details.

Date: 25-10-2023
Place: Mumbai

ANUJ BAJPAI - LIQUIDATOR
IBBI/IPA-001/IP-P00311/2017-18/10575




FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

/S. PR ()

N REA

Relevant Particulars

(b) Details of authorized representatives are
available at:

1. | Name of Corporate Debtor M/s. Precision Realty Developers Private Limited
2. | Date of Incorporation of Corporate Debtor 11/01/2007
3. | Authority under which corporate debtor is | Registrar of Companies, Mumbai
incorporated / registered
4, Corporate Identity No. of Corporate Debtor U70200MH2007PTC166932
5. | Address of the registered office and principal | Current Registered office: Shop No. 45, Ground
office (if any) of corporate debtor Floor, F wing, Krisha Arcade, building No. 11,
Yashwant Shrusti, Khaira Boisar, Thane, Palghar,
Mabharashtra, India, 401501,
Previous Registered office: Knowledge House,
Shyam Nagar, Off. Jogeshwari — Vikhroli link
Road, Jogeshwari — East Mumbai -400060.
6. | Insolvency commencement date in respect of | 20.10.2023 (Order received on 25.10.2023)
corporate debtor
7. | Estimated date of closure of Insolvency | 22.04.2024
Resolution Process
8. | Name and registration number of the insolvency | Pradeep Kumar Kabra
professional acting as interim resolution | IBBI/IPA-001/IP-P01104/2017-18/11790
professional
9. | Address and e-mail of the interim resolution | Pradeep Kumar Kabra
professional, as registered with the Board C/905, Ofira Building V.I.P Road, Bharthana,
Vesu, Surat, Gujarat, 395007
Email: - ippradeepkabra@gmail.com
10. | Address and e-mail to be wused for| Pradeep Kumar Kabra
correspondence with the Interim Resolution | 301, 3 Floor, Reegus Business Center, Above
Professional Mercedes Showroom, New City Light Road,
Bharthana, Vesu Surat Gujarat 395007,
Email: ip.prdpl@gmail.com
11. | Last date for submission of Claims Wednesday, 08.11.2023
12. | Classes of creditors, if any, under clause (b) of | Not Applicable
sub-section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to | Not Applicable
act as Authorised Representative of creditors in
a class (Three names for each class)
14. |(a) Relevant Forms and a) Web link:

https://ibbi.gov.in/home/downloads

b) Not applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of M/s. Precision Realty Developers Private Limited on 20™ October 2023
(Order received on 25.10.2023)

The creditors of M/s. Precision Realty Developers Private Limited, are hereby called upon to submit their
claims with proof on or before Wednesday, 08" November, 2023 to the Interim Resolution Professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.




Submission of false or misleading proofs of claim shall attract penalties.

Date: 26.10.2023 : CA. 1P Pradeep Kumar Kabra
Place: Surat IRP for M/s. Precision Realty Developers Private Limited
IBBI Registration No.: IBBI/IPA-001/IP-P01104 /2017-18/11790



